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LOK SABHA

Wednesday, February 28, 1968/Phalguna
9, 1889 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

INpusTRIAL PuBLIC SECTOR UNITS
t
*301. SHRI C. K. CHAKRAPANI :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :
SHRI P. RAMAMURTI :

Will the PRIME MINISTER be pleased
lo state :

{a) whether it is a fact that some major
industrial public sector units proposed to be
taken up during 1968-69 have been dropped;

(b) if so, the names of such projects;
and

(c) . the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) to (c).
There was no phased programme for new
industrial projects to be taken up in the
public sector during 1968-69. The question
of dropping such projects, therefore, does
not arise.

SHRI C. K, CHAKRAPANI : Every year
our experience is that our Plans are ful-
filled in financial terms and not in physical
terms, We do not know the future of our
Fourth Plan which is in the air., In view
of the difficulties of getting aid from the
World Bank and other international agen-
cies, will the Government consider taking
steps for mobilising the internal resources
by declaring a moratorium on foreign loan
repayments and by putting restrictions on
export of profit from this country and by
curbing LIC investments in private sector
so that all our resources are made availa-
bie for public sector projecss? If not,
what are the reasons for mot taking such
steps ?

SHRI B, R. BHAGAT : All this will
form part of the Budget that is to be
presented tomorrow,

SHRI C. K. CHAKRAPANI : Have the
Government laid down any principles for
dropping certain projects and if so what are
they ?

SHRI B. R. BHAGAT : I have said that
there was no question of dropping any
projects. Even in the draft outling of the
Fourth Plan which is to be reconsidered
again and a new plan is to be drawn up,
even there it did not have too many new
projects. The strategy was to coOntinue the
old projects and allot them the resources
needed and give them top priority so that
they could be commissioned and secondly,
to take up very high priority items like
fertilisers or special steels that may be
needed, Other than that, there was hardly
any new project to be taken up.

Masant CoMMITTEE oN ALR,

*302. SHRI ONKAR LAL BERWA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether “Masani Committee™ which
was appointed to report on the reorganisa-
tion and the future structure of Television
Centre of ALR.; New Delhi has submitted
its report; and

(b) if so, the recommendations made by
it and the action taken thereon by Govern-
ment ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (a) and (b). A departmental
Committee consisting of Shri A. K. Sen,
DDG (Inspection), Shri Jagat Mourari,
Principal, Film Institute of India and Shri
S. N. Murti, Director, Television Cantre
was appointed to (i) examine the need for
various types of posts in that television cen-
tre (ii) suggest duties and responsibilities
of various posts and (iii) suggest rules and
procedure for recruitment of staff for the
posts mentioned at (i) above. D.D.G.,
Shri A. K. Sen was replaced by Miss
Masani. Simultsneously Shri J. J. Karam,
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Under Secretary was asked to undertake
work study., Subsequently both the studies
were combined and a joint report was sub-
mitted. The report is being processed, This
being a departmental committee it is sub-
mitted that it'is not desirable to divulge
their recommendations or the action under
consideration. One of the objects was to
consider the employment possibilities of the
diploma holders of the Film Institute of
India in the television service.

ft 3feTT SR AT FT W FHEE
#1 fedie § wre anfeeet # wige aafa
T AT FIT RAL T FgrAr E 7
S vt s Fgemar fe oSt ¥
FFT SFHS /T g% & fod oF qafa
w7+ forar @ &, Far qaw 9 A
"Rl & fad o fae ogfa av
AATH FT gETE fear & 7
SHRI K. K. SHAH : There are two
committees. The Masani Committee which
is now under discussion in this question is
not the same Masani Committee which is
dealing with stafl artists, The Commitiec
has submitted its report but it has not
still reached us because it is being processed,

sft sifere s dcan : Efafae &
fow smae X AgFrE? wmrfaem |
ﬁﬁo iﬁ'o!ﬂ'aﬂﬁﬁﬁ'ﬂ'ﬂ'ﬁ%’% i,
FEY s 9T T@ gf §; A R e
et 9 fAfea 1§ 7

it %o %o g : SNfaww F T F
i FAIfEl A wre sfefee &
gt & o avz wafeat § w M &

Shﬂ’?fam%wwaﬁr-rmm
gy, T I I T AT Y
Wi i g o g sy arfe @
QT wafear et §, =9 fod
FCqrY § | 7 9y e Wgan g fe
Fehifrar anfedt &1 o9 aweng few
srare g 3 & ? v fadfr s 9%
2R E a1 qvr ok Fram
fored A g G E ?
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oft %o %o Wiy : gHW W TSN
Y 57 W Ao oo ¥ wrifcom
Y Sy wwaT €1 STy gfveay et w7
St T , S s T g 3T &
TH B F & fAd AEEr #EE A
forive frar 8, s gw feme s @
g1

wt S¥ETT Wrw 7w ¢ R smaT 9T
N § T S W AT e
Encird rdd

=t &o Wo WY : I TAAHZ FAATH
g 99 STegEe g &, S oRieg-
fea g1 & 0 &Y aveae s sfean
Heat ¥ 9z F gofew g &
AT &, ST FTE nfere § ST et
Fiege afqs o Y &1
SHRI G. VISWANATHAN : I want to
know what are the recommendations of the
Commitiee on the future structure of the
television centres and the further extension
of thesc television centres and particularly,
I want to know whether this television will

be extended to other places like Madras,
Calcutta and Bombay.

SHRI K. K. SHAH : In the fourth Five
Year Plan, television is to be extended to
Bombay, Madras and Calcutta. But it is
being processed by Finance, and when the
sanction is received, we will extend it.

»ft o ATo faamdt : st WA HEL-
g 7 qamr 91 v @ FAfaar oA
#Y oY, F ST AT § F o AWt
wafeqi & e s thew T A ?

SHRI K. K. SHAH: So far as this
Committee is concerned, the terms of re-
ference were, to examine the need for vari-
ous types of posts in the television centre,
suggest duties and responsibilities of the
various posts and suggest rules and proce-
dures for the recruitment of staff for the
posts mentioned above.

SHRI HEM BARUA : There are staff
artistes working for the television centre of
the AIR. These staff artistes of AIR are
denied the normal facilities available to the
regular Government servants. 1 want to
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know whether the staff artistes of the tele-
vision centre are also denied the normal
facilities that ere available to Government
servants and are put into a separate category
such as under-human beings or sub-human
beings ?

SHRI K. K. SHAH : The first demand
wag that the staff artistes should be made
regular government servants, and we have
gone a long way in processing that. In
fact, the new contract provided that they
will serve up to 55 years of age. But un-
luckily another point of view is projected
that they should not be government ser-
vants, This is being considered.

sft fora Arogw ;& ST TEAT
5 A <HT Fafzal &7 oY Foridaeg
off, 37 %t gafeT s & 7 #0
ggaTe &1 F1E Afeq faarmar & 7
SHRI K. K. SHAH : No, Sir.

st g wm o osft W 7w oam
a1, A g far s Fay S IR

T @ g o oY, Far gy foe
FERHRfra g ? srfra g a
S Ft famfm 7 g ?

Shri K. K. SHAH : That is what I have
already mentioned. This is being a depart-

mental report, it is being processed. 1t
has not even come to me so far,

w0t ofx T : 9w 99 Z@T Er A,
AT T FTCWRE |
SHRI K. K. SHAH : This is a depart-
mental Commitice. It works from below.

SHRI ANANTRAO PATIL: May 1
know from the Minister the present demand
for television sets and the supply position ?

SHRI K. K. SHAH: The denrand is
‘much higher and the supply position is very
low. That is true,

SHRI LOBO PRABHU : May 1 enquire
from the Minister whether, instead of
thinking of cxpanding the television service
to Bombay, Madras and other cities, he
has considered the data of Delhi and found
out who use these television sets 7 If the
use is by a very few members of the pub-
lic, in which I fear none of the Members of
Parliament are included, is not television a
dJuxury and should you pot wait for some-
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times before other needs of the people are
served ?

SHRI K. K. SHAH: No, Sir; on the
contrary, television is considerably used for
the agricultural programme, for students and
for other purposes also. Unluckily I am
not able to meet the demands of television
sets. The demand is much higher.

SHRI D, C. SHARMA : [ am surprised
to know from the minister that this report
is being processed from below and it will
take a lot of time to take a final decision.
May I know whether the decisions on these
reports are taken at the bottom level or at
the top level of the ministry ?

SHRI K. K. SHAH : Certainly the de-
cisions will be taken by us at the top level.

st Wt ST : e W, T8
Wt AR FHEY § TENT AT TR AT
gfegr eat & s 7 9% g ar
i sraar Y 3o W€ wfafafe o Afea
g ot At fawar oy Afew s & o
e g 5 @ fo & aww |
AN F qEY A AEET gOerl -
sifat & am fiT v, I T
AT FH O T WA F At !

*ft ®o ¥o WIZ : wIzAN fafEw" &=
8§ 7T T AqETg AT fa Smoe o

SHRI K. M. KOUSHIK : May I koow
whether the services of the AIR artistes
have becn made semi-permanent or are they
still continuing on a contractual basis 7

SHRI K. K. SHAH : The contract has
been cxtended from § ycuars up to the age
of 55 years.

+ft diyq SE EmA : g AR,
FT ACHTT T EATH 99 WA WY 17,
Ty & o e faeew |, fAfm A
T & fF oF avgar & enfeet w fow
fow areaTd faerdt €, freft s
1 Feiwe § a1 felt a1 oA W oW
w39z ? ew A q ag rE-wehi-
AATE AT AR AT W W5
Farg § o vy e swe faww 7
AT AT FAEHT 2 S g ®
faama § ?
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m*o*olﬂ'{ : &1 I ﬁ (310
anfeee §, OF O o § A gE doEe
& | e e anfeezw F1 Y A9 o
T HTierga ® a9 | faar 39 € )

PURCHASE OF TYRES BY CENTRAL ORDNANCE
DePoT, MALAD

*303, SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
1o refer to the reply given to Starred Ques-
tion No. 73 on the 27th March, 1967 and
state :

(a) whether any tyres purchased by the
Central Ordnance Depot have been found
to be defective;

(b) if so, the arrangements made for the
disposal of the defective tyres; and

(c) the amount involved in such defec-
tive tyres ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) 138 tyres have been
reported to have failed prematurely,

(b) The 138 tyres have either been re-
paired/retreaded and issued out for re-use
or have been disposed of in the normal man-
ner when they became unserviceable.

(¢) The total price paid for the 138 tyres
was Rs, 49,680,

SHRI GADILINGANA GOWD : May |
know if the Government have conducted
uny enquiry to fix up the responsibility on
the officer who purchased these tyres?

SHRI M. R. KRISHNA : The Defence
Department purchases its requirements
through the Director-General of Supplics
and Disposals. In this particular transac-
lion, even the STC is included. A com-
mittee comprising of representatives of the
Defence Ministry, the D.G.5.&D. and STC
was constituted. They have made their re-
commendation asking the firm to pay the
compensation,

SHRI GADILINGANA GOWD : The
supply of such defective tyres, especially
to the Defence Department is 3 very seri-
ous matter. Have the Government looked
into the matter very carefully to see that
the concerned officer is rightly punished ?

SHRI M. R. KRISHNA : We have got
the inspection wing, which has got expert
officers to examine these things. But in
this case, these tyres were supplied during
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1962-63 and the defects have come to notice
very late.

SHRI BUTA SINGH: May I know
from the hon. Minister as to who were the
contractors who supplied these tyres and
whether there was any complaint against
their conduct with the Government ?

SHRI M. R, KRISHNA ;: Messrs. Ram
Kishen Kulwantrai were the importing
apency. This party has been asked to pay
the compensation. But the only difficulty
is, since the supply period was 1962-63 the
defects should have been pointed out to
this firm much earlier. Because of that we
are not able to get the compensation
amount from this party,

st A wm afgear : F
#l WERT § I AvgAr § oS
fedfaea et 4 ag 71 65 # frgmom
AT oifeee # g8 e e
7 °?

SHRI M. R, KRISHNA : Even when
these tyres are sent to the units—the units
have got their own surpluses—when they
arc fitted on to the vehicles, unless they are
fit to go oul on different terrains they would
not be permitted to operate in any sector.

SHRI VIKRAMCHAND MAHAJAN :
The hon. Minister stated that defects of
these defective tyres were discovered very
late, May I ask him whether there is no
inspection done when purchases are made
by the Defence Department ?

SHRI M. R. KRISHNA: Whenever
anything is purchased by the Defence De-
partment the Inspection Wing representa-
tives have to examine them. They have to
inspect the items purchased and only after
that the purchases are made. In this case
some defects have occurred somewhere be-
cause of which the tyres have been found
to be defective. The responsibility has been
fixed. They wanted to get the money from
the contractors but because of the time
factor we are not able to get the compen-
sation,

SHRI P. VENKATASUBBAIAH :
Apart from taking any action on the com-
pany which supplied the tyres, the bon.
Member has put a specific question whether
responsibility has been fixed on the officer
who entered into this deal. The hon. Minis-
ter before becoming a Minister was g mem-
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ber of an important Commitiee and he also
knows that the bureaucracy works in such
a way that no responsibility can be fixed on
anybody, I, therefore, want to pin-point
the question. In case they are not able to
pet compensation from the firm concerned
because of the time factor, may I know
whether they have pone into this matter
decply and made a deep probe so that res-
ponsibility is fixed on the officer who in-
dulged in this malpractice ?

SHRI M. R. KRISHNA : The informa-
tion was given to this House on various
occasions, The Public Accounts Committee
has pone into this matter three times and
two reports have been submitted. There
was also a discussion that took place in
this House and the Defence Minister has
said that the people who were found res-
ponsible have been punished.

st Qo TRo W : IEQ AENET,
& weft wgeg & A Aga g R s
Fg1 fF 9@ g W @d=d § a7 I
&N TFRIFE QA § AfeT A9 T T
AT goaTE fRarm d ar 3| awosiray
TR YT & 1 FT T AT eI
faay gy a7 ?

SHRI M. R. KRISHNA : The Defence
Ministry did not purchase oaly 138 tyres,
thcy purchased a larger number of tyres
out of which 138 tyres were found to be
defuctive,

SHRI HEM BARUA : Sir, that cannot
he a defence that becaus: the Ministry pur-
chused a bigger lot and only 138 were found
to be defective it is nol a serious matter.

SHRI MANUBHA! PATEL: Gene-
rally, Sir, in big stores like this there is a
system under which at the time of admitting
stores inside the stores they are checked.
May I know whether it was the absence of
such a system in this store that led to our
not being able to find out the defect at the
initial stage and it took us so long to find
out the defect?

SHRI M. R. KRISHNA : The system
in the stores is perfect. When different
itcms are issued to the units at that time
the units have also got their own arrange-
ment to check up whether the items issued
fit into the vehicles and they are in good
condition or not. Somewhere somebody
has....
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MR. SPEAKER : ....made a mistake;
say that.

SHRI M. R, KRISHNA : Out of the
total number a few tyres have been found
to be defective and it has come to our
notice very late,

SHRI MANUBHAI PATEL : Because,
in the beginning they said the mistake was
found at a later stage. If it was found at
a later stage, how can it be that the ques-
tion was taken up at an earlier stage ?

SHRI M. R, KRISHNA : [ said that
the firm from which we claimed compensa-
tion took shelter under this and said that
because these defects have been out
to them very late, so they were not pre-
pared to give the compensation,

Wt 7y fawd : oW wEEW,
qOT TA & AL 7 qfews wwTICE
FHE & T WE AR A FT AR G
s=afawrfa afafa o & o ) o 29,
agt 9T agw W A7 Iorf Y @ F e
TRITT A STAAT SrEaT § 6w oy s
Zrdt o T, Afgwrdr T wAY, T
ferems fawmfta @t a¢ v sraETd ¥
TE &, GO WL AT SEAE %
¢ & worerw g ¢ foF sdwferefen ar -
fash wfig, ®=1 @A A fawTe
Yy g7

7 a1 7 fr | T A s
F YT Frafaat & o /9 & 99 & fEwme
et § #ri qwen e f5d @ g,
aig T, A SE AT FT T ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Departmental action
against the army officer had been taken
and this was reported to Parliament. There
is no legal case yet pending against the
firm. Thalt matter is still under examina-
tion and legal advice is being obtained.

sit wy fered : s wEYET, AT O
#7997 A4 AT & IEA s fE
wing &= ywwisw | &3 et 97 firs Wy
I TAw faaTE AT T v o
R E afz 7fi Y T e v
TEET a1 ara wA Agm & )

SHRI SWARAN SINGH : I have said
that the matter is being examined in con-
sultation with legal experts,
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it wy forwd : seaw WERT, W
FAIAA R o9 2fed | I 9EH I
# SR o A dfw ¥w gw Frew

aftc gat § ved & 5 2w ceonfie w
®E.......
MR. SPEAKER : No case is pending.

but what other action can be taken is bein:
examined,
stug fomg : AT F a0H I

@ g | & e & 5w 3w & femrw
AT FE M RE ?

SHRI SWARAN SINGH : 1 have al-
ready said that it is a legal matter and legal
advice is being taken as to what is the form
in which action can be taken.

ot wy fowd : gx A9 7 A7 7

A ey, A ET @R 1 T A9

T faaga az i ¥

ot g€7 W FOIW : AU T
faros s s AT AE R 7

MR. SPEAKER : I think Shri Madhu
Limaye is capable of taking care of himself.

ST qWe THo W : AL T 7 3
T & oF Folt & fadArs F° § s
A L AN AHEC T § 97 7 faars
FHAY FT 1 q@ Aw & feoom
TR WH T Tg AFEL AR BT FT &
At g% faarw w1 fady STy
eft &, o7 ®r A0 § ger femromar &
Hfw dhar & 3 g1 i a8 woaT G A
TTH 95 TR § AN A FAFAA qwTE 7
Mzr. SPEAKER : That is a different

question. 1 think we will discuss it during
the Demands,

ot vy fowd :  agw wEYEw, A
< 7 & W@ g | A afewE oH-
32q FHE B NS @8 9T5q | 3T T
T A wfgd, g9y 5 ag Im @
AT T HHATE | 50 AT FES A
O JATT FTAT T80 | Jg aga 70
AWATE |
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MR. SPEAKER : We will sce what we
can do.

off dn o wwi : ot weAlY AT A
v faur fF o == w &0 § a1
o o To TE o AT THe Fo WMo
F AR agT 454 § AT I g AW F
Tl § vafae ag o 9w agw A
2 o\ Ty 7w Qe & fAw g qo
foraerdy o @ wHifs g e
& O T FE g Al ag I &
IEWT TAA  AH qETEA U
feedioen &1 area & s @ gafem
#o o THo GZ &o ¥ fawTs A
fF ag d¥€eTN F@r 9 # § FE
dgw foran €, 39 3 fe=rs 1% qm@n
fer g, o7 & i Fw w9
a9 fFay & i s A favar & oY i
& famr mar @ 7

st g¥R TT TOAW : I WIE Av-
LRER iRt S

ot 99 T2 qw1 Tdl WERI I AT
s 3 Zifed
SHRI M. R, XRISHNA : We wanled
the STC and also the DGS&D to own rus-
ponsibility. They in turn constituted a
committee, That committee has agreed that

we should demand compensation from the
firm.

SHRI MOHAMED IMAM: Though
the purchases were made in the year 1961-
62 the defect was djscovered only after
three or four ycars. During this interval
were the tyres used or were they lying idle
in the store room 7 Secondly, what is the
procedure adopted by the Defence Ministry
for the purchase of tyres? Do they call
for tenders, samples of tyres etc. and men-
tion the conditions of purchase in the terms
of the contract ?

SHRI M. R. KRISHNA : These tyres
have been used. They have been fitted to
vehicles, including Shaktiman  vehicles
Only after use have they been discarded.

SHRI MOHAMED IMAM: Normal-
ly, the lifetime of tyres is one or two years.
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SHRI M. R, KRISHNA : The defects
have been discovered; they have been re-
treaded and after retreading they have been
issued to the units. The units have used
them.

SHRI M. N. NAGHNOOR : For what
period has this contractor been supplying
tyres and what is the amount of deposit re.
ceived by the department as dcposit
amount ?

SHRI M. R. KRISHNA : We do not
receive the deposit amount por do we deal
with the firmg directly; we deal with the
firms through the Director General of Sup-
plies and Disposals,

=t TN a7 TN : T AFEE T
T THT W #7153 & gy oy S wv-
T4 & e o g g T &8 T
I9 TG T O weEe FC F fE
zgar fagme fEae &, sa amea feest
2 ®\X g =it fedfees agd 99 7w
0% a7 at 39 awg fod seEl A
TH A A AR a AR AT OTHE
&t & 97 & frars Y am oo F

FEATET # 7

SHRI SWARAN SINGH : This matier
hus come up herc again and again and on
the performance of tyres also a very clear
statcment was made here. I would reiterate
the same. The performance of these tyres
was judged with reference to the mileage
performed by tyres which bad been re-
moved from the vehicles as beyond local
repair or beyond economical repairs in com-
parison with the similar performance ot
standard indigenous tyres. The average
kilometrage per tyre performed by these
cordiatic tyres was 20,747 against the aver-
age kilometrage per tyre performed by in-
digenous tyres of 21,580,

st gy fawg : faege w39
afesrs qaTIEA #9Y 3 A 7T R

SHRI SWARAN SINGH: In other
words, the performance of cordiatic impor-
ted tyres was more or less the same as of
indigenous tyres.
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SHRI D, N, TIWARY : What is the
usual life of a good tyre and what is the
difference between the two?

SHRI SWARAN SINGH :
it

I have given

SHRI PILOO MODY : From what has
been said so far it seems that there arc
three places at which inspection takes plac:
—firstly, when the purchase is made: secon-
dly, when it is supplied to a unit the unit
has its own inspection system; and, thirdly,
after 21,000 kilometres of use. It is pot
quite clear whether the guarantees that they
get from the manufacturers cover eriod
one, two or all the three periods. Will the
Minister please clarify ?

SHRI SWARAN SINGH : There is no
inspection as such at these three stages.
This is the performance at various points.
It iy not that there is inspection at thesc
three stages.

SHRI PILOO MODY :
asked the question,

I am sorry, |

SHRI SWARAN SINGH: I am verv
sorry  that I noticed it. I should have
ignored it.

it g fora : A=ET A T W
FL AR § 7w oy g e gy i’
HAl #ERE  FTT GwE 4 ag@r A
FY T AHAT # a2 W A< E |
"t wEET T HGT T a4 ST |

BriTisH Naval. HASE AT SINGAPORE
t
“304. SHRI GADILINGANA GOWD :
SHRI CHINTAMANI
PANIGRAHI :
SHRI K, P. SINGH DEO :

Will the Minister of EXTERNAIL
AFFAIRS be pleased to state :

(a) whether it is « fact that Singapore
has sought India’s co-operation for con-
verting the existing British Naval base into
a commercial dock-yard after Britain car-
rics out its phased plan of withdrawal of
its forces from that base; and

(b) if so, the reaciion of Government
thureto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R, BHAGAT) : (a) The pos-
sibility of converting the Naval Base into a
Commercial Dockyard after the British
withdrawal was informally mentioned but
no specific request for Indian assistance was
made.

(b) The Government of India are willing
lo asgist to the extent possible, if so re-
yuested.

SHRI GADILINGANA GOWD : While
wec have several poris to be developed in
owr_own country, where is the necessity

for agreeing 10 develop the Port of
Singapore ?
SHRI B. R. BHAGAT : It is not that

there is any conflict with our port deve-
Jopment programme. We have the capacity.
If they nced our assistance, apart from the
fact that a large number of Indian people
are working there, because this is within
our region it is in our overall national in-
lerest to help in this development. Bul.
as [ said, the request has to come from
the Singapore Government.

SHRI GADILINGANA GOWD: May
I know what is the estimated amount in-
volved in such a help ?

SHRI B. R, BHAGAT : That cannot be
said at the moment because the help can be
only of a technical naturc or technical faci-
lities to be provided. It can only be said
if there is a specific request from them.

SHRI GADILINGANA GOWD : T only
want the estimated ymount.

SHRI R. BARUA : On the withdrawal
ol the naval base from Singapore by the
Rritish and also the withdrawal from the
Persian  Gulf, it is likely that a power
vacuum will be created in that area. Con-
sidering our deficiency in naval force, may
I know what steps Government is taking
to meet our naval requirements vis-a-vis the
withdrawal of the British Naval Base from
these two areas ?

SHRI B. R. BHAGAT: As far as
nower vacuum iz concerned, in the present
context, we do not believe there is a power
vacoum.
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SHRI BAL RAJ MADHOK : Just pow
the hon. Minister said that there is no power
vacuum, In view of the fact that the Singa-
pore Naval Base provided paval defence
for the entire British empire to the cast of
Singapore, and in view of the fact that with
the prowth of the naval power of commu-
nist China, the need for such protection has
become all the more, and also in view of
the fuct that the Singapore Government is
reported to have contacted the Government
of Malaysia and other neighbouring Gov-
ernments that they should cooperate with
them in maintaining some kind of naval
power there, may I know what is the atti-
tude of the Government if this naval base
is maintained with the cooperation of the
other Asian countries 7

SHRI B. R. BHAGAT : There is no
question like that. It is a hypotbetical ques-
tion. That is for the Singapore Govern-
ment to decide. On all counts, it appears
that this will be, if at all, converted into a
commercial base, not a naval base.

SHRI 5. K. SAMBANDHAN: The
wilhdrawal of British Naval Base will effect,
particularly, the Jodian nationals, the peo-
ple of Indian origin, who are citizens of
Singapore and Malaysia. Will it not be wise
on the part of the Government to approach
the Singapore Government either to coope-
rate, 1o continue the naval base, as a co-
ordinated naval base, or 1o make it a com-
merciul dockyard 7

SHRI B. R, BHAGAT : As far as the
yuestion of the employment of the Indian
people is concerned, even if the naval base
is withdrawn and converted into a com-
murical base, the employment can be tack-
led. But, as I said, it is precisely for the
Singapore Government to decide, not for
us 1o decide.

SHRI S. K. SAMBANDHAN : It affects
the people of the Indian origin and their
employment. Is it not wise on the part of
the Government to approach the Singapore
Government for that ?

SHRI B. R, BHAGAT: We are in
touch with the Singapore Government as to
how far, in the new context, alternative
employment can be given.

SHR1 JYOTIRMOY BASU: I under-
stand from the hon. Minister's statement
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here that the Government of India is willing
to assist the Singapore Government in con-
verting this paval base into g commercial
dockyard. If that is so, may I know what
arc the terms and conditions that the Gov-
crnment of India have in mind to be laid
down before the job is undertaken. What
T am aiming at is this: are we going to
have any commercial advantage ? Can you
use Singapore base for marketing Indian
products for Far-Eastern markets 7

SHRI B. R. BHAGAT : The Singaporc
Government has not taken any decision so
far. Our view arises only when they come
to a decision and consult us.

TALKS WITH UN SECRETARY GENERAL
t
*305. SHRT RAMAVATAR SHASTRI .

SHRI YASHPAL SINGH :
SHRI HIMATSINGKA :

Will the Minister of EXTERNAL
AFFAIRS be please to state :

(a) whether it is a fact that the UN
Sceretary General visited India during this
month; and

(b) if so, the nature of discussions held
with him and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI B. R, BHAGAT) : (a) and (b).
The U.N. Secretary General visited India

tu address the UNCTAD TII. His visit
provided us with an opportunity of ex-
changing views with him on the current
international situation,

A THE&T W ¢ § oA
argan g f wm agt £ aETe ¥ A
F fagam & fefer § s S gie &
ara A 47 9 7fz a3 Ao Hrfrarw
JaY 39 aw #1 A1 747 gk o fF I
frmam st £ & fod due §
aAfe ol aFT AT T
AR GE 2 7 R g AT
arwT W g fagew # feefas
# aot g 1 A Afa B a@w w7

PHALGUNA 9, 1889 (SAKA)

Oral Answers 332
T W ATE B AAX § Wi ag
FHFT  swOE  grmSTEfRat &
a2 2% fear w7

o} o Lo WAA : JAY AV qTT H
gt ag Mairg § AT ou Fawdha §
g 7 I Trgar X fagaAs &
TRH 37 & aw o gl | fgam &
mANMgA Afadgmy Fwhad
AR & Srawr #7197 I AW § W1
IT R GET W FA )

oY TrRTRATT WTEH : AT Y S av
o7 alm & 9T @ & A et
grETfEat & 9eEw 9 W E o
e 99 § w19 97 78 @ AT L
g 91 BT AU & | g@iAR W\ "
TTFR TH FT HT qEHGT qo ® ol
T & A awi  wrersqarfEal
Fouw o oy s @ & arfe 9w
qe & o ody greET W
i srrdier & W fear o fs &g
ot FgTE # Afe avg v AR Faga
# gIAC &, feavir fagaems & AweE
%z & AT S &7 7

it ¥o Tro wan:mmﬁuﬁ
fifagfFafraesfosd o o=
g mfcmg a0% 8 @@ v+
& fasrean amd 1 29 & o g €
Y WP & gW AR aATd g3
FARATE A A g 99q
BT R T oAgEm ¥ @ g
=@ & sfus £ g T & Twm A
ot A Y o g | FHE A
at fammar g f5 w1 = frsam
afY, afews e fawemr o) gfirs @1
T |

SHRI HIMATSINGKA : May I know
whether the Government informed  the
U.N. Secretary-General that, in view of

the massive offensive started by the Viet
Cong, there was no possibility of the USA
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stopping bombing unless there was an
assurance from North Vietnam also not

to expand their military strength ?

SHRI B. R, BHAGAT : We have not
terms.
The UN, Seccretary-General knows aboutl
the situation, the impact of the recent
escalation of conflicts there and about the

communicated anything in those

‘prospects of peace.

Wt wgrra fag wret: aw qg &
g a7 fagwt great & a7 oY
I e gE gt ag i gnfy, afew
# g s WA § B o | A
HTiF FEHT FT AHL IT & I9 AT &
fw ag ot gan o s fafa 3o sioelt
It T s w1 wfawa fred
AW R, TG G FO, G IA R A
W 1 NfvE FFTITFE 1 a9 &Y
S iy TR w1 qrd fasE
¥ fafeg Wi S S 7 g r @ g
FETIHR NaFET T aa
A A O FEEH S &
qa waET g ?

=t ¥o Tro WAF : THH AL H AT
HEE A JFETE TFAAA § GHE A
= T T grt A Sfemw feitoa
T FATH GO 99 F1 WY g SEaTd
F e g | siFers 7 7 A g foaan
TREAPIFNLLEAIREN

R agraw fog wiedi: w6 A F
e fr g 9 # faega i Aw a@
w7k & i g 3 sraarsi & an A,
A FRT &0 | S AT ST E
S o= & wn Afafeset sa e oeaw
AN ? A EE AT I 3|
grE fmr @ g 1ag am T g &
T QT 0T AT AT O3 g

st wo o WA : fawfaa T sraeT
smwr 1 whwad g e fawm
AR AR A @A, T AN A W
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FEHTT AT §Hh s SR AT Ow
T & e 3 & wifed, o &% @
| & R F qur & 7o § oy forw &
T fFarg

SHRI R, K. SINHA : In view of thc
fact that the people of Viet Nam arc
fighting a people’s war against forcign in-
tervention, and also in view of the fac!
that there are press reports of mobilisation
of tactical nuclear weapons, have the
Government of India in consultation witn
the UN Secretary-General decided upon
somne initiative so that the South-East Asian
theatre does not become the starting point
for a world war ?

SHRI B. R, BHAGAT : It is our policy
thut there should not be any escalation of
war and that a peaceful settlement in Vietl
Nam should be made possible, and we arc
doing everything possible including co-ope-
rating with the UN Sccretary-General
that goal.

o1 fwa™ W1 T G gt AT
AT FAN AR ATFHT 25 | TYAT A
qiffa & ¢ agi 9wda  @e §9
a9 g1 & ot 99 mHTan ¥ g uEe
offzfad #1 & g A o ag  $ET-
& FT T4t & 1 TAT AHAHT T TH-
a1 9 fawr 77 a7 fewm
® wad 7 = fean 2 & e S
ffrma@im I sisae s
|RA T A7 ? SWAET 7 qgt 9T A
TgT A qAE § 1T W A gREr Ay
gay # A1 ®L @ fear & |y w A=
FT 3% GHA @I T 91 afg @i ar
FAFT T ST AT TG LA 7

st ®o Wo WA : T8 fa=fas |
ERSEICEIE T4l

SHRI AMRIT NAHATA: The hon.
Minister has said just now that everything
possible is being done in the direction of
prevention of further escalation of the war
in Viet Nam. The British Prime Ministe:
has come out with a statement that a
nuclcar attack in Viet Nam would he
lunacy; the Canadian Prime Minister hus

come out with a statement that it would be
madness. 'What prevents the Government
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of India representing the land of Nehru,
Gandhi, Mahavira and Buddha from dec-
laring befors world opinion that it would
be a crime against mankind if taere were
to be a nuclear attack in Viet Nam ?

SHRI B. R. BHAGAT : We have said it
already; 1 have myself said in this House
that a nuclear attack in Viet Nam would
be the most deplorable thing. (inferrup-
lions)

SHRI H. N, MUKERJEE : | am really
astonished that Government are trying to
cvade a direct answer to this question. In
view of the fact that from the side of
Viet Nam there have been repeated state-
nents that they are ready, on the cessation
uf acts of war and bombing by America.
ior negotiations, and .since this is being
repeated to everybody including represen-
tatives of the Government of India. how
i it that the Government of India are rot
jaking a serious sland in this malter when
all coloured peoples are worried that nuc-
lcar weapons and germ warfare and bacte-
riological warfare have been practised only
igainst our kind of country, the uion-white
country, and the fear of nuclear warfare
w gripping. the world Lo an extent that the
('anadian Prime Minister is also making
statements, while we keep mum about
it and mumble certain words rather apolo-
getic in tone in regard to this matter 7

THE PRIME MINISTER, MINISTER
(OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI! INDIRA
GANDHI) : 1 am very surprised at tae
hon. Member's statement. We have stated
our case very firmly indeed to all concerned;
we have expressed our deep concern and
our horror; T do not know what other
words 1 should use I am prepared to use
any words which the hon. Member would
like on this issue, against the use of nuclear
weapons anywhere in the world. We are
fully cognizant of the danger which this
would pose to our own country and people,

Mr, SPEAKER : Sari Sitaram Kesri.

SHRI JYOTIRMOY BASU : Will the
Prime Minister condemn the action of the
Americans in clear terms 7

Mxa. SPEAKER : [ bad not called the
hon. Member but I had called Shri
Sitaram Kesri,
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SHRI JYOTIRMOY BASU: Why are
you standing in the way of getting a clear
reply ?

M=, SPEAKER : I think Shri H. N,
Mukerjee and Shri Amrit Nahata had put
the question very clearly already. The hon.
Member is only repeating what they had
said,

sft /i oW wE g T @9
& RETHAY ¥ AT T RT AT HELTE
Fiha #1 qevfa 7, fawmafia 2wt w1
W1 SRR & ol fawfaa &w 99 +,
FAT AT @A §, 999X fdeer
FQAE o T FO { gHTT AT FERA
¥ 7 gt o A O o gH W
THGAT FT WS ALY graT &, IradT Y
ot ? fasmavire 0T &7 IR ¥ A
ag fawfaa 2 #1 dor oo afe I
faruft s2T 7 37 &Y, T w7
arerera g @

st ¥o To WA : T WHAF ar
ara 7 g€ e ag AT A afwere
Fine 7 faarada ¢ i smax agr
I T I E )

it AT e T - g AW A 2wt
% g wifer =1gaT § o< fadiua: quiey
et & qr4q | F JrA g g fe e
19y {FT T $ 9g aar faqr &
f& wifeeam s@ & g avwe o
BT & THT ATV FT @TE ?
AT § A 9 4T A4 fedewr &Y &}
I @F I T o ar 7

siwat g wivd - cawr 59 fars

AT 9T | ITHT gHA HIAT giewer aar
fear a1 1 sy gfiewior w1 3% AP
Ta faar 41

SHRI KANWAR LAL GUPTA : I asked
what was his reaction.

TrERTT AT & FTH A I A
I g S AR Fqer &)
SHRIMATI INDIRA GANDHI: 1t is

difficult to gauge his reaction or what
exactly he said,
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INDIA'S  STAND ON  NON-PROLIPERATION

TREATIES
?
#306. SHRI SHIVA CHANDRA JHA :
SHRI HIMATSINGKA :

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state ;

(a) what stand did India take in the 18-
nation Disarmament Committee meeting in
Geneva in February, 1968 on the draft
Treaties on the non-proliferation of nuclear
weapons; and

(h) the outcome of the discussions in
the Committee 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) The Indian
representative in the Eighteen Nations’
Disarmament Committee is  expecied to
make a statement by the end of this month
explaining our reactions to the revised draft
Treaty on the non-proliferation of nuclear
weapons, a copy of which has already been
laid on the Table of the House. It is re-
called that in reply to Unstarred Question
No, 270, it was stated that the revised draft
does not fully conform to the principles
on which it should be based, as set out in
the UN. General Assembly Resolution
No. 2028(XX).

(b) The discussions in the Eighteen
Nations' Disarmament Committee are con-
tinuing. The Committee is expected to
complete its work by the 15th March, 1968
and submit it< report to the General Assem-
bly, which will then consider it sometime
in April this year. The final outcome can-
nol be anticipated at present.

o fre oy w1 oo AT
s g fFwrm & senr  fogfede
= famr & 1 SAAT F Y 30T A om-
T AT o THo THo Ao FIA @Y
w§ § fegumaiie #9497 § IHT A
F3m ¥ Feegfedz &< fear & 45 am
va¥ fagir & agwa 7 § | S g am
WA F go TAo ¥ Ty @i o
T T g feTe &), Tae qare-
& & Tah fAg 91T ®F a7 w5 BT

® § 1 gar-afi duw # an e w3
gt T ot G G AT BY T
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T AT BIE FTEHH FAAT § HI ;I
TR AT RS A A famr g ? Ak
faarg 1 o #ar oo amar & ?

5l ¥o Wo WA © HIIE W #T
FHEY A AAAT F 4 § 99 H qg A
fradm g 1 FvF R am g g 1
SEE § AT 9 FET A & R gmra @
YT Z 1T &, I I ST |
gAY 9T Afq ¥ a1 91 I8 Fg Q@
2 1 g7 Y eI HIW § IAET aur
gL Ami @ M F2 AR | I9F AR 9T
g WIAT T o AL Favaet & STV
Y 7l 1< gl ¥ T I R A1
T4, Tq ATAS F1 g IS |

it fr e Ay @i TR
VI Y ug AR | A aF Aw F -
e 99X FT g5 § 998 W 98-
#a TGt & | afFw srorwfe 1 9@t @
mfmy fawre & faw swam 58 o
1 rg § afs feeET R g
aY wia Tad agwa § e f A gl
Tg & wrw g 2, freww g @
fau z@ & ITEET 9T G@EAEG @\
§ ST 91gaT § WA FW 9% -
g TR 3 AT | g -
o gfaw & fag @iz afz adf @ o
T & & T W A wrwar g & gafad
A FARMEE !

ﬁ.oﬂom:mﬂﬁ%
forg s @ RERE AR E 7
ST W gEEdl #1 arew § faaet &
g & fag e fooaest w1 &
I # @ &) AN AA A CF
afxw & fr g0 mfwg st & fag
e 7 %% | g faodt § IoRA ®
forg v 7 ITART I @ §1 &
TTER & i e fearsfawr wia &,
gr? fogwet # 9w gfewa fearsfaw
& faeie # (omw {1 @ 9 I
w R W A & T G
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39 ¢ FTH TG FL I | WAL F
zwrd agy fwraw @ o @ faewa
NrgIEmRamTaE= g 5 gw
o & &1 A AT T A |

SHRI HIMATSINGEKA : Since the nuc-
lear Powers now have the equivalent of
about six tons of dynamite for every soul
and are able to blow up the globe several
times over, may 1 know whether the USA
and USSR are willing to sign a joint dec-
laration guaranteeing the safety of the
non-nuclear Powers ?

SHRJ B. R, BHAGAT : That provision
is not under this' treaty, but there is a reso-
lution of the United Nations thal the safe-
puard of the non-nuclear Powers against
nuclear attacks will be dealt with within
the framework of the Security Council, and
they are at present engaged in knowing what
form that safeguard should take,

SHRI SAMAR GUHA : The hon. Minis-
ter, while replying to a previous question,
used the word vispor in Hindi. T want to
know what he exactly meant by it, and
what is the English equivalent of it.

SHRI B. R. BHAGAT : This is a techni-
cal matter. There is no difference techni-
cally between explosion and vispot.

SHRI SAMAR GUHA : ] am very sorry.
He bas got even the elementary knowledge
that atomic explosion and atomic fission
are two completely different terms. He
has misled the House.

MR, SPEAKER : Let ug declare he does
not know much of atomic energy '

SHRI SAMAR GUHA : T wunt to put
my question,

Mn. SPEAKER : What is il you were
doing all this while 7 Let us see what your
question is.

SHRI SAMAR GUHA : In the treaty
of non-proliferation there is a clause that
each nation will be allowed to use nuclear
power for engineering purposes, 1 want to
know whether the Government of India
will take advantage of that clause and use
stomic energy and for that purpose not
atomic fistion but atomic explosion for the
purpose of engineering works in India ?
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SHRI B. R. BHAGAT : Treaty or no
treaty, we are engaged in the peaceful use
of nuclear energy and we would pursuc
that policy.

SHRI SAMAR GUHA : I have specifi-
cally asked about atomic engineering. I
want a specific answer. s the Government
prepared to use atomic power for atomic
(Interruptions.)

Mr. SPEAKER : No answer need be
given. ... (Imterrupiions.) 1 have not un-
derstood. | want other people also to have
4 chance to put questions. You may know
more about atomic energy than the Minister,
We are not all experts,

SHRI SAMAR GUHA : He is dealing
with alomic energy. You cannot deny me
this opportunity.

Mr. SPEAKER : Will you please resume
your seat 7

SHRI SAMAR GUHA : It is a privilege
given by you. It is a very relevant ques-
tion.

MRr. SPEAKER : You are taking away the
whole  time....(Interruptions.)  Others
must get a chance also. Administrators
ure not supposed to be experts.

SHRI SAMAR GUHA : rose—

Mz, SPEAKER : Can you not tolerate
me at least for half a second ? You have to
tolerate anothers also. You put a question,
He hus answered it. It may not a satis-
factory. But that i¥ what he has said. Does
the Prime Mipister want to say something ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : I think the specific question
asked by the hon. Member has been ans-
wered by the Minister whose reply included
what the hon, Member asked, The reply
by the hon. Minister was that we were
trying to use nuclear energy for peaceful
purposes. In that context if the need arises
for this engineering explosion, that will also
be thought of. But at this moment, therc
is no such programme.

SHRI SAMAR GUHA : Jt is a very good
answer,
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SHRI GIRRAJ SARAN SINGH : While ™
agreeing with the policy of the Government
not to produce atomic weapons, I should
like to ask one question, Tn our efforts to
produce atomic energy for peaceful pur-
poses, we have some by products of fission-
able material~which has to be stockpiled
by us. In the future, should circumstances
make it necessary for us to change our
policy about producing atomic weapons,
can I have an assurance from the Minister
that we will not sign this (reaty under any

circumstances ?

SHRIMATI INDIRA GANDHI: 1 do
not think it is right for us to look into the
remote future just now. The hon. Mem-
ber is well aware of our present stand. The
present draft treaty does not meet our
point of view and we are not prepared to
sign it.

SHRI BEDABRATA BARUA : The draft
treaty, even in its revised form_is a classic
ingtance of an unequal treaty and it re-
tains the additional difference between per-
manent members and non-permanent mem-
bers. Does the Government accept that
position, of this division of the world into
permanent members and non-permanent
members, the privileged and the non-privi-
leged members of the UNO ?

SHRIMATI INDIRA GANDHI : Obvi-
ously not, Sir. We made it very clear.

- SHRI HEM BARUA : May I know it

the attention of  the Government
is drawn to a Peking Radio
broadcast recently made, which says

that both Soviet Russia and America are
going to offer a joint nuclear umbrella to
India and they are putting pressure—both
Soviet Russia and the United State ot
America—on India to sign all along the
dotted line ? That is the position as given
by the Peking Radio broadcast. May 1
know if the attention of the Government
has been drawn to that and, if so, may 1
know what is the reaction of the Govern-
ment to this statement ? I want to know if
it is a fact that both Soviet Russia and
America are going to offer us a joint nuclear
umbrella and therefore we are going to
sign all along the dotted line.

SHRIMATI INDIRA GANDHI: I am
glad that the hon. Member has drawn my
attention to it because I am not in the habit
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of listening to Peking Radio. So, I do
not know. Also I do not understand

Chinese, as the hon. Member Shri Piloo
Mody has pointed out. It is natural that
the two countries which have come to an
agreement with regard to this treaty would
like all other countries to sign it. However
I can assure the hon. Members that no
pressure is being exerted on us.

QUESTION NO. 1 UNDER RULE 40

ACTION TAKEN REPORTS ON THE FIRST RE-
pORT OF P.A.C. REGARDING IRREGULARITIES

BY OFFICERS
1. SHRI MADHU LIMAYE : Will the
CHAIRMAN OF THE PUBLIC

ACCOUNTS COMMITTEE be pleased to
state :

(a) whether the Public Accounts Com-
mittee have received replies from Govern-
ment to the various recommendations
contained in their First Report (Fourth
Lok Sabha) regarding the purchase of' Road
Rollers and action taken against the Officers
involved in tnis case for the irregularities
committed by them; and

(b) if not, the reasons therefor ?

THE CHAIRMAN, PUBLIC AC-
COUNTS COMMITTEE (SHRI M. R.
MASANI) : Replies have been received
from Government in regard to 28 out of
67 recommendations made by the Public
Accounts Committee in their First Report
of the Fourth Lok Sabha regarding Pur-
chase of Road Rollers.

The Department of Supply have indicated
that 12 recommendations are being scruti-
nised in consultation with different autho-
rities concerned and that action taken notes
will be forwarded as soon as these are
finalised. In regard to the remaining 27
rccommendations, the Committee have been
informed by the Department of Supply
that ‘“‘a communication has already been
issued to the Director, Central Bureau of
{nvestigations, to expedite to the utmost
the iavestigations as regards the vigilance
aspect of the case. Meanwhile, DGS&D
has been advised to depute an Officer to
the S.P.E. to collect data, to the extent
possible, in order to finalise comments on
the recommendations of the Committee. It
is expected however, that comments of
this Ministry on most of these 27 recom~
mendations would be finalised only after
release of the relevant records by the
SPE.”
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Tae Public Accounts Committee will
examine such of the action taken notes as
are received and will submit its Report to
the Lok Sabha by the end of the current
financial year,

st wy fowd : oo wEew, §
T AT F s R w ¥
Aatfeas #1f sfow facht s ¥
g O & "o 7 fo fofey egae<d
YT T F1 FI Y F ST T4 A
g ot F st e g £ wm g et
7 WX TR 7 T & faers w1
FIEAT FUARET A E 7

SHRI M. R, MASANI : In view of the
siatement 1 have made, that the facts will
e reported to the Lok Sabha within a
month or su of this date, I do not think
it would be desirable for any piecemeal
information to be given at this stage.

= ww fowd s wEiw, AT
Fifam, &% g & 7o § fF o ot
W TRl # s faee fea 2
HC AT A g & faars o #1
FRamT i T agat aar Ana & 7

SHRI M. R, MASANI : Some informa-
tion on this matter has come in and it will
he considered by the Committee,

WRITTEN ANSWERS TO QUESTIONS

DEPUTATION ALLOWANCE TO OFFICERS IN
BORDER ROADS ORGANISATION

#307. SHRI P. P. ESTHOSE :
SHRI K. RAMANI :
SHRI E, K. NAYANAR :
SHRI P, GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI SATYA NARAIN SINGH :
SHRI A. K. GOPALAN :
SHRI P. RAMAMURTI :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the per-
sonnel deputed to the Border Roads Organi-
sation from State Public Works Department
are not paid full Deputation Allowance
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according to the bond executed at the time
of the deputation;

(b) if so, how much of the allowance
has been paid to them;

(c) the reason for reducing the allowance;
and

(d) whether the dispute with thcse per-

sonnel in regard to the payment of the
allowance has since been settled ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH). (a) to (d).
A statement, containing the reply is placed
on the Table of Lok Sabha.

STATEMENT

State Government employees, whose ser-
vices are obtained on deputation for
employment in the Border Roads Organisa-
tion. have an option to retain their parent
departments® scales of pay or to come on
to the scules of pay prescribed by the
Government of India for the employees,
directly recruited in the Border Roads
(yrganisation. If the deputationisty choose
to retain their paren department’s scales of
pay, they are eligible under conditions pres-
cribed from time to time by the Government
of India for all deputationists, to draw, in
addition to pay, a deputation allowance,
Prior to the 15th September, 1966, depu-
tation allowance was admissible to all
depulationists. But, after the 15th Sep-
tember, 1966, deputation allowance is paid
only to those who are appointed, on depu-
tation, in posts, carrying higher scale of
pay.

No case has come 1o the notice of the
Government where deputation allowance,
otherwise admissible, has not been paid to
the deputationists from State Public works
Department.

The questions raised in (b), (c) and
{d) do not, therefore, arise,
GRANT OF INCREMENTS TO JAWANS
*308. SHRI NAMBIAR :
SHRI K. ANIRUDHAN :
SHRI UMANATH :
SHRI K, M. ABRAHAM :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Jawans
are entitled to an increment of Rs. 2.50
on completion of 5 years” service and again
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to Rs. 2.50 on completion of 10 years’
servioe;

(b) if so, the reason why they are not
being paid annual increments like other
employees;

(c) whether Government propose 1o
revise the system of payment of increments
to Jawans on the lines of other Central
Government employees; and

(d) if so, when?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes¢ Sir,
But the Sepoys get two further increments
of Rs, 2.50 each on completion of 15
years and 20 years of service.

(b) The pay structure of Jawans is
different from that of civilian Government
servants.

(c) and (d). The matter has been con-
sidered by Government and a decision re-
cently taken will he announced very
shortly.

INCREASE IN DA, PAID TO JAWANS

*309. SHRI K. ANIRUDHAN :
SHRI UMANATH :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of DEFENCE be
pleased to refer to the reply given to Uns-

tarred Question No. 115 on the 13th
November. 1967 and state :
(a) whether Government have since

taken any decision on the proposal to en-
hance the Dearness Allowance rates of the
Jawans; and

(b) if not, the reasons for the delay ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes Sir,
The decision recently taken will be an-
nounced very shortly.

(b) Does not arige,

ATTACK ON INDIAN EMBASSY IN SAIGON

*310. SHRT CHENGALRAYA NAIDU :
SHR1T DEIVEEKAN :
SH™1 ANBUCHE7H'AN :
SHRI HIMATSINGKA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it is a fact that the Viet-
Cong attacked the Indian Embassy in
Saigon; and

(b) if so, the extent of damage camsed
lo our Embassy as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) No, Sir.
We have no report to this effect,

(b) Does not arise,

RE¥LEASE OF “Purbiu” Smip oF USA.

*311. SHR1 DEIVEEKAN :
SHRI SHIVA CHANDRA JHA :
SHRI T. D. RAMABADRAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that US. Gov-
ernment have approached the Indian
Government to use their good offices for the
release of the 83 crew members of “Pueblo™
ship from the North Korean Government;
and

(b) if so, India’s reaction to this request ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).
This question was placed on the agenda
of the UN, Security Council, but there was
no substantive discussion, as the President
adjourned the Council 1o enable its Mem-
bers to have informal consultations. As a
Member of the C il, India participated
in them and was in touch with the U.S.
authorities. These informal consultations
resulted in the rep ives of the US.
Government directly meeting the representa-
tives uf the Government of the Democratic
Republic of Korea at Panmunjom to dis-
cuss the release of the ship and her crew.

TRANSFER Or (C-430 AIRCRAFTS FROM
IRAN TO PAKISTAN

*312. SHR] M. L, SONDHI :
SHRI GADILINGANA GOWD :
SHRI ONKAR LAL BERWA :
SHRI BRAMHANANDII :
SHRI M. N. REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have taken
note of the transfer of four C-430 aircrafts
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to Pakistan by Iran which have actually
.arrived in Pakistan;

(b) whether these aircrafts were origi-
nally given to Iran by U.S.A and have
been allowed by that Government to be
transferred to Pakistan; and

(c) whether Government propose to ap-
prise the U.S.A. about the imbalance it will
create in the arms strength of India and
Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
Yes Sir.

(c) This matter was raised with the
Government of the U.S.A. who indicated
that approval for the sale of these mircrafts
hed been given in accordance with their
policy of permitting the sale of non-lethal
military equipment on a case-by-case basis
1o both India and Pakistan,
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CONCENTRATION OF PAK, TROOPS ON
RaJasTHAN BORDER

*314, SHRI SHRI CHAND GOEL :
SHRI C. K. BHATTACHARYYA:

Will the Minisier of DEFENCE be
pleased to staie :

(a) whether it i¢ a fact that Pakistan
has recently been amassing troops along
the Rajasthan border; and

(b) whether it is also a fact that Pakistan
has constructed border roads, air strips,
barracks and a canal like tae Ichhogil
Canal, on its side for defence purposes?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
Government are generally aware of the
deployment of Pakistani armed forces
across the Rajasthan border. Taey are also
aware of the roads and other constructions
of military significance in the same area.
There is however no concentration of Pakis-
tani troops in this area which should be a
cause for alarm. We have on our part
taken adequate steps to cope with the situa-
tion which we are constantly watching.

CHINESE AND PAK, SUPPORT TO Naags
HoOSTILES
*316. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether it is a fact that the arms aid
of China and Pakistan to Naga hostiles has
been intensified and if so, the extent of this
intensification;

(b) whether Government have succeeded
in disrupting the link of the Naga hostiles
with China and Pakistan by now; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
A section of the Underground Nagas is
engaged ine intensifying its contacts with
China and Pakistan. In tais connection.
altention of the Hon'ble Member is invited
1o Lok Sabha Unstarred Question No, 22
answered on 13-11-1967 and to the Starred
Question No. 128 answered on 20-11-1967.
Hon’ble Members may also kindly refer to
the Half-hour discussion on 24-11-1967 and
lo the Supplementaries in answer to Starred
Question Nos. 181 and 192 on 21-2-1968.

(b) and (c). Necessary measures to
further tighten the security arrangements
along our border are being taken. Hon'ble
Members will appreciate that it would not
be in the national interest to disclose the
details, "

InDiaNs 1IN KENYA

*318. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that under the
provisions of the Kenyan Constitution, the
Asians in Kenya possessing immovable pro-
perty were eligible to get Kenyan citizenship
aulomatically;

(b) if so, whether Government are aware
that under this presumption, a large number
of Indians in Kenya purchased immovablc
property and expanded their business;

(c) whether Government are also aware
that according to the new policy of the
Kenyan Governmenl, these citizens are re-
quired to apply for work permits and if
denied, they will have to leave the country;

(d) whetaer there has becn a
exodus of Indians to UK. and
countries as a result thereof; and

mass
other
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(e) if so, the steps taken by Government
to safeguard the interests of the Indians in
Kenya 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No Sir. Kenya citizenship is not dependent
in any way on the possession of immovable
property. However, any Asian born in
Kenya and one of whose parents was also
born in Kenya is eligible to get Kenya citi-
zenship automatically,

(b) Does not arise,

(c) No Kenya citizen (whatever his/her
origin) comes under the purview of Immi-
gration Act and Trade Licensing Law, only
those who are not citizens of Kenya require
work permits,

(d) Yes Sir. Recently a number of per-
sons of Indian origin holding British pass.
poris nave gone to UK.

(e) There are broadly four categories of
people of Asian origin in Kenya. There
are those who have taken Kenya citizenship.
There are others—a vast majority, who are
holding British passports and are UK. citi-
zens. A small minority is that of Indian citi-
zens. There are some whose status js yet to
be determined. In respect of Indian citizens,
we are obliged to look after their welfare,
They are welcome to come back to India
if they so desire and if they feel that it
will be difficult for them to continue to live
and work in the country of their erstwhile
domicile. In regard to taose who have
taken Kenya citizenship, they are the res-
ponsibility of Kenya Government. Our
advice 1o these people is that they should
become one with the people of the country
which they have adopted. The cases of
some of those whose status is yet to be
delermined, are under urgent consideration.
As regards the large majority of those who
are U.K. citizens we have maintained that
it is' the legal and moral responsibility of
the British Government to look after their
welfure and give them all possible facilities
lo rehabilitate themselves if they are obliged
to leave the country of their adoption, We
have time and again taken up this matter
with the British Government and ‘Taave
impressed on them to take full responsibility
for all UK, citizens of Asian origin,



351 Written Answers

PURCHASE OF WAR EQUIPMENT BY PAKISTAN

*319. SHRI D. N. PATODIA :
SHRI KANWAR LAL GUPTA :

Will the Minister of DEFENCE be

pleased to state :

(a) whether Government’s attention has
been drawn to the news item appearing in
the Indian Express dated the 13th February,
1968 that Pakistan has recently purchased
war equipments with $40 million from West
European countries; and

(b) if so, Government’s reaction in the
matter and whether they have taken up
the matter regarding the supply of war
material from the countries concerned 7

THE MINISTER OF DEFENCE
(SHRT SWARAN SINGH) : (a) Yes,
Sir.

(b) As has been made clear on several
occasions, Government have taken note
of Pakistan's build-up and have been taking
suitable steps to mect the threat posed by it.

AstN IMMIGRANTS TO UK.

*320. SHRI D, C. SHARMA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the United Kingdom was
planning further curbs on Asian immigrants;
and

(b) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH):

(a) The UK. Government have infor-
med us that they are introducing legislative
measures to deal with the expected migra-
tion of Asians holding ‘UK. and Colonies®
passports from Kenya,

(b) We have impressed upon them their
responsibility to look after the interests of
those who hold such passports,

LT. GENERALS IN THE ARMY
*321. SHRI S, R. DAMANI : Will the
Minister of DEFENCE be pleased to
state :
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(a) whether it is a fact that the number
of Lieutenant Generals in the Army is
going to be incrcased; and

(b) if so, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes, Sir.
(b) This is mainly on account of the
increase in the responsibilities—both quan-
titative and qualitative—of the senior

appointments and the need to improve
the career prospects in the Armed
Services.
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Tavitg ot AT IaTeTTR WY cause of the death is not known, One
R T FHTATT AT report said, Mr. Upadhyaya had ~ got

down from the train while his bogie was
*323. st gww WX WO : T being shunted and tried to get back

. while the train was in motion, The re-
et ST swTee welt g aan & A port added that he might have been bit

Fat e : by an electric mast. According to
police sources, the body was recovered
(%) smag = & & 11 @, from the railway track, about 200
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(t[) ?\T T® :ﬁﬁ ¢ fwvay sma the notice of the Central Govern-
HATATC FATEA § IR 4 FT FTL0 ment that a private radio station
I q@ET 4T 41 f= ag wT FET E-g operating in the borders of Sri-
3 & & S 3 nagar and Jammu indulges in an

N ; . anti-India propaganda;
faoeft & &= ¥ eva @ 4; X (b) whether Government have con-
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qwAT AT ST Hait (57t Fo #o THE MINISTER OF INFORMATION
it . . AND BROADCASTING (SHRI K. K.
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- Azad Kashmir Radio and Sada-e-Kashmit
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HTTE 1 TIHT fo & St & Jammu and Srinagar stations take notice
ﬁ ! - 30 * % of these programmes and broadcast posi-
AT e F ar ) tive and correct information to counter the

effect of false propaganda against India
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fae 9% smifea f6d S a1 @St tiom of conducting any enquiry in this be-
miﬁ'ﬁﬁ # 7g qETETL 97 1 half does not, therefore, arise,

“According to  reports reaching IRAINING TO PaxisTanis IN  GUERILLA

Lucknow, Mr. Din Dayal Upadbyaya WARFARE BY THE CHINESE

was found dead near an electric pole. +325. SHRI SHRI CHAND GOEL :
beyond the Moghulsarai Station in early SHRI C. K. BHATTACHARY-
hours of this morning. Earlier reports YA :

said that the Jana Sangh President was
found dead in the eighteen-down ex- will the MINISTER OF DEFENCE
press train near the station. The exact be pleased 1o state :
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(a) whether it is a fact that the Chinese
have besn giving training to Pakistanis in
guerilla warfare; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
Government have reason to belicve that as
a part of the widesprecad military assist-
ance given by China to Pakistan, assist-
ance has also been rendered in training in
vuerilla tactics for Pakistani personnel.
Naturally, due note of such assistance by
China is taken in our operational plans to
sufeguard the territorial integrity of the
country,
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CorLoMpo ProPoSALS

*328. SHRI HEM PARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether it is a fuct that the Chinese
have not indicated their acceptance of the
Colombo proposals so far; and

(b) if so, the stage at which the
Colombo proposals which India had al-
ready accepted stand at presemt ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) As far as the Government are
aware, there has been no change in the
Chinese Government's negative and intraa-
sizent attitude to the Colombo proposals.

SvprLy BY US. or LETHAL WEAPONS TO
INDIA AND PAKISTAN

*329, SHRI CHENGALRAYA NAMDU:
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that Govern-
ment of US.A. have refused to supply
lethul weapons to India;

(b) whether they have already decided
to supply lethal weapons to Pakistan;

(c) whether it is also a fact that U.S.A.
hus upreed to supply spare parts for all
previously supplied arms to Pakistan,
while the supply of such parts is refused
to India; and

(d) whether Government have lodged
anv protest with the U.S, Governmeat?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). Under
the revised policy regarding supply of
military equipment to India and Pakistan
announced by the US. Government on
12th April, 1967, supply of lethal equip-
ment and stores as such to both the coun-
tries has mot been resumed but  despite
our protests, supply of spares in cash, on
a case by case basis, for the lethal equip-
ment already supplied by US.A. in the
past has been resumed for both the coun-

tries.
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RAJASTHAN CaNAL

*330. SHRI D. N. PATODIA :
SHRI PREM CHAND VERMA:

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Gov-
ernment of Rajasthan have urged the Cen-
tral Government to consider the Rajasthan
Canal as a defence project and make ade-
quate allocation for its early completion;
and

(b) if so, Government's reaction in this
regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) Does not arise,
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WEEKLY NATIONAL PROGRAMME

2053. SHRI BABURAO PATEL : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of artistes, singing and
instrumental, performing for the weekly
National Programme during the year end-
ed the 31st March, 1967;

(b) the criteria by which these artistes
are selected for this programme and the
names of the members of the committee
that selects them, with their qualifications;

(c) the reason why some of the artistes
are repeated so often in spite of other
artistes being available; and

(d) whether Government propose 1o in-
vite competent guest artistes to perform for
this programme without receiving fees and
if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) A list of National Pro-
gramme Artistes booked between the period
Ist April, 1966 and 31st March, 1967 is
laid on the Table of the House, [Placed
in Library. See No. LT—246/68].

(b) The main criterion for selection of
artistes for the National Programme of
music is their appeal, talent, standing, re-
cognition in the field of music and suit-
ability for the particular programme. The
selection is dome by the Central Music
Unit which consists of (i) Dr. K. C. D.
Brihaspati, Chief Adviser for Music, (ii)
Dr. Sumati Mutatkar, Deputy Chief Pro-
ducer of Music, and (iii) Shri Emani
Sankara Sastri, Chief Producer of Karna-
taka Music who are well known musicians
and musicologists,

(c) Artistes arc repeated because of
their popularity, eminence, suitability and
programme exigencies,

(d) As a matter of policy no artiste is
invited to give a free performance from
All India Radio. All artistes are contract-
ed for their performance on stipulated fees.
If aoy body offers to perform free and if
he is selected by the Central Music Unit,
he will be invited. It is for him then to
accept fees. Government will however, be
prepared to pay him. The criterion is not
payment but selection by the Music Unit.
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ForeiGN Tours By OrFiciaLs ofF Howi
BHABHA ATOMIC RESEARCH CENTRE

2054, SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to
state

(2) the names of ten top officials of the
Homi Bhabha Atomic Research Centre in
Trombay who were sent abroad during the
last three years with the names of the
countries they visited: the cost of these
trips and the foreign exchanpge required for
it; and

(b) the exact henefit that accrued to
the Research Centre as a result of these
foreign trips ?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Of the five top officials
in the Bhabha Atomic Research Centre, in-
cluding its Director. who are responsible
for the different scientific groups, four
were deputed abroad during the last three
years. Some of the visits were connected
with the work of Atomic Power Projecis
at Ranapratapsagar and Madras, the others
were in response 1o invitations by Inter-
national Organisations 10 attend symposiu/
panel or to preside over them.
In most cases, the expenditure was borne
by the International Organisations concern-
ed. A statement piving the required in-
formation is laid on the Table of the
House, [Placed in Library. See No, LT—
247/68].

(b) These visits have helped in esta-
blishing contacts with atomic energy or-
ganizations abroad, providing acquaintance
with the latest developments in various
specialised fields of atomic energy research
and development and exchange of techni-
cal know-how in thewe ficlds.
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EXPorRT OF FILMS

2057. SHRI B. K. DASCHOWDHURY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
reter 10 the teply given to Unstarred Ques-
tion No, 3800 on the 11th December, 1967
regarding export of films and state :

(a) whether the information asked for
therein has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THF MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Information which
has had to be collected from different
sources has now heen compiled and is
under reference to the Reserve Bank ot
India for scrutiny and clearance.

UriLizaTion oF PLAN  ALLOCATION FOR
RAJASTHAN DURING 1967-68

2058, SHRI N. K. SOMANI : Will the
PRIME MINISTER be pleased to state :

(4) whether the total plan allocations
for Rajasthan for the year 1967-68 have
been fully utilised or there has been any
shortfall; and

(b} if so, under which heads ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Actual utilisation of Plan
outlay will be known after the close of
the year,

(b) Does not arise.

FiLMs FOR INTERNATIONAL Frm FESTIVAL

2059. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) the names of films which were
selected for Iaternational Films Festival
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and also for national award for films held
during the years 1965, 1966, 1967;

(b) whether any films selected for Inter-
national Film Festival during the vyear
1967 were not included in that festival;
and

(c) if so, the names of those films and
the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) A list containing names of
lilms which werc selected for entry in
International Film Festivals and also for
National Awards held during the years
1965, 1966 and 1967, is laid on the Table
of the House. [Placed in Librarv. Sve
No. LT—248/68].

(b) and (c). A list showing the names
of films entered in International Festivals
held in 1967 and mot included in the
National Awards for Films held in 1967,
is laid on the Table of the House. [Plarcd
in Library, Sece No, LT—248/68].

Films for entry in various International
Film Festivals are selected in conformity
with the rules prescribed for each Festival,
which specify the category of films eligi-
hle. Films compeling for the National
Awards, however, are judged and selected
by the Central Committee on the hasiy of
the recommendations of the Primary and
Regional Committees as per the prescrib-
cd procedure, a copy of the resolution
liid on the Table of the House, [Placed
i Library. Sec No. LT—248/68]. The
concept of sclection of films for entry into
the Tnternational Film Festivals is basical-
lv different from that of the National
Awards and it would not be correct to
presume that a film entered in an Inter-
national Film Festival should necessarily
be selected for the National Award.
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INpo-PAK, MEETING ON DEMARCATION OF
BOUNDARY

2062, SHRI CHENGALRAYA NAIDU :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Indo-Pakistan
meeling which was to bc held on the 10th
and the 16th January 1968 to review the
progress of the demarcution of the unde-
marcated borders between West Bengal and
East Pakistan has been deferred;

(b) if so, the reasons therefor; and

(¢c) whether the meeting is again to be
held

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
meeting scheduled for the 10th  January,
1968 was postponed at the request of the
Pakistan side. No meeting was programm-
ed for the 16th January, 1968.

(c) It is expecled that meeting would be
held shortly.
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ReEBeL Mizos OPERATING FROM  EAST
PAKISTAN

2064, SHRI D. N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
‘pleased to state :

(a) whether it is a fact that the rebel
Mizos are operating from Niami and Kach-
along in East Pakistan and often loot the
border villages; and

(b) if so, the steps taken by Government
to prevent recurrence of such incidents ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
“GANDHI): (a) It is a fact that a number
of camps have been set up in the Chittagong
Hill Tracts District of Pakistan, where
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Myani and Kasalong areas are located, for
imparting military training to Mizo hostiles,
Recently, an armed gang of hostile Mizos
operating from this area also looted at
gun-point some cash and clothes etc. from
the shopkeepers of a small bazar in Tripura.

(b) Protests have been lodged with the
Government of Pakistan. Border security
arrangements have also been strenpthened.

DrouGHT RELIEF AGENCIES

2065. SHRI MANIBHAI J. PATEL:
Will the PRIME MINISTER be pleased to
state :

(a) whether the representatives of drought
relief apencies met her and the Minister of
Food and Agriculture in Delhi recently;
and

(b) if so, the subjects discussed and the
outcome thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b), A
meeting of the representatives of the volun-
tary ugencies that had contributed to the
work of drought relief and of the members
of the National Committee on Drought Re-
lief, which included among others the Minis-
ter of Food & Agriculture, was held on the
30th January, 1968, under the chairman-
ship of the Prime Minister. The following
subjects were discussed at the mecting :—

(i) Consideration of suggestions regard-

ing the taking up of some long-term
development programmes  through
the agency of voluntary organisi-
tions,
Proper maintenance of and effective
follow-up action in rcgard to items
of work done during the relicf
operations,

A copy of the minutes of the meeting
is placed on the Table of the Housc.
[Placed in Library. See No. LT-249/68].

(ii)

TecHNICAL  COOPERATION
AGREEMENT
2066, SHRI YASHPAL SINGH :

SHRI DEIVEEKAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India and Malaysia sigoed
a technical cooperation agreement in Feb-
ruary, 1968; and

INDIA-MALAYSIA
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(b) if so, the details of the agreement?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (&) No, Sir,

A Technical Team, however, visited
Malaysia from 26th January to 2nd Febru-
ary, 1968 and held detailed discussions with
offictals of Majlis Amanahi Ra'ayat
(MARA) and other Malaysian authoritics
reparding commercial, technological and
industrix! fields in  which collaboration
between the two countries was possible.

(b) India has agreed to provide tmnlng
facilities in vocational and educational insti-
tutions in India, to depute experts in speci-
fied fields, to undertake feasibility surveys
in respect of small-scale and other industries
us also to examine possibilities of assisting
in the establishment of educational and
technolog:zal institutions,

Derunct MINISTER'S VISIT TO 1RaQ
2068. SHRI YASHPAL SINGH :
SHRI RABI RAY :

Will the Minister of DEFENCE be pleas-
cd to state :

(a) whether it is a fact that he visited
Iraq during the month of February, 1968;

(b) the object of his visit; and

(c) the nature of discussions held there
and outcome thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Yes, Sir.
It was 4 return goodwill visit in response
to an invitation from the Minister of
Defence. Irag, who had visited India earlier
in 1967  The visit has created goodwill
and further strengthened the existing friend-
ly relations between the two countries,

gzA7 f&d nd amE wHNT
aTcy &fas awad & fog
g&mt w1 frga

205y, st aqre Tag :q whe-
T H4" 72 I K FUFG]

(%) 72 &zt fod 74 ArTTa w4-
WA-ar dfw AEEd A gEEl &

PHALGUNA 9, 1889 (SAKA)

Written Answers 368
frqe & g9 7 I warew 7 frator,
v et qfF wareg & aw w9 g
sragrT frar §;

(=) =fx g7, 7 o=t fed g foray
AT FAT-AE Gfaw ARTQ wT
feeell F o o T Y o AT § A

(7) afz =, a1 3w wrHTng ?

stfercat s & oWt (st 7o o
wo) : (%) & (7). o 7 1 TorrY
7 gFM AT sy & faq wam wq-
Arg weqrt gy see f5g o §, T
for faafor srravs o gf Fareg g
T HATHY 1 IA Lo Flo HAo T
weqr % wag 7 Ff guar @ § v
favgit 37w yae f5g o & fag
qraT AT oY, 317 v wy 7EF A I
F fradl Y g7 e #Y 7§

INDO-AMERICAN FRIENDSHIP SOCIETIES

2070. SHRI VISWANATHA MENON :
SHRIMATI SUSEELA
GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI C. K. CHAKRAPANJ :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indo-American Friend-
ship Societies that are in existence in India;
(b) The total membership; and

(c) whether they have taken a sanction
from Government for their operation ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) According to the informa-
tion available, there are 23 Indo-American
Friendship Socicties in different parts of
India,

(b) The total membership of these Socie-
ties is not known nor can it be readily
ascertained.

{c) The Societies being private bedies
are not required to seek prior Government
sanction for functioning, nor are they oblig-
ed to register themselves,
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SYNCHRONIZATION oF InDIN’s Fourmh Five
YEAR PLAN WITH RUssiaN FIVE YEAR PLAN

2071. SHRI SHIVA CHANDRA JHA:
‘Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that India's
Fourth Five Year Plan is going to be syn-
-chronized with the Russian Five Ycar Plan;
.and

(b) if so, the reasons therefor 7

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMAT] INDIRA
GANDHI) : (a) and (b). During his re-
cent visit Chairman Kosygin, while discuss-
ing existing economic situation in India
with the Deputy Chairman of the Planning
Commission, expressed the readiness of the
Soviet Government to help in meeting some
of the problems confronting basic and capi-
tal goods industries and indicated that the
Soviet Union might be in a position to make
some purchases from these industries. It
was agreed that Russian and Indian Teams
might exchange visits to discuss mecasures
for closer collaboration between the Russian
.and Indian Plans for mutual benefit,

APPRENTICES IN ORDNANCE FACTORIES

2072. SHRI P, P. ESTHOSE :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI SATYA NARAIN SINGH :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) the total ber of Apprentices re-
cruited under the Apprentices Act, 1961 in
Gun and Shel] Factory, Cossipore Ordnance
Factory, Dum Dum, Metal & Steel Fac-
tory, Ichapur and Rifle Factory, Ichapur,
since 1964:

(b) the total number of Apprentices who
completed the training and were given the
certificates;

(c) whether all the Apprentices who
completed their training have been given
employment;

(d) if so, the total number of Appren-
tices who were provided jobs factory-wise;
and
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(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (e). A staltement is
laid on the Table of the House. [Placed in
Librarv, See No, LT-250/68].

Books anp MAGAZINES FOR INDIAN MIsSiOns
ABROAD

2073, SHRI 5. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether books, magazines, newspap-
ers ¢te. in the Indian Languages including
Hindi are available in the Indian Missions
and Embassies abroad; and

(b) if not, the steps taken in this re-
sard !

THE PRIME MINISTER. MINISTEK
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir. Books, maga-
zines, newspapers, etc. in Indian lanyuages
including Hindi are supplied to Indian Mis-
sions abroad in  accordance with their
needs and within the limits of the available
Tesources,

{b) Does not arise.
BuUILDINGS FOR INDIAN MISSIONS ABROAD

2074. SHRI S. C. SAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) in how many countries, our High
Commissions/Missions/Embassies as the
case may be, are housed in our own build-
ings;

(b) what amount annually is being spent
on rent and other facilities for housing of
our High Commissions/Missions/Embassi-
€s;

(c) whether it is more economical to
house them in our own buildings purcha-
sed, constructed or acquired in any way:
and

(d) if so, the steps being taken in that
direction with progress made so far ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Our Chanceries in 12
countries are housed in Government-own-
ed buildings. The residences of Heads of
Missions in 26 countries and staff quarters
for some officials in 11 countries are also
owned by Government,

(b) During 1967-68, the expenditure on
rent, repairs and maintcnance of Govern-
ment-owned and rented buildings for Chan-
ceries and residences of Heads of Missions/
Posts and home-based officials is estimated
at Rs. 18,627,500 and that on purchase,
replacement and renewal of furniture/fur-
nishings at Rs. 1,690,200,

{e) Yes, Sir.

(d) Properties are being purchased/con-
structed, subject to availability of funds. So
far Government have, acquired one or more
buildings in 33 countries.

SAINIK ScHooL, PURULIA

2075. SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether any complaints have been
received from the parents of students and
staff of the Sainik School, Purulia, West
Bengal,

(b) if so, the details thereof and the
action taken thereon;

(c) the daily allotment of dietary articles
for each boarder; and

{d) whether food value (in caloric) of
such quantity of diet has been approved by
the competent medical authorities ?

THE MINISTER OF STATE IN THE
MINISTERY OF DEFENCE (SHRI L.N.
MISHRA): (a) fo (d). Information is
being collected from the Sainik School,
Purulia and will be placed on the Table
of the House in due course.
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APPRENTICES IN ORDNANCE FacTORIES

2076. SHRI K. ANIRUDHAN :
SHRI MOHAMMAD ISMAIL :
SHRI K. M. ABRAHAM :
SHRI E. K. NAYANAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a large
number of Apprentices who have completed
their training in the Gun and Shel] factory.
Cossipore, Ordnance Factory, Dum Dum,
Metal and Steel Factory, Ichapur and Rifie
Factory, Ichapur since 1964 have been pro-
vided jobs in the pokts lower than that
they deserve;

(b) if so, the totul number of such
Apprentices who have been provided jobs
in lower categories factorywise; and

{c) the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). Supervisory
Apprentices are trained in Ordnance Fac-
tories against specific requirements and are
offered employment in supervisory cate-
gories based on their performance in the
gradation test conducted for the purpOse.
The question of providing them employmem
in posts lower than they deserve does mo1,
therefore, arise,

Trade Apprentices are trained in Ord-
nance Factories under the provisions of
the Apprentices Act, 1961. Such trainees
are offered employment on successful com-
pletion of training to the extent of vacan-
cies available, The number of apprentices
employed in the four factories in posts
lower than skilled grades is as follows :

Gun & Shell Factory, Cossipore ... 10
Ordnance Factory, Dum Dum. vee S
Rifle Factory, Ishapore, .. 49
Metal & Steel Factory, Ishapore. ... NIL

TOTAL : 6




THUMBA ROCKET LAUNCHING STATION

2077. SHRI CHENGALRAYA NAIDU :
SHRI N. ANBUCHEZHIAN :
SHRI MANIBHAI J, PATEL :
SHRI SHIVA CHANDRA JHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fuct that she dedicated
the Thumba Project to UN, on the 2nd
February, 1963;

(b) if so, the purpose of dedicating it to
the UN,;

(¢) how many scientists of the foreign
countries were present on that Occasion;
and

(d) the toti! amount spent on the pro-
ject so far ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes Sir.

(b) The Station has been accorded U.N.
sponsorship as an international facility.

(c) 31.

(d) The total amount spent so far on
the setting up of the project and its opera-
tion is of the order of Rupees two crores,

SONGS PLAYED ON THE BEATING OF RETREAT
(1968)

2080. SHRI RABI RAY: Will the
Minister of DEFENCE be pleased to state:

(a) what were those songs that were
played on the 29th January, 1968, the day
of the beating of retreat by the Army band
and whether it is a fact that a song in
the name of Queen Elizabeth was also in-
cluded in the same;

{b) if so, whether Goveroment arc
aware of the public criticism about a par-
ticular song dedicated to Queen Elizabeth;
and

(c) the steps Government have taken to
see that the particular song should not be
played by the Army at such functions ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c), The fol-
lowing tupes were played by Service bands

at the Beating Retreat Ceremony om the
29th January 1968 :—

(i) Our Fighting Forces.

(ii) Vyomadhipati,

(iii) Chipli Nach (Slow March).

(iv) Lahure Ko Relimai (Quick
March).
(v) Strathspey and Reel,
(vi) Konkan Sundari (Quick March).
(vii) The Tricolour.
(viii) Jal Sundari (Quick March),
(ix) Rani Ka Nishan (Slow March).
(x) Vivacity (Post Horn Trio),
(xi) INS Delhi.
(xii) Homage to the Brave,
(xiii) Karamchari (Quick March).
(xiv) Desh Seva (Slow March).
(xv) Siki Amo Le (Ladakhi
Song).
(xvi) Jivan Sudhar (Quick March),
(xvii) Loyalty,
(xviii) Swadesh Prem (Quick March).
(xix}) Drum Beats,
(xx) Abide With Me.
(xxi) Retreat,
(xxii) Hanste Lushai (Quick March).
The tune ‘Rani Ka Nishan' was composed
in 1961 as a measure of goodwill at the
time of the visit of Her Majesty Queen
Elizabeth II to India. The tune has no
words or poems attached to it and is pure
instrumental music.
qZ § qAN g wOR A N
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COMMERCIAL BROADCASTs OVER A.LR.

2082. SHRI SITARAM KESRI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
what are the commodities or items specified
for commercial broadcasts over the A.L R,
and the advertisers' response thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : All commodities and services
which are not specifically banned under the
law of the land can be advertised over the
Commercial Broadcasting Services of All
India Radio. The advertisers’ response to
the Service has been excellent, Demand
for time far exceeds availability,

MOUNTAIN DIviSIONS

2083, SHRI SITARAM KESRI: will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that many units
of the Mountain Division have been station.
ed in plains; and

(b) if so, the steps taken to ensare that
the training and acclimatisation of the
personnel is not effected thereby ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Some units
forming part of mountain divisions are
stationed in the plains.

(b) Personnel of mountain divisions can-
not remain, for prolonged periods, in high
altitudes, Hence, some of the units are
brought, by turns, to peace stations, After
a spell in the rear, they re-join thgir parent
divisions. Arrangements exist fF acclima-
tisation and training of these personnel,
before they re-join the mountain divisions.

wafax €a7 afafy
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2085. SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No, 2013 on the 27th November.
1967 and state :

(a) whether a detailed offer regarding
commanication equipment for the use of
radar has since been received from the
U.S. Government and final decision taken
thereon; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) Does not arise,

tw 7 o w7 fasio
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ARREST OF AN INDIAN Sciiool. TEACHER IN
RHODESIA

2088. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of
the mysterious arrest of an Indian school
teacher, husband of un Englishwoman at
the Victoria Falls border post in Rhodesia;

(b) whether the Indian had been held
in comunicado since the 2nd January, 1968;

(c) whether the Indian and his wiie bad
crossed on that day from the Southern
Zambian town of Livingstone where they
lived; and

(d) whether Government took up
matter with Rhodesian authorities
him released ?

this
tw get

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Government has seen
reports appearing in newspapers regarding
the arrest of Mr. Desmond Francis, a
South African Asian and a school teacher
in Zambia by the illegal Rhodesian Govern-
ment.
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{b) and (c). This South African Asian
und his British born wife are reported to
have crossed the border when they were
arrested by the Rhodesian frontier officials.
While the wife has been sent back to
Zambia Mr, Francis is believed to have been
deported to South Africa.

(d) The question of Government inter-
ceding in this matter did not arise as
neither was any approach made on his be-
half, apparently because he is not an
Indian nationa! nor has Government any
rclations with the illegal Rhodesian regime.
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ExPENDITURE ON REPUBLIC DAy CELEBRA-
TION (1968)

2092. SHRI SURENDRANATH DWI-
VEDI :

SHRI RABI RAY :
SHRI SRADHAKAR SUPAKAR:
SHRI HEM RAJ:
SHRI SHIV KUMAR SHASTRI :

Will the Minister of
pleased to state :

DEFENCE be

(a) the total expenditure incurred on this
year's Republic Day celebrations;

(b) what was the expenditure in the pre-
vious years;

(c) whether illumination of buildings was
done by the Defence Department or by
respective Departments; and

(d) what was the total expenditure on
such illuminations in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Accounts relating to this
years Republic Day celebrations have not
yet been finalised. A statement showing the
expenditure incurred by the Central Gov-
ernment on this year’s Republic Day cele-
brations in Delhi will be laid on the Table
of the House after the accounts have been
finalised,

(b) An expenditure of Rs, 9,24,000,00
approximately was incurred by the Central
Government on the Republic Day celebra-
tions 1967 in Delhi.

(c) Some of the buildings were lllunn
nated under arrangements of the C.P.W.D.
and others under the arrangements of rés-
pective Organisations,

(d) The required information is ‘being
collected and will be laid on the Table of
the House. o
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RADIO TRANSISTORS

2093, SHRI HIMATSINGKA : Wil the
Minister of DEFENCE be pleased to
state :

(a) whether the Bharat Electronics Ltd.
have evolved ways and means for reducing
the cost of production of transistor radio
set by 18 per cent;

(b) if so, what will be reduced cost of
the popular type of transistor radio sets;

(c) what is the production capacity of
such cheap transistor sets available in India
and whether this is being fully utilised and
if not, the extent of idle capacity; and

(d) the additional capacity proposed to
be licensed during the ensuing year ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Bharat Electro-
nics Ltd. produces transistors and diodes
which are important components required
in the manufacture of transistor radio sets.
They have reduced the price of these com-
ponents by about 18% from 1-1-1968. At
present the price of the single band cheaper
radio sets of different makes varies from
Rs. 75 to Rs. 125. The radio manufac-
turers have given an assurance that the
reduction in the price of tranmsistors and
diodes by B.E.L. which would be about
Rs. 3 to 4 per transistor radio set, would
be passed on to the consumer.

{c) and (d). The annual production
capacity for radios of all types in the coun-
try during 1967 was of the order of 1.6
million Nos. and was being fully utilised.
It is planned to increase it to 2 million
Nos, during 1968, As regards cheap radio
sets, there i~ no separate capacity as such
and figures of their current production are
not readily available, All licences issued
in favour of the organised sector since
Scptember 1966 bear a condition that 75%
of the new capacity will be utilised for the
manufacture of cheap radio sets,

A.LR. ProoraMMEs FOR Foreicn Coun.
TRIES

2094, SHRI BENI
SHARMA :

SHRI SHRI GOPAL SABOO :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the news and views broad-
cast by our stations for foreign consump-

SHANKAR
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tion are of the type and standard that
could be expected to have the correct im-
pact on the foreign listeners;

(b) whether any letters from the foreign
listerers have been received appreciating or
otherwise commenting on the type of the
Indian brioadcasts; and

(c) the steps being taken to improve the
quality of the Indian broadcasts according-
Iy ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir,

(b) Yes, Sir, in considerable numbers.

(c) Programmes broadcast in the Exter-
nal Services are kept constantly under re-
view. Steps to improve their quality are
taken from time to time in the light of our
own experience as well as from tho com-
ments received from listeners and from our
Missions abroad.

EvACUATION oF CiviLiaN  POPULATION
FROM BORDER AREAS BY PAKISTAN

2095. SHRI BENI SHANKAR
SHARMA :
SHRI SHRI GOPAL SABOO:
SHRI BRAHMANANDII :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that civil popu-
lation within a depth of ten miles from
the border, has been evacuated and rehabi-
litated in the interior by Pakistan; '

(b) if so, what is the immediate objective
of Pakistan and whether it poses any
threat to the security of India; and

(c) the reaction of Gouvernment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Government have no such

information,

(b) and (c).
sreqraan famor svww
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ProGRESS Use oF HINDI IN CENTRAL
BROADCASTS

2097, SHRI SHRI CHAND GOEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased w
state the measures taken by Government to
progressively increase the use of Hindi in
the Central Broadcasts ?

THE MINISTER OF INFORMATION
AND  BROADCASTING (SHRI K. K.
SHAH) : The National Programme of
Features and Plays are broadcast in Hindi
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regularly. Wherever possibic, cminent
personalities broadcast on special occasions
in Hindi also. Topical Programmes like
‘Samachar Darshan’ and ‘Samayiki' featurc
regularly descriptive accounts and com-
mentaries on events in Hindi. Important
evenls like the Republic Day Parade are
also covered by detailed commentaries in
Hindi. The question of progressively using
Hindi more and more for these purposes,
along with English, is under active consi-
deration.

DisruTe aBouT PosiTion OF INDIAN PILLAR
No. 782

209%. SHRI C. K. BHATTACHARYYA:
Will the Minister of EXTERNAL AFFAIRS
be pleased o state :

(a) whether Pakistan nas raised a disputle
over the position of Indian pillar No. 782
linked up with the alignment of international
boundary between Haldibari and Daha-
gram; and

(b) if so, the steps takcn in this matter ?

THE PRIME MINISTiiR, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OP
EXTERNAL  AFFAIRS {SHRIMAT!
INDIRA GANDHI) : (a) No, Sir.

{b) Does not arise.

ATIENDING THE MLETING OF NAGA
NaTionaL CounciL BY FOREIGNER

2099. SHRI C. K. BHATTACHARYYA:
Will the Minister of EXTiZRNAL AFFAIRS
be pleased to state :

(a) whether one foreigner stated to be
an American, attended the rccent meeting
of the Naga National Council;

(b) whether the foreigner Is
somewhere in Assam; and

(¢) if so, the action iahen against him ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI]
INDIRA GANDHI) : (a) The State Gov-
ernment have informed the Governmeat of
India that the reported picsence of a
foreigner in the Underground meeling at

staying

¥ during J y, 1968, could not be
confirmed.
(b) and (¢). Do not arise.
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INTERNATIONAL CONTROL COMMISSION ON
CAMBODIA

2100. SHRT DHIRESWAR KALITA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the International Control
Commission on Cambodia has made any
investigation into the U.S. allegation that
the Vietcong had established camps  in
Cambodian territory; and

(b) if so, what are the findings thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMAT1
INDIRA GANDHI) : (a) and (b). The
International Commission for Supevvision
and Control in Cambodia have investigated
some cascs of this nature on the request of
the Royal Cambodian Government. 1In
the cases so far investigated, the Commis-
sion has pot found evidence to substantiate
the allegation.
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(%) 7 oiw a5t § o9& daew &
w1 e fawrr a3 feaer ge
g fFar T ;) Wi

(@) 701 ag =aw 3w fawmr &
o AT & wET 7

TEAT AQT AT HA (5 ¥o &Ko
wg) : (7) fredawaEisd T
YT T TH AFTT & i

(1) 1962-63 7,51,487
(2) 1963-64 8,03,419
(3) 1964-65 9,30,267
(4) 1965-66 12,35,599
(5) 1966-67 15,24,700
(=) srai

AT q9T ATeF faqTT 9 GEE FT
TATET ATUT 72T & ' gan que, fore
HT AARAA——T AT FT8 947 IF77
T fea

ArFTAIon & fasE €a ¥
AR Wl FTFARA

2105. St T =TT FAT gEAT AT
ST AT I Fq 1 F7 F4097 (% ¢

(%) Fa1 arFTwETol & faeet $72
A WIGT F THIAGT g aTs FTa%T
FT AHQ 94T AT TET § ; W

(=) afz g, & fFaat oo T=gm@T
ar T g ?

AT AT AATT HWall (&t o o
wg) (%)

(=) a7 sar |
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fesm fefiaq Fro wA@ @
go-fam
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#Yt wET WAt 3F SO A FW AT
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(F) 19677 foren fetom & foraer
T o a7

(') 799 & fa gt e fesdt &
q; &7
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FATEET #1 6 | 9EE afafem, 3
Fa-faat & it fod fadwnt § sreama-
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W AN A0 & FAATE
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SAINIK SCHOOL, ORIssA

2108. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government have taken any
effective measures for improving  the
administration of the Sainik School in
Orissa; and

(b)if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). As a result of
recent investigation measurcs are being
taken to make changes in some of the
senior appointments, strengthen the local
Board of Administration for more effective
supervision and control of the School and
generally tone up the administration.

BACKWARD ARFAS

2109. SHRI S. R. DAMANI : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have taken any
decision to appoint a Committee to study
the problem of backward areas in  the
country: and

(b) if so. the details thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The State Gov-
er ts were feq 1 to identify markedly
backward areas on the basis of selected’
indicators of economic and social develop-
ment. Atlention is also invited to reply’
given to Unstarred Question No. 3693 on
December 11, 1967, There was no pro-
posal under consideration for the appoint-
ment of a Committec to study the problems
of backward areas in the country.

(b) Does not arisc.

HosTiL  ACCOMMODATION To EMPLOYEES
or FOREIGN NATIONALITY IN AIR

2110. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the rates
charged from its employees of foreign



393

Written Answers

nationalities by the All India Radio for
hostel accommodation are so low that they
do not cover even the maintenance expen-
diture;

(b) whether it is also a fact that the
Audit raised an objection on the uneconomic
rates but no action was taken till 1965 and
again objection has been raised on u loss
of Rs. 1.06 lakhs on this account;

(c) if so, the rcasons for taking no
action for such a long time; and

(d) whether any steps have been tuken
now and if so, what policy has been adopt-
ed in the matter 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The rates charged for the
A.LR, Hostel before September, 1966 were
uneconomical. The rates wcre revised in
Septernber, 1966 to climinale liss comple-
tely.

(b) to (d). It is true that the Audit
pointed out the uneconomical rates of the
ALR, Hostel in 1959. The question of
revision of thesc rates had been under
consideration  since then in  consultation
with the various departments concerned. In
1965, the Audit again drew ullention to
the un-cconomical rates and lo the loss of
about Rs. 1.06 lakhs during the years 1957-
58 1o 1963-64. Orders revising the rales
provisionally were, however, issued  in
September, 1966 to climinate loss comple-
tely. The rates are proposed to be revised
further shortly on the basis of the formula
applicable to other Governmient accornmo-
dation,

DEFENCE RESEARCH ORGANISATION

2111. DR. RANEN SEN: Wwill the
Minister of DEFENCE be pleased to
state :

{a) whether the question of improving
and strengthening the Defence Research Or-
ganisation has been considered by Govern-
ment;

(b) if so, the steps taken in this direction;

(¢) the tota! allocation made for defence
research for 1966 and 1967;

(d) how much of this has been actually
spent;
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(e) whether Government have reviewed
the performance of the Defence Research
Organisation in the last five years: and

(f) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (f). A Statemert is laid
on the Table of the House. [Placed in
Lihrary, See No. LT—253/68].

aqf ¥ faeefea qadm =m

2112 »it Ay famg w7 Iafos-
®rd HHT TZ FATT A0 FAT T4 (T

(F) a1 F7FT7 FT 017 37 AW
F qu=T #1 T fammar T £ fE 347
& frogriaa qadta 0T & @ T T
F EAIE 9T w7 el A q@ AAE

(@) afzenat WmETATATE
#iT

() AT T ATAA F W] ATET R
Y AEAST FTEE ¢

TR WY, syop wiew weft, drorn weft
gy a3foe wrg wat - (sheEr ghEw
i) - (F) @ A e fmr 97
gq faiEt # aEFET F AR 23 96
wfaeav, afrge @ nx frie ot faa
TR

(m) 72 froE 2 f& wre-awi
AT FY AT FTH ATIT 1000 FH
TR AT RETE & WG A A7 9 2 o
() Fran
INDIAN AIR FORCE PLANES OUT OF SERVIVE

2113. SHRI P, VISWAMBHARAN :
Will the Minister of DEFENCE be pleased
io slate :

(a) the number of aircrafts in the Indian
Air Force that are out of service at present
for want of spare parts; and

(b) the steps taken to make available
spare parts to the Air Force promptly ?

THE MINISTER OF DEFENCE (SJ-!Rl
SWARAN SINGH) : (a) It will not be in
the public interest to disclose this informa-
tion,
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(b) Steps to streamline the provisioning
‘procedure have been taken to make avail-
able spare parts to the Air Force promptly.

QuARTERS FOR A.LR. STArF

2114, SHRI P, VISWAMBHARAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have received
any representation from the employees of
the All India Radio requesting for the
construction of stalT quarters and if so, the
action taken on those representations; and

(b) in which stations of A LR, staff
quarters have so far been constructed and
what is the number of quarters constructed
so' far in each of the Stations ?

‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. Such representa-
tions are received from time to time and
the suggestions made thercin are kept in
view while making provision for the
construction of staff quarters.

tb) A statement is placed on the Tahle
of the House, [Placed in Library. See No.
LT--254/68).

EDITOR-IN-CHIEF OF SAINIK SAMACHAR

2116. SHRI P. VISWAMBHARAN :
SHRI MANGALATHUMADAM :

Will the Minister of DEFENCE be
pleased to state :

(a) the qualifications prescribed for the
post of Editor-in-Chief of Sainik Samachar-

(b) whether the present incumbent, the
third in two years to this post, fulfil all
‘these qualifications.

{c) the procedure adopted for selection
.of the present individual to this post;

(d) whether the appointment of Editor-
in-Chief of Sainik Samachar has been
referred to the UPSC; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (e). The temporary post
of FEditor-in-Chief  “Sainik Samachar”

1889 (SAKA) Written Answers 396

sanctioned by Government is lenable by a
service officer of the rank of Lt. Col. or its
equivalent or by a Lt. Col. (Time scale) or
by a civilian officer. The present incum-
bent of the post, is however. a service
officer. He was selected imitially  for
attachment (as distinct from appointment)
to Sainik Samachar with efiect from
27.3-1967 having regard to his qualifications
and background. As his work during the
period of attachment was found satisfactory
he was appointed Editor-in-Chief wilth
effect from 21-8-1967. A reference to the
UPSC is not necessary when posts of this
nature are filled by Service ofticers.

The question of prescribing qualifications
for civilian incumbents of the post is under
consideration.

GRADES OF ARTISANS IN ORDNVANCE
FACTORILS

2117. SHR1 S, M. BANERJEE : Will
the Minister of DEFENCE %e pleased to
to state :

(a) whether artisans yualified from
Industrial Training Institute and C.T.I1, arc
being given grades of semi-skilled workers
in Ordnance Factories:

(b) if so, whether they have been given
skilled grades in the Air Force;

(¢) if so. the rcason for this discrimina-
tion; and

(d) the steps taken to rectify the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Artisans yualified after 18
months' course in the Industrial Training
Institute and C T.I. in different trades are
entertained as need arises, for ‘in-plant’
(raining for six months and absorption in
semi-skilled grades in Ordnance Factories.

(b) The posts in the Indian Air Force
are not categorised as ‘Skilled' or ‘Semi-
skilled'. Pay scales have been prescribed
for various trades and candidates fulfiling
the prescribed conditions, jrrespective  of
whether (hey are qualified from Industrial
Training Institutes and C.T.I. are recruited
according to the requirements of the
Service,

(c) and (d). Do not arise.
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QUARTERS FOR STAFF OF ORDNANCE
FACTORIES

2118. SHRI S. M, BANCRJEE : Will the
Minister of DEFENCE be pleased lo state:

(a) whether it is a fact that not even 30
per cent of the stalf and workers in
Ordnance factories are provided with
quarters;

(b) if so, the amount sanctioned in 1967
for the construction of quarters; and

(c) how many quarters are likely to be
constructed in 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI 1. N.
MISHRA) : (a) Yes, Sir,

(b) The value of sanctions issued in
1967 was Rs. 392.12 lakhs—this includes
sanctions for quarters for Lhe new factories
under establishment at Chanda, Tiruchira-
palli and Varangaon.

(¢) It is expected that approximately
2,500 quarters would be completed in 1968.
This figure includes quarters expected to be
completed at Chanda, Varangaon and
Tiruchirapalli.

SateLuite FacCILITIEs FOR TELEVISION AND
Ravio COMMUNICATIONS

2119. SHRI SEZHIYAN :
SHRI ANBUCHEZHIAN :

Will the Minister of INFORMATION
AND BROADCASTING Lle pleased to
slate :

(a) whether Governmeni have received
any recommendation from: the experts of
the UNESCO and International Telecom-
munications Union on the use of satellite
fucilities for television and radio communi-
cations; and

{b) if so, the details thereof and the
decision taken by Government thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir. The report of the
UNESCO Mission whicli visited this coun-
try to consider the feasibiiity of a satellite
project, has not yet been received,

(b) Does not arise.
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EXPENDITURE ON INDIAN EMBASSIES

2120. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the expenditure incurred by Govern-
ment on our Embassies and their establish-
ments in foreign countries during 1967-68;

(b) whether any Journal is being pub-
lished by our Embassies in US.A.,, UK.
and other coyntries to explain our foreign
policies and to strengthen our relations
with those countries; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS  (SHRIMATI
INDIRA. GANDHI) : (a) Expenditure on
Embassies and their establishments under
the administrative and budgetary control of
the Ministry of External Affairs is expected
to be Rs, 1016.09 lakhs during 1967-68.

(b) Yes, Sir. Weekly journals are
brought out by our Missions in the USA,
the UK and in various other countries,

(e) Does not arise.

SETTING UP OF A SrcoNp ROCKET LAUNCH.
ING STATION

2121, SHRI ESWARA REDDY : Will
the PRIME MINISTER be pleased to state:

(a) whether Governinant have any pro-
posal under considcration to set up a
second rocket launching station in the
country;

(b) if so, when the station is likely to
be set up:

(c) whether any sile has been selected
for the location of the launching station:

(d) if so. the name of the site selected;
and

{c) the total expenditure =xpected to be
incurred by the Centre in this respect ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS  (SHRIMATI!
INDIRA GANDHI) : (a) Yes, Sir.

(b) It is not possible to indicate  this
information at this stage.

{c) No, Sir.

(d) Does not arise.

(e) Not yet evaluated
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SAINIE SAMACHAR

2122. SHRI MANGALATHUMADAM:
‘Will the Minister of DEPENCE be pleased
to state :

(a) the total circulation of Sainik
Samachar Weekly in various languages as
on the 1st January, 1966, 1st January;
1967 and 1st January, 1968;

(b) whether there has been a fall in its
circulation in any of the languaue cditions
during the last three years; and

(c) if so, the reasons thcrefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The totul circulation
figures of Sainik Samachar in all the langu-

ages were as under :—
1st January, 1966 26,219
1st January, 1967 26,494
1st January, 1968 23,002

(b) Yes, Sir.

(c) The fall not being of a significant
character would not justify an investigation,

FEDERAL GOVERNMENT OF UJNDERGHOUND
NAGAs

2123. SHRI HEM BARUA : Will
Minister of EXTERNAL AFFAIRS
pleased to state :

(a) whether it is a fact that the so-
called Federal Government of the Naga
underground with whom Government are
conducting negotiations at present for a
political settl of the Nagaland pro-
blem is disintegrating of late; and

(b) if so, an idea of this disintegration

and the steps Government propose to take
to ensure peace in this strifetorn area ?

the
be

" THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI]
INDIRA GANDHI) (a) and (b). Some
dissensions and intergroup rivalries amongst
the various sections of the Underground
Nagas have been reported. Their internal
problems, however, do not affect the policy
which the Government of India are pursuing
towards a peaceful settlement of the pro-
blem within the framework of the Ipdian
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Union. The State and Union Governments
are taking necessary measures to maintain
law and order and to ensure peace in Nage-
land.

DisCUSSIONS  WITH ~ SECRETARY-GENERAL,
FRENCH ForrioN OFFICE

2124. SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA :
SHRI Y. A, PRASAD :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Secretary-
General of the French Foreign Office had
a meeting with the Prime Minister on the

13th Jamuary, 1968 and reviewed the
situation of West Asia and South East
Asia; and

(b) if so, the outcome of that discussion?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
discussions were of a general nature and
included the situations in West Asia and in
South East Asia,

(b) The outcome of the discussions was
that both sides became better acquainted
with cach other’s viewpoints on the deve-
loping world situation; the talks revealed a
close similarity of views on many topical
matters.

TiLEPHONE EXCHANGES IN ALL INDIA
RaApio

2125. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total number of Telephone Ex-
changes in the All India Radio;

(b) the total number of staff at each
station attending Telephone Exchanges;

(c) whether their duties and working
hours are defined;

(d) if so, the broad details thereof; and

(e) if not, the time expected to be taken
te dofincithém 7 -
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) Twenty-two.

(b) This wvaries from office to office
depending on the timings of the working
of these Telephone Exchanges.  Specific
information is being collected and will be
laid on the Table of the House. The
minimum number of staff at each Station/
Office is one and the maximum number is
ten in the two telephone cxchanges attached
to the Directorate General.

(c) and(d). Yes. Sir. The staff normul-
ly works in shifts of 7 to &8 hours each with
half an hour’s break for lunch,

(e) does not arise.

STaFF oF TELiPHONE ExCHANGES Or ALL
INpia Rapio

2126. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the staffl of
telephone  exchanges working round the
clock in All India Radio are not availing
the facilities and pay scale given in the
Posts and Telegraphs Department;

(b) what are the channel of promotion

for telgphone operators in the All Indiu
Radio;

(c) the total number of cases of overtime
claims of telephone operators pending; and

(d} the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) There is only one Telephone
Exchange installed at Broadcasting House,
attached to the Directorate General, which
is working round the clock. Other Tele-
phone Exchanges at Stations/Offices etc.
ure working for limited periods. It is a fact
that the staff working in this Telephone
Exchange is not enjoying the same facilities
and pay scales as ure given to their counter-
parts in the P&T Dcpartment.

(b) The Telephone Operators working in
the Directorate General are eligible for
promotion to the post of Monitor in the
scale of pay of Rs. 210-10-290-15-320.
There is no channel of promotion for Tele-
phone Operators working in the Telephone
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Exchanges in the various Offices/Stations of
AIR which do not work round the clock.

(c) and (d). At present Telephone
Operators are not entitled to the concession
of overtime allowance.

GOVERNMENT ACCOMMODATION FOR ARMY
OFFICERS

2127. SHRI P. K. DEO :
SHRI J. MOHAMED IMAM :

Will the Minister of DEFENCE be pleas-
cd 1o state :

t4) the approximate time for which an
Officer of the Armed Forces has to wait
before getting Government accommodation
on his transfer to New Delhi;

{h) whether complaints from several
quariers have been received regarding the
inordinate delay in the allotment of Gov-
ernment accommodation; and

(¢) whether any action is being contem-
plated by Government to ensure expedi-
lious allotmen; of accommodation ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The approxi-
mate interval, on an average, between &
Service Officer’s posting to New Delhi and
allotment  of married accommodation to
him is as follows :—

Mujor Generals (and equivalent)

and above .. [Less than a month.
Cuptains, Majors, Lieutenant

Colonels, Colonels and

Brigadiers (and

equivalent) 10 months,
Licutenants and Second
Lieutenants
Less than a
month.

Such officers are, however, provided with
free single accommodation and allied servi-
ces soon after their arrival in New Delhi.
pending allotment of married accommoda-
tion in due course.

{b) Yes.

(¢) The following measures have been
adopled with a view to accommeodation
being allotted expeditiously :—

(i) Government have sanclionad the
hiring of 225 private bouses to
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augment the Defence Pool of Gov-

ernmen; residential accommoda-
tion;
(ii) a proposal to hire 50 additional

private houses is under considera-
tion;

150 ‘married’ quarters are being
constructed for allotment to senior
Service Officers; the construction
is expected to be completed by
30-6-1969;

A project for construction of an
Officers” Mess and 80 single Offi-
cers’ quarters has been sanctioned;

(iiiy

(iv)

as 4 temporary measure, 23 houses
in  Delhi/New Delhi hired for
separated families of Service Offi-
cers posted to operational areas
have been made available for al-
lotment 10 Service Officers posted
to Armed Forces Headquarters;
{vi) Officers owning houses in Delhi/
New Delhi are permitted to live
in their own houses and claim re-
imbursement of rent,

Proor AND EXPERIMENTAL ESTABLISHMENT,
BALASORE

2128, SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have stopped
the payment of Overtime Allowance to the
employees of the Proof and Experimental
Estublishment at Balasore;

(b) if so, the reasons therefor;

(c) whether the employment of the
Casual labourcrs have also been stopped
aod if so, the number of such casual lab-
ourers who have been refused employment
so far and the reasons therefor; and

(d) whether Government propose to
reintroduce the overtime work and pay the
overtime bills to the employees and re-em-

ploy the casual labourers in the Establish-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). Regular over-
lime has been stopped with effect from 1st
January 1968 as the work load does not
justify overtime on a regular basis. When
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working after pormal hours is necessary.
the required number of workers is employ-
ed on overtime and they are granted over-
time allowance in accordance with the
existing orders.

Casual labourers are employed only for
specific periods of short duration and not
on a regular basis, They are coatinuing to
be employed whenever occasion demands
and the number employed depends on the
load of work,

SATELLITL COMMUNICATION EARTH
STATIONS

2129. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the PRIME MINISTER
be pleased to state :

{a) whether the Satellite Communica-
tions [Earth Station at Jodhpur Tekra,
Ahmedabad, is working satisfactorily;

{b) whether similar
proposed to be set up;

other stations are

(¢) if so, whether this work will be en-
trusted to the organisation which controls
the aforesaid station; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) :  (a) Yes, Sir.

(b) There is no proposal at present,

tc) and (d). Do not arise.

STEAM GENERATING HiEavy WATER
REACTORS
2130. SHRI NITIRAJ SINGH CHAU-

DHARY :  Will the PRIME MINISTER
be pleased to state :

(a1) whether the steam peneraling heavy
water reactors are most advanced;

tb) whether they can also be refuelled
cither on or off load using uranium dioxide
of low enrichment;

(c) if so, whether the above tvpe will
be adopted in this couniry also; and

(d) if not, the reasons therefor 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS; (SHRIMATI
INDIRA GANDHI): (a) They are
among the advanced reactor systems,

(b) Yes, Sir.

(c). There is no such specific proposal at
present.
(d) The subject is under study.

sreETnaTn 7 fgedt & Jwwi wi
I
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RELEASE OF ASSETS OF INDIANS IN BURMA

2135. SHRI R. BARUA: Will the
Minister of EXTERNAL AFFAIRS bs
pleased to state :

(a) whether any further progress has
taken place in securing release of assets of
Indians  which were confiscated by the
Burmese Government after nationalisation
of trade in that country some years back;
and

(b) if so, lhe present position in the
matler,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI!
INDIRA GANDHI) : (a) and (b). The
matter was further discussed with the
Burmese authorities when the Secretary im
the Ministry of External Affairs visited
Rangoon in January 1968. The question is
being pursued in the light of these dis-
cussiong by our Ambassador in Rangoon,

INDIA-BURMA BOUNDARY COMMISSION

2136. SHRI R. BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Commission constituted
recently consisting of representatives of
India and Burma to demarcate the Indo-
Burmese Boundary bhas since started its
work; and -
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(b) if so, a brief resume of the work
done so far by the Commission and when
it is likely to complete its work ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
question of setting up a Joint Boundary
Commission as envisaged in the India-
Burma Boundary Agreement of the 10th
March, 1967 has been discussed with the
Burmese authorities. The firsy meeting is
likely to take place in late March or early
April, 1968,

MINISTER ON THE EDITORIAL BOARD oOF
HINDI WEEKLY

2137. SHRI C. C. DESAI: Will the
PRIME MINISTER be pleased to state :

(a) whether her attention has been in-
vited to a Hindi weekly “Muktadhara” pub-
lished from New Delhi where the name of
a Minister has been shown on the editorial
board;

(b) whether Ministers of the Union Gov-
emment, under the rules, are permitted to
lend their names to the editorial board of
newspapers and periodicals; and

(c) if not, the action Government pro-
pose to take in the matter ?

THE PRIME MINISTER, M NISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Presumably,
the Honourable Member has the January
27th issue of the *‘Muktadhara” in mind.
The name of Shri L. N. Mishra, Minister
of State (Defence Production) appears as
the contributor of an article to that issue.
According to Shri Mishra, he is not on the
Editorial Board.

(b) and (c). Do not arise.

COMMITTEE TO ENQUIRE INTO THE METEO-
RIC RISE IN THE AERONAUTICAL FIELD

2138. SHRI D. AMAT : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether Government have set up a
top level enquiry committee to enquire into
the meteoric rise in the acronautical field;
and

(b) if so, its conmstitution and terms of
reference ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a). A high level Committee
has been set up on 10-11-67 to study and
make recommendations for long term plan-
ning in design, development and production
of aircraft and allied equipment.

(b) The constitution and terms of refer-
cnee of this Committee are as follows :—

CONSTITUTION
Chairman

Shri C. Subramaniam

Members

Dr. S. Bhagavantam,
Scientific Adviser to the Minister of
Defence.

Shri S. S. Khera.

Dr. S. Dhawan,

Director,

Indian Institute of Science,
Bangalore.

Air Marshal R. Rajaram, DFC,
Vice Chief of the Air Staff,

Air Headquarters,

New Delhi.

Air Marshal P. C. Lal, DFC,
Managing Director,
Hindustan Aeronautics Ltd.,
Bangalore.

Captain G. C. Arya,
Director General of Civil Aviation,
New Delhi.

Member/Secretary

Shri S. Krishnaswami,
Joint Secretary, .
Deptt. of Defence Production.

TERMS OF REFERENCE

(i) To assess the requirements of the
country in respect of aircraft and
allied equipment.

(ii) To survey the existing and poten-

tial sources of supply and to re-

commend how best indigenous
sources can be tapped and capa-
city expanded,
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(iii) To recommend measures for the
planned development of acronau-
tics industry, including Research
and Development, so that the
country as a whole may become
self-sufficient in this field in the
shortest possible time and in the
most cconomical manner,

VAMPIRE JET CrasH IN NEFA

2139. SHRI K. P. SINGH DEO: Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a Vampire
Jet crashed in Kanent District of NEFA
on the 9th February 1968;

(b) if so, the reported deaths as a result
thereof;

(c) whether Government have made in-
vestigations into the causcs of the accident;
and

(d) if so, the result thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir. The
accident occurred 4 miles West of Dirang
Dzong in Kameng Frontier Division in
N.EFF.A.

(b) There was no casualty as a result of
the accident,

(c) and (d). In accordance with the
Air Force rules, a Court of 'nquiry has
been ordered to investigate the accident.
Full details will be known when the report
of the Court of Inquiry is finalised.

CONDITION OF AFRICAN FAMILIES IN WHITE-
RuLep COUNTRIES OF SOUTHERN AFRICA

2140. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the reported statement of the
Iranian representative to the Commission on
Human Rights, made at the meeting of the
Commission on the 7th February, 1968 to
the effect that most of the African familics
in three White ruled countries in Southern
Africa lived below the poverty line; and

(b) if s0, Government’s reaction to this
statement and the steps taken to secure the
essentinl human rights and proper standard
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of living of these people, including aamy
moves through the Security Council and
other organs of the United Nations ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Perhaps the
Hon. Member is referring to the Report
submitted by Mr. Manouchehr Ganji of
Iran as the Special Rapporteur of the
Human Rights Commission,

(b) Our representatives have expressed
appreciation of the work done by the Spe-
cial Rapporteur and would support, as they
have always done, all measures proposed in
it for bringing pressure to bear on the Gov-
crnment of South Africa to abandon its
policies of apartheid and racial discrimina-
tion. The Government will also consider
at the proper time whether these questions
should be raised in other forums of the
United Nations, besides the Human Rights
Commission.

SAINIK SCHOOLS

2142, SHRI P, R. THAKUR : Will the
Minister of DEFENCE be pleased to
state :

(a) the total number of boys so far ad-
mitted in all the Sainik Schools and other
similar public schools under the D'efence
Ministry since their inception;

(b) the number of boys from Scheduled
Castes and Scheduled Tribes therein; and

(c) the actual number of those Scheduled
Castes and Scheduled Tribes boys who have
s0 far been absorbed in the Army, Navy
and the Air Force ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). The information
is being collected and will be laid on the
Table of the House in due course,

APPOINTMENTS OF CADETS

2143. SHRY P, R. THAKUR : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 3768 on the 11th December, 1967 and
state :

(=) the total number of boys who were
recommended each year by the Union
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Public Service Commission for appoint-
ment as Cadets during the last 15 years;

(b) the number of Scheduled Castes and
Tribes therein;

(c) the total number of boys who were
actually appointed year after year during
the same period; and

(d) the number of Scheduled Castes and
Tribes boys therein ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (c). A
statement giving the required information is
laid on the Table of the House. [Placed

in Library. Sce No, LT-255/681.
(b) and (d). The information is nol
available, Ag already stated by me in

reply to part (c) of the earlier Question
under reference, selection is made for the
available vacancies strictly on the basis of
the merit list as recommended by the sclec-
tion apencies, No separate statistics are,
thercfore, maintained regarding selection of
Scheduled Castes and Scheduled Tribes.
The labour involved in collecting the infor-
mation by looking into cach individual ap-
plication received during the last 15 years
will not be commensurate with the results
likely 1o be achieved.

REsERVATION ©OF S.C. aNp S.T. IN THE
RECRUITMENT 10 ARMED FORCES

2144, SHRI P. R. THAKUR : Will the
Minister  of DEFENCE be pleased to
state :

(a) whether it is a fact that there is no
reservation for the Scheduled Castes and
Scheduled Tribes in the recruitment to the
Armed Forces;

(b) if so, the Constilutional basis for
this exceplion of non-application of the
principle of reservation that is followed in
meking appointments to public services;

(c) whether Armed Forces fall within
the purview of public services envisaged
in the Constitution for the purposes of re-
servation; and

(d) if not, the specific provisions justify-
ing their exclusion ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). Accor-
ding to Article 335 of the Constitution, the
claims of members of Scheduled Castes and
Scheduled Tribes shall be taken into con-
sideration, consistently with the mainten-
ance of efficiency of administration, in the
making of appointments to Services and
posts in connection with the affairs of the
Union or of a State. As the need for main-
taining the highest standard of efficiency in
the Armed Forces is paramount, the policy
of Government is that while everything pos-
sible must bc done to remove all handi-
caps in the way of members of Scheduled
Castes and Scheduled Tribes who wish to
cater the Defence Services, there should
nol be any specific reservations for them.

ArMED Forces HEADQUARTERs CiviL
SERVICE

2145. SHRI1 P, R. THAKUR : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 3606 on the 26th June 1967 and state :

(a) whether the Armed Forces Head-
guarters Civil Service has since been con-
stituted to absorb the senior civilian staff
in Army, Navy and Air Force Offices; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government
have decided to introduce, with effect from
1-3-1968, a Scheme for constitution of an
A.F.H.Q, Civil Service, an A.F.H.Q. Cleri-
cal Service and an A.F.H.Q. Stenographers’
Service, for civilian employees of the gene-
ral and Stenographers’ cadres of Armed
Forces Headquarters and Inter-Service Or-
eanisations.

(b) The salicnt features of the Scheme
are —

(i) enhancement of the pay-scale of
Civilian Staff Officers, Grade 1, to
be redesignated Semior Civilian
Staffl Officers, from Rs. 900-50-
1250 to Rs, 1100-50-1400;

combination of the two existing
grades of Civilian Staff Officer,
Grade 11 (Class I—Gazetted; pay
scale—Rs. 800-40-1000) and
Officer Supervisor . (Class II—
Gazetted; pay scale Rs. 740-30-
830-35-900) into a single grade of

(ii)
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Civilian Staff Officer (Class 1
Gazetted; pay scale—Rs. 740-30-
800-50-1150), with a slight reduc-
tion in the total number of posts
of the two grades;

upgradation of posts of Superin-
tendent from Class Il—Non-
Gazetted to Class 11—Gazetted
and enhancement of the pay scale
of such posts from Rs. 350 (400)-
25-625 to Rs. 350 (400)-25-500-
30-590-EB-30-800;

(iii)

upgradation of posts of Assistant
from Class 111 (Non-Gazetted) to
Class 11 (Non-Gazetted);

(iv)

upgradation of posts of Stenograp-
her Grade I from Class II—Non-
pazetled to Class II—Gazetied
and enhancement of the pay of
such posts from Rs. 375-20-575-
25-600 to Rs, 350 (400)-25-650;

(A%

—

upgradation of posts of Stenograp-
her Grade 11 from Class III (Non-
Gazetted) 1o Class 11 (Non-Gazet-
ted);

{vi)

revision of the existing proportion
of Assistants, Upper Division
Clerks and Lower Division Clerks
from 22: 33: 45 to 25: 35: 40;

qvii)

introduction of direct recruitment
to fill a proportion of the per-
manent vacancies in the grades of
Superintendent and Assistant;

viii)

Rules for initial constitution and future
‘maintenance of the Services are being fram-
ed and will be published shortly.

UTILIZATION OF PLAN ALLOCATION TO
MANIPUR DURING 1967-68

2146. SHRI M. MEGHACHANDRA :
Will the PRIME MINISTER be pleased to
slute

{a) whether the plan allocations for the
Uniog. Territory of Manipur for the year
1967-68 was fully utilised; and

(b) if not, under what heads there has
tbeen shortfall 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFF. (SHRIMATI
INDIRA GANDHI) : (a) This information
will be available only after the close of
the year 1967-68.

(b) Does not arise.

RESOLUTION ON KASHMIR PASSED BY INTER-
NATIONAL IsLaMic CONFERENCE

2147. SHRI K. P. SINGH DEO: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether attention of Government has
been drawn to the Pakistan Radio broadcast
regarding the resolution passed by the In-
ternational Istamic Conference recently held
in Rawalpindi appealing to all the muslim
countries to unite for the liberation of
Kashmir; and

(b) if so, the reaction of Government
in regard thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir, but
there was no separate resolution on Kash-
mir. Kashmir was referred to in a peneral
declaration that the Conference adopted to-
gether with other topics at the conclusion
of the Conference.

(b) The Government of India's position
orf the Kashmir question is well-known and
the assertions and declarations of the Gov-
ernment of Pakistan and others who are
periodically invited to Pakistan to support
her demands and assertions cannot in any
matter affect our position.

GERMAN REUNIFICATION

2148. SHRI K. P. SINGH DEO: WiH
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether attention of Government
has been drawn to the statement made re-
cently in Calcutta by Mr. Albert Norden,
M.P., Exccutive Member of the Natiopal
Council of the German Democratic
Republic that India was standing in the
way of German reunification bv itr re-
cognition of only West Germanv: and
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(b) if so, the reaction of the Govern-
ment of India in regard thercto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) We do not accept this contention:
on the contrary the aim of our policy is
to assist in a peaceful solution of the
German Question,

COMMONWEALTH PRIME MINISTERS'
CONFERENCE

2149, SHRI 8. R. DAMANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) when the next meeting of the Com-
monwealth Prime Ministers” is likely to be
held; and

(b) whether any venue for the confe-
rence has been fixed ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government
have not received any proposal to this
cffect.

MATERIAL DISTRIBUTED BY Pakistan Hiun
CoMMiIssION, NEw DELHI

2150. SHRI S. R, DAMANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Pakis-
tan High Commission in New Delhi dis-
tributed material pertaining to the so-
called Agartala Conspiracy:

(b) if so, the reaction of Government
thereto; and

(c) the steps Government propose o
take to prevemt such violations of the
Diplomatic Conventions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
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(b) and (c). The Government of India.
have protested against Pakistan High Com-
mission’s hand-outs containing false and
baseless allegations against Indian officials.
and misrepresentation of the Dacca affair
as “Apartala Conspiracy”, The Pakistan
High Commission has been asked to dis-
continue dissemination of material of this
~sort which violate established diplomatic
practice,

S1ATEAMENT OF PAKISTAN'S FOREIGN
MINISTER ON KASHMIR

2151, SHRI 5. R. DAMANI : Will the
Minister of EXTERNAIL  AFFAIRS be
pleised to state :

ti) whether the attention of Govern-
ment has been drawn to the stutement made
v Pakistun’s  Foreign  Minister on the
1ith Februarv, 1968 thul Pakistan would
not accept the “forcible Indian occupation

of Jammu and  Kashmir of over two
decides™; and

(h) if ~o, the reaction of Government
thereto

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAT. AFFAIRS (SHRIMATT INDIRA
GANDHIY © (1) Yes, Sir,

(hy Jummu and Kashmir is a consti-
tuent State of the Indian Union, It is
Pakistan which attacked Kashmir and is in
forcihle occupation of a part of the State.
It is purt of Pakistani propaganda to shift
responsibility for its unwarranted actions
by making ullegations against others.

wTeH i a garaTEi & srfganfet
Y AIaT WAL AW
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KOIRENGIE. AERODROME, MANIPUR

2154. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be
pleased to state :

(a) the steps taken by Government to
muintain and keep in good condition the
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Koirengie Aerodrome in Manipur and
expenditure incurred thereon during the
last five years; and )

(b) if the reply to part (a) above be
in the negative, whether the land covered
by the Aerodrome will be used for other
productive purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). No expendi-
ture has been incurred on the maintepance
of the Koirengie Aerodrome during the last
five years as this airfield is surplus to the
requirements of the Indian Air Force, The
general question of disposal of the air-
fields as surplus to the requirements of the
LAF. is under consideration,

NaMes oF DaiLies/JOURNALS ™ MaNiPUR

2155. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of the dailies and other
journals in the Union Territory of Mani-
pur getting newsprint paper quota;

(b) the number of copies in circulution
and the respective paper quota for the
years 1966-67 and 1967-68; and

(c) whether the paper quota is being
increased in view of their increase in cir-
culation ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) (1) Prajatantra, and (2)
Khollao.

(b) The requisite information is given
in the attached statement,

(¢) In terms of the Newsprint Alloca-
tion Policy for 1967-68, announced in
Public Notice No. 30-ITC(PN)/67 a copy
of which was laid on the Table of the
House on 6-4-1967, newspapers having a
circulation up to 10,000 copies are entitled,
on application, to a 50% increase, The
abovementioned two newspapers have not
applied for any additional quota for in-
crease in circulation,
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Statement
S. Name of 1966-67 1967-68
No. the paper  — A = A -
Circulation Circulation Quota of Circula-  Circulation Quota of
claimed by on which newsprimt  tion claimed on which newsprint
the paper quota given in by the r quora given in
(1965-66) given mitons (1966-67 given mftons
1. Prajatantra, 1953 1953 10.00 1953 1953 1000
Manipuri daily,
Imphal.
2. Khollao, 1219 1000 4.60 1850 1000 4.60
Multi-lingual
daily, Imphal.
APPLICATION OF ARMY ACT TO ADVANCE fagai 7 & 3% fagit &1 I F79
ORDNANCE DEPOT, GAUHATI T e - 2. Wi

2156, SHRI DHIRESWAR KALITA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether civilian employees belong-
g to 222 Advance Ordnance Base Depot
at Satgoan (Gauhati) are covered by the
Army Act;

(b) if not, the reasons therefor; und

(c) whether these civilian employecs are
entitled to form a Union for their collec-
tive bargaining to ameliorate their grie-
vances as guaranteed under the Constitu-
tion of India?

THE DEPUTY MINISTER OF DE-
FENCE (SHRI M. R. KRISHNA) : (a)
Yes, Sir,

(b) Does not arisc.
(¢) No, Sir.

T Hifa & faawe fagm=r

2157. st AOQY wET WA
it TEITS AT
=t To wo fagmyt :
off mreA A
=t oy T T

T AATA WA T T9T T FaT FG0

fw:

(%) =ragawgfFawra®

e & fafee oo difa & fdws

(@) afx g, 7t w9 =y @ 2
1T 56 SEEAAT T FTFTO07 g ?

R Halt, oy wal, TroAT e,
aqr adfumawg wet (siwar gfea
whdt) : (F) o< (&), fews fagr=
faeqa od =TT S| F A § | a9
# Hfqat g &n 7 fraifa o £
foag fawe fagrt & swafafes
FET FT FAAFAT ST AT AT TE |
FEG q9T ST qEETL qTCEAfE
qIHE ¥ S AEGT F1 AT 3 @ fA0
#T FHAE T w9 faw @
qgi gafa & 7% & '

Correction of snswer te ums'sared ques-
tion No, 5144 dated 10-7-1967 regarding
Land belonging to the Defence Ministcy
given on lease,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : In answer to parts
(a) and (b) of Unstarred Question No.
5144 given in the Lok Sabha on 10th July
1967, it was stated that approximately
12800 acres of land belonging to the
Defence Ministry had been leased out
fetching an annual rent of approximately
Rs. 19 lakhs,

2. It has subsequently been verified

that the correct acreage of defence land
actually leased out during 1966-67 . is
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28273.525 acres and the annual income
from lease rents in respect of the said area
is Rs, 12.40 lakhs. This excludes the in-
come from sources other than leases such
as licenses, grazing rights, quarrying rights
and disposal of dead trees,

3. 1 take this opportunity to correct the
answer given previously.

12.05 Hgs.

PAPERS LAID ON THE TABLE

CINEMATOGRAPH  (CENSORSHIP )
MENT RuLEs

AMEND-

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : 1 beg to lay on the Table a copy
of the Ci tograph (Ci hip) Amend-
ment Rules, 1968, published in Notifica-
tion No. G.S.R. 233 in Gazettc of India
dated the 3rd February, 1968, under sub-
section (3) of section 8 of the Cinemato-
graph Act, 1958. [Placed in Library. Sec
No. LT-218/68].

STATEMENT RE : STATUs OF CENTRAL
SociaL WELFARE Boarp

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): 1
beg to lay on the Table a statement about
the status of the Central Social Welfare
Board, [Placed in Library. See No. LT-
219/68.]

12,06 Hrs.

MESSAGE FROM THE PRESIDENT

MR. SPEAKER : 1 have to inform the
House that I have received the following
message dated the 26th February, 1968,
from the President :—

“] have received with great satisfac-
tion the expression of thanks by the
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Members of the Lok Sabha for the
Address 1 delivered to both the Houses
of Parliament assembled together on the
12th February, 1968,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIRST REPORT

SHR] KHADILKAR (Khed) : I beg to
present the Twenty-first Report of the
Commitiee on Private Members' Bills and
Resolutions,

ESTIMATES COMMITTEE
THIRTY-FIRST REPORT

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 beg to present the Thirty-first
Report of the Estimates Committee regard-
ing action taken by Government on the
recommendations contained in the Seven-
tieth Report of the Estimates Committec
(Third Lok Sabha) on the Ministry of
Transport and Shipping—Paradeep Port,

12.07 Hrs.

MOTION OF NO-CONFIDENCE IN THE
OCOUNCIL OF MINISTERS—contd.

MR, SPEAKER : The House will now
resume further consideration of the motion
of no-confidence in the Council of Minis-
ters. 1 will allow ome or two speakers now
and after lunch, the Prime Minister and
the mover, Mr. Bal Raj Madhok will reply.
Then, at 4 P.M. we will take up the motion
regarding Bihar. Before we adjourn for
lunch the Home Minister also will inter-
vene, Now, Mr. T. M. Sheth.

SHRI T. M. SHETH (Kuich): Mr.
Speaker, Sir, I Tise to oppose this no-con-
fidence motion, 1 would mercly confinc
myself to the consideration of the points
made by the mover, Mr, Madhok, I
come from a comstituency from which this
chunk of the territory will go. Peopls in
my constituency, as in other parts of India,
are greatly agitated over that issue.
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For me in particular the loss of territory
is more or less personal, I was in charge
of this territory for more than a decade.
I have visited it several times and taken
steps to see that proper jurisdiction was
exercised over it for a decade or so, When
T heard that Chhad Bet and the territory
neighbouring it have been considered not
Indian territory I was not only surprised.
but shocked. Today also I feel that in
addition to losing as an Indian, T have
loat something which was my own pro-
perty. However, anger should give place
lo calmness and reason should substitute
seatiments and emotions, Thercfore, we
have to look at this question in an objec-
tve and impassioned way. When we con-
sider this question in this way, the follow-
ing three issues come to be considercd—
whether India should have agreed to refer
this matter to the arbitrution of an inter-
national tribunal, whether the award of the
tribunal is proper or perverse and whether
proper or perverse, should India implement
this award,

Coming to the first issue, it is argued
that  the boundaries of Kutch and Sind
hefore 1947 were settled and therefore,
there was po dispute pending prior to the
partition and as such the gquestion of de-
tcrmination of the boundary did not arise.
What did arise was the demarcation of the
houndary on the ground and therefore, the
appointment of the tribunal of the nature
of the Indo-Pakistan Tribunal was not
proper. Its appointment gave Pakistan an
opportunity to reagitatc the question of
boundary which was a settled fact,

T am afraid, as a statement it is not
quite correct and does not reflect the true
state of affairs, If as is alleged that the
boundary was settled in 1871, then therc
would have been no occasion for settlement
by the Maharao of Kutch during the period
of 1903 to 1924 for negotiutions with res-
pect to the western part of the boundary.
It may be remembered that at that time
the question was in tegard to about 1,000
square miles of territory and during nego-
tiations Maharao had to give away about
450 square miles of territory, Therefore,
the boundary of Kutch vis-a-vis Sind was
never as such bilaterally settled, There
was the traditional boundary and there were
always some disputes with regard to one
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part or the other and that dispute continued
right up to 1947 and thereafter also. There-
fore, when the question arose with regard
to the settl t of its b dary after
1947 and when the negotiations between
Noon and Nehru were started it was agreed
that if in case therc was no settlement by
negoliations the matter should be referred
lo an imdependent tribunal, In my opinion,
thercfore, the reference to the Tribunal
was quite proper and necessary,
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It i, sccondly, alleged that territorial
disputes should never be referred to arbi-
tration because territorial sovereignty is a
non-justiciable issue, I am  afraid this
statement is not correct inasmuch as
during the British time the various territo-
ries were such that there was no proper
demarcation, This statement may be true
with respect to the sovereign countries
which had attained independence wvery
early, but in respect of those countries
which attained independence during the
British time when the boundaries were left
more or less vague and undetermined this
statement that there should not be any re-
ference to arbitration is not a proper one.
Therefore, I think that the Government of
India was well advised in referring this dis-
pute to the scttlement of a tribunal,

The second guestion, therefore, would
arise whether the judgment or the award
of the Tribunal is proper or not. When
we come to consider this question we have
to sce that the Tribunal has pone through
evidence the record of which covers more
than 10,000 pages. More than 300 maps
have been submitted to it and both the
partics have had oral hearing lasting over
about 200 days. After going through all
these things the Tribunal has come to the
conclusion which appcars on page 152.
The Tribunal says:

“Reviewing and appraising the com-
bined strength of the evidence relied
upon by each side as proof or indication
of the extent of its respective sovereignty
in the region, and comparing the relative
weight of such evidence, 1 conclude as
follows.™

Therefore, the award is based not on any-
thing else but on reviewing and appraising
the combined strength of the evidence.
When the award is based on a proper
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appraisal and appreciation of the evidence
it can hardly be said that the award is
perverse or that it is not proper. If the
award is proper, then I think it is the duty
of everybody to accept that award.

Therefore, the third issue which 1 posed
in the beginning, whether we should accept
this award or not, comes to be concluded
like this, That in view of the fact that the
reference to arbitration was proper, that
the award of the Tribunal is based on con-
sideration of the evidence which has been
produced bv both the parties which have
heen given ample opportunily to argue their
case, it is necessary that the award should
be implemented and India in addition to
being bound by its own upreement cannot
even in law cscape this award. Therefore.
my submission is that India should accept
this award on all these grounds,

Sir, you have given me ten minutes, So,
before I resume my seat, I will draw
attention to one fact and that is about the
South Western boundary of this area.
Very recently, the South Western boundary
has been made the focus of attention, by
Pakistan. From Lakhpat to Jakau about
20 boats have strayed and 400 Pakistani
intruders have come into this area, Apain,
between Kori and Sir creaks there is a vast
fishing aren and many fishermen from
Pakistan come and fish there, Therefore,
it is very necessary that this taluka of
Lakhpat should be piven proper attention.
In addition to our northern boundary, the
south western boundary will become very
important, I would request the Govern-
ment of India, particularly the Defence
Ministry, to ~ec that therc are proper com-
munications in this taluka, that there is
proper development of the port of Lukhpat
and Koteshwiar and that there are proper
safepuards to see that we do not have any
more e¢ncroachments on this side,

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr. Speuaker, Sir, last
time when I had occasion (o mention

something about the Kutch Award, the
Award itself was not before me. It was
supplied to us last Sunday, T have gonc

through it and 1 can say that there is u
good deal that can be suid in support of
what Shri Madhok has said. When a
Judge was nominated by the Secretary-
General of the United Nations, all of us
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expected that he would have a complete
judicial approach. But, however, we find
from the Award that really speaking it is
not an award, An award is something like
a decree, which must follow the judgment.
A decree cannot be different from the
judgment. A decree cannot contain find-
ings which are not given in the judgment
itself, In the reasoning. for example, it is
stated that the two inlets on both sides of
Nagar Parkar belong to India, But, at the
same time, the arbitrator says that it is
inequitable to recognise them as Indian
territory. It is a clear case where the
decree had differed from the findings.
‘Therefore, there is certainly a case for our
covernment to explore every means possi-
ble to get this so-called award reconsidersd
and reversed, if possible,
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The Commission has not become functis
officio. Tt is still there, It is quile un-
fortunate that the terms of reference to
arbitration, were not  very specific.  The
words used were: Determination and
demarcation,  They should have been
really more specific so that the arbitrator
also could have been clearly bound by the
terms of reference.  Therefore, my point
is that there is a pood case to get this re-
ferred back to the arbitration tribunal,
because the finding is that the inlets belong
to our country but the award itself says
that it cunnot be recognised as ours, be-
cuuse it would lead wr friction and all that.
In fact. the cxistence of India itself is a
source wf friction to some other countries.
How can we help it 7 ‘That the two inlets
should be piven to Puakistan just to avoid
riction does not seem to be a convinciag
judicial pronouncement,

Actually, the arbitration tribunal should
have made 1935 the starting point when
Sind was being formed and all the docu-
ments that were there then. Then they
should have gone back to 1924 and 19:-
Then the matlers would have been clear.
Instead of that they po into all sorts of
petty documents und  cloud  themsclves
under various things. Then the real issue
was clouded, In 1935 the Government of
Sind, the Government of Bombay and the
Government of India all agreed upon cer-
tain boundaries, In 1947 at the time of
partition those maps were considered ade-
quate by both. There is no reason for this
tribunal to have gone back upon the maps
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supplied as in 1935 or in 1947 for the
division of this country,

Therefore, there is good reason to tell
them—whecther it is perverse or not i
another matter; but we oertainly have a
right to tell them—"“You are saying that
the territory belongs to India and you are
given the function only of determining
the boundary according to the documents
and according to your own admission this
portion belongs to India; yet, you say that
in the interest of peace with which you are
not concerned, in the interest of avoiding
friction with which you are not concerned,
you say that they must go 1o Pakistan;
therefore, your award does not follow your
findings as disclosed by the record, Re-
consider the cntire matter.”

The Prime Minister has said that we must
honour our international i ts; sO
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that we would accept that. Therefore, 1
want the Government to take the aid of the
best legal assistance available in India and
outside and see what they can do in order
to get the whole matter revised: otherwise,
as several people have pointed out, there
will be repercussions and this will form
such a bad precedent that in future we
would be bound hand and foot, Thereforc
1 suggest to the Government to think twice
before they come to a decision ome way
or the other.
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SHRI R, D. REDDY (Kavali): Me.
Speaker, Sir, 1 oppose the Motion of No-
Confidence that has been moved by Shri
Bal Raj Madhok, 1 am sure that the
Government and all of us have been shock-
ed and disappointed as a result of the
Award that has been given,

The main point on which both the par-
ties claimed the disputed area of 3500 miles

also is our view, but the question is, “'What
was the commitment 7" The commitment
was to accept the finding of the tribunal
on facts. On facts those two creeks belong
to us, If the award itself writes something
clse, surely it is a case where we have got
to tell them to correct the award, These
things are done now and then. Where
decrees are not properly worded and they
vary a little from the judgement, we have
got a right to go to the court and tell them
to make the correction; otherwise, there
would be a lot of trouble.

The tribunal itself should have realised
that they cannot go beyond the terms of
reference. They were not a partition
commissioner, They were not appointed
to partition the property of two countries
or to look into the equity and all that.
They were asked simply to fix the boun-
daries according to the record.

I do admit and I already said that once
we agreed to stand by the award of the
tribunal, we have to, Certainly, we can-
not say that we shall not honour our own
word. It will put us out of court in the
international sphere, But all the same, is
this the award which we cnvisaged ? We
did not want them to exchange or hand-
over territories, All that we wanted was
that they should look into the documents
and give us the boundary and we said

was on the basis that each of them claim-
ed it as their own. Pakistan cleimed it
that it was a land-locked sea or a lake and.
therefore, under the international law, il

was entitled to half of that area. That was
their main case.
As far as India is concerned, India

claimed that it was a part of the Kutch
territory and, therefore, the entire territory
belonged to it and that, under the interna-
tional law, Pakistan was not entitled to it.
This was upheld by the Tribupul., The
Tribunal held that it was neither a lake
nor a land-locked sea but it was oaly i
marshy land. Normally, under such cir-
cumstances, the Tribunal should haw
awarded the entire area to India.

Then, Pakistan had 2 second case. Their
second case was on the footing that they
exercised certain jurisdiction over certain
areas, Therefore, in the alternative, they
alleged that in the event of not being able
to establish that it was a part of their land
under the international law, they would
be cntitled to claim certain area as their
own. Under the Agreement, no doubt, the
contentions put forward by both the parties,
in preliminary paragraphs, were specific
and definite. India claimed that there was
no dispute in regard to boundary and that
the dispute was only in demarcation, That
was the case they set out in the prelimi-
nary paragraphs. Equally so, Pakistan



431 No-confidence

Motion

claimed emphatically that the entire area
of 3500 miles was their territory. But in
the subsequent paragraphs, when we con-
ferred certain power on the arbitrators, we
somehow diluted our case. We have said
that they would have a right not only to
demarcate the boundary but also to deter-
mine the boundary., That gave them scope
to go into the entire material and go into
the quesuion raised by Pakistan that certain
territory belonged to them on the basis
that they exercised certain jurisdiction over
it.

I would submit that, in the first instance,
it is recognised by all nations that when
disputes of this type arise, it is but proper
that we should negotiate and settle the
dispute and not settle only by means of
an award, In this case also, both the
parties thought, whatever might be their
considerations, that this should be so
settled, By trying to settle it, originally,
they trred 10 settle it by negotiation at the
ministerial level.  As a part of the Agree-
ment, they provided that in casc they fail-
ed to do it. the matter must go before the
arbitrators and that one of the arbitrators
was to be appointed by each country and
u third person was to be appointed by them
jointly a» a common person and that, in
case they lailed to agree to a common
person, then the matter may be referred to
the Secretary-General of the United
Nations. So, the Secretary-General was
requested lo appoint a third person. The
Secretary-General appointed the person and
1 must ~ay that the person appointed by
him is of international repute and well-
ucquainted with the international law,

The other matter that came up before the
Tribura! was whether the Tribunal was to
decide the issue on the question of inter-
national law or whether the principles of
equity could also be taken into considera-
tion, There are several decided cases by
the arbitrators where they have taken into
consideration not only purely the interna-
tional law but the principle of equity has
also been applied and all those cases have
been upheld. Therefore, in this case, when
the Tribunal found that the first case of
Pakistan was not upheld, they went into
the other question and they thought, as far
as the excrcise of jurisdiction is concerned,
both the parties were claiming jurisdiction
and both the countries had previously

PHALGUNA 9, 1889 (SAKA)

No-confidence 4312

Motion'

exercised certain type of jurisdiction which
they claimed was by virtue of their
soversign right. I feel, personally, that as
far as these things are concerned, they are
of exercising some type of jurisdiction but
not ferred by ign rights. But the
view taken by the arbitrators is different.
I do not say that for that reason the arbi-
tration is perverse or they have taken ex-
traneous matters into consideration. They
have taken an honest view, It is always
possible, when the matter comes before the
Tribunal, that the members take different
views,

As far as our case is concerned, 1 would
submit that it has been very ably preseated
and the cntire material and the documents
that were available have been placed before
the Tribunal, The opinion expressed by
the member nominated by us runs into 60
to 70 pages and every detail has been
given. Therefore, it cannot be said that,
as far as India is concerned, it did not pre-
sent the case ably or properly.

Another matter was, from the very
beginning the Indian Government had
absolule confidence in this case; it thought
that it had jurisdiction, it thought that it
had possession there and that it was pro-
perly there. Therefore, with the firm belief
and faith that their case was sirong, that
they would be able to establish the same
before any international tribunal, that the
Government agreed to go before it. It
was with that firm belief that they were
there, If you do not go before the tribu-
nal, then it will be said that you have mo
case and you just want to argue it outside,
just as it is said that issues are settled in
streets and not in the House, Therefore,
international arbitration is a method that
has been put in for the purpose of settling
such issues and nations go before interna-
tional tribunals, The members brought
before this tribunal are people of great
repute. One member was nominated by
us, one member was nominated by Pakis-
tan and the third was selected by the UNO.
Therefore my submission is that in this
case, it cannot be said that we went before
the tribunal without any prpper reason.
1f we had not gone before them and if we
had waged a war with Pakistan, it is quilc
possible that we would have won and re-
tained the territory. My submission would
be that, as far as this position is concerned,
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it is not a case why the tribunal held that
the territory in its entirety is not ours, I
would submit that the first part of the case
has been in our favour, namely, that it is
not a lake or land-locked and so, Pakistan
had no claim. As far as the other part is
concerned, the tribunal has not held that
the territory in its entirety is ours, No
doubt, they have said that the evidence
that has been adduced by either party is not
satisfactory, and in the absence of there
being any strong cvidence one way or the
other, naturally the principles of equity
had to be used and on the basis thereof,
they have given this award, My submis-
sion is that you cannot compare this with
the other cases.

The Motion itself is worded very
vaguely and has not given any specific
reason why the no-confidence motion is
being moved; mainly, the reliance has been
only on this award. Therefore, my sub-
mission would be that even before the
award was given it was a just case and
we have tried to establish it properly, and
that was done, Therefore, it is just and
necessary, in the interest of our own
prestige—not on what we have lost but on
what we have retained—we should accept
this award,

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN) : I am only in-
tervening for a short speech. 1 was one
of the Members of the Cabinet when this
agreement was signed. Also I huppened
to be the Minister in charge of the opera-
tions in Kutch at that time. Therefore, I
thought that I should say a few words on
this Motion. Unfortunately, this Motion is
not so straightforward ag it should have
been, It is a ome-line Motion in which
many members who wanted this Motion to
be pressed are also supporting the case for
the acceptance of the Kutch award. That
4s a very good thing,

In discussing the Kutch award and the
issue it has raised,—we are discussing not
merely the Kutch award but also the im-
portant issues involved in it—one must not
overlook what was the situation at .the
time we accepted arbitration. I would like
to briefly state that the Kuich situation
started developing from February, 1965
-onwards, At that time it became very
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clear that this particular part of Pakistan-
India border was accepted as ome of the
disputed problems between India and
Pakistan... (Interruption.) 1 am only
stating the fact. Whether that should have
beenacccptedornm!amnotgoingmo
that matter. But when the situation deve-
loped, this point became very clear, Then
there were only three alternatives before
the Government : one was to have direct
negotiations, the second was reference to
arbitration, and the third was poing  to
war.  As they had alreadv started attack-
ing some of the posts like Sardar Post, Biar
Bet and Point 84, naturally we had to
respond to that in that way. But at the
same time those who were holding respon-
sible positions in this matter had also to
consider whether there were other alterna-
tives open, alternatives other than war,

The hon. Member who moved the motion
said that we possibly agreed to this ques-
tion of referring this matler to arbitrution
as a sort of measure of appeasement of
Pakistan. 1 would say that he has for-
gotten the history of 1965 It was not as
a matter of appeasement. When they
persisted in their aggressive activities, the
Government of India and the Government
of India’'s armed foroes responded very
hotly in the same year after a few months.
So, there was no question of appeasement
in a particular move, But what was to
be done in that particular situation was
really speaking the issue before the then
Prime Minister and the Cabinet,
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I entirely agree with Shri H. N.
Mukerjee that we cannot treat our neigh-
bour a permanent enemy. But at the same
time we shall have to make a rather rea-
listic appreciation and assessment of the
relationship. 1 know that at the present
moment Pakistan's foreign policy is based
on hostility towards India. We have also
to take note of that particular fact. We
cannot also at the same time forget their
flirtations with China; we cannot at the
same time forget how they are trying to
encourage the subversive elements in our
castern part of India, We have to take
these things into consideration. I personally
feel that our relations should be based on
the principle of flexible response; if it 1s
friendship, then friendship, if it is subver-
sion, then necessarily subversion, and if it
is aggression, certainly we shall have to
respond to it also in the same way.
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In this particular matter, I think what
‘was done was very wise for any nation.
‘When a mutvally accepted dispute existed,
we had to find out what methods other
than war were possible and open to us.
And arbitration was not accepted when
their armed activities were going om, but
it was accepted only when they accepted
the status quo ante, This phrase was very
popular in those days in this very House.

st g fomg (q7) : FEEE T
R F 3y ¥ g e

SHRI Y. B. CHAVAN: The then
Prime Minister Shri Lal Bahadur Shastri
is not present with us here today. I think
it would be very unfair to his memory if
I do not say this that when he acted then
to accept this agreement, he acted in the
interests of the nation. I have no doubt
about it in my mind, and as his colleague—
most of us were his colleagues—we cannot
say today that only because he had agreed
we have now to accept it. I think when
it was agreed it was also agreed with a
view to find a solution to a problem in a
pcaceful manner, Suppose in this parti-
cular matter their decision were in our
favour, you would have said, ‘very well
done’,

it 7y fawd : g T § | AT WR)-
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SHRI Y, B. CHAVAN : Those who had
taken a different position had taken a cer-
tain logical position. I am not disputing
it. 1 am not saying anything about it, Let
them try to be consistent with that attitude
themselves, 1 am not saying anything on
that matter.

1 can certainly give a compliment to
Shri Hem Barua who on a point of order
at that time had made many points which
points all the Members are making today;
possibly, he can be treated as a great man
with a vision certainly it could be said. But
the ion of pting the process of
arbitration was accepted with open eyes.

SHRI HEM BARUA (Mangaldai): I
did not like Shri Lal Bahadur Shastri's
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statement that we had a cast irom case;
those were the words that he had used,

but now it is proved that we did not have
a cast iron case.
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SHRI Y. B. CHAVAN : When we said
that we agreed to arbitration, paturally we
went by the evidence that was available
before us and on the basis of which it
appeared and appeared reasomably a good
case. But naturally if we had gone in for
it knowing that we were going to lose the
case then il would have been a rather un-
wise thing to do, But on the basis of the
evidence that was available then, it appear-
to be a cast iron case in our favour and
it was, therefore, a reasonable risk to take.

SHRI J. B. KRIPALANI (Guna) : Did
we avoid the war or did war come upon
us 7 Even after the war had been declar-
ed, was it not the position that Govern-
ment persisted in carrying out their per-
verse policy ?

SHRI Y. B, CHAVAN : 1 do not want
lo enter into a controversy with a great
man for whom 1 have great respect.

When, this question was considered, the
issue that arose in Kashmir was consider-
ed completely different from the issue in
Kuich.

SHRI BAL RAJ MADHOK (South
Delhi) ; That was the basic mistake com-
mitted, when they separated the two issues.

SHRI Y. B. CHAVAN : [ am not vield-
ing. T want to pursuc with my own
approach in this matter,

SHRI HEM BARUA : May I draw your
attention to a remark of his? This is
very dangerous, He said that he did not
want lo enter into a controversy with a
person for whom he has great respect.

MR. SPEAKER : He is not yielding.

SHRI HEM BARUA : Will he enter in-
to a controversy only with people for
whom he does not have any respect ?

SHRI Y. B. CHAVAN : As regards the
question whether the country should accept
arbitration for the future, it is for this
Parliament and Government to conmsider.
But 1 have no doubt that at that time
when Shri Lal Bahadur Shastri, in consul-
tation with his colleagues, accepted the
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principles of entering into an agreement
far arbitration. he did it in the naticnal
interest and did it with a view to find a
peaceful solution to a disputed point.

SHRI J. B. KRIPALANI : Did you get
the peacc ?

SHRI Y. B. CHAVAN : 1 think the
nation will have to consider these matters
very carefully, because the whole question
is : what should be our attitude in this
matter 7 As to what will be the legal
complications, what will be the constitu-
tional position, one cannot say what the
courts may say tomorrow, On present
advice is that a constitutional amendment
will not be necessary. But that is not the
issue, The issue is : what should be our
attitude and what should be the attitude of
this Government in this matter? Our
attitude should be to honour our interna-
tional comunitments—I have no doubt
about it, Even if one has to payv a political
price in this matter, I think honestly one
should stand before the nation and say
‘this was our commitment and it is our
duty to abide by it even if in the process
we have to pay a price for it’, Because
this is the only way of educating people
as to how on major issues we should
conduct ourselves, We cannot say ‘This
suits me politically just now; therefore 1
would do it', We should consider what is
essential.

Even from the defence point of view.
when you want to go to war, what should
be the approach? At least 1 had, 1 do
not know whether I can call it ‘a privilege,
the terrific responsibility of taking a deci-
sion with the then Prime Minister, of
deciding to go to war, if it was necessary.
But the question is : would we be morally
justified in sending our people to go and
fight. ...

SHRI RANGA (Srikakulam) : Did we
ever decide to go to war? He was talk-
ing of war. At that time, we did not
decide upon a war.

SHRI Y. B. CHAVAN : When I said
war, I said we had to respond to aggres-
sion. We had to send our armed forces.

SHRI RANGA : Say that,

made): Be careful in your words.

SHRI Y. B. CHAVAN : Thank you
very much. At the same time, I hope you
will also keep this lesson all the time be-
fore you.

As T said, the question was of sending
our armed forces, asking our armed forces
to go and die for the country. It is a very
terrific decision,

SHRI 1. B. KRIPALANI : Did you save
them ?

SHRI Y. B. CHAVAN : When vou ask
your young men to go and fight, you must
make sure you have tried all other alter-
native methods of solving the issue, Then
you can with a clean conscience go and
tell your young men ‘go and fight for your
country’,

Therefore, I am saying that the decision
that was taken at that time by the then
Prime Minister was taken after full con-
sideration of the issues involved, with a
full sense of national responsibility and
with a full sense of responsibility to the
people of India, So when we had taken
such a decision, when the award has come.
we have to accept it with its consequénces.

Natuwrally, T am not happy that we are
losing certain areas. I am very sad be-
cause | have seen those areas more than
most members of the House,

SHRI MADHU LIMAYE : There is a
broad smile on your face—it shows you
are very very happy.

SHRI Y. B. CHAVAN : I am not happy
at all. If you want to look at things thal
way, | can say 1 am most unhappy, because
Chad Bet was defended by our police and
urmy sometime in 1956, I was then
Chief Minister of the bilingual State. [
was the first man to go and see what
things were happening, what was happen-
ing to Chad Bet.

1 know what the losing of these areas
means, Let them say when they say that
we are less patriotic than they, It is not
a question of degree of patriotism. It is »
question of what principles should guide
us under all circumstances, What should
be the attitude and what principles
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should gmuide us in solving problems, taking
decisions in national problems? That is,
really speaking. the most important consi-
deration. I personally feel that we should
not under any provocation, under any
temptation, try to take a rather litigant's
attitude now., We have made oertain
commitments in the national interest to
have solutions to certain problems, Cer-
tainly we should stard by them, If Pakis-
tan trics to be unreasonable in other sec-
tors we will be completely free to point
out to the world. and we can take a
strong position on those occasions,

This is my thinking on the problem. I
thought 1 should state it rather openly
hefore this hon, House before this motion
is put W vote,

439

I hav: nothing more to add,

MR. SPEAKER : At 2. p.M. the Prime
Minister will reply to the debate, und
ther M Madhok,

Before we go to the other business, there
is oae more item  in  the agenda, Mr.
Sambhali will have to reply.

AN HON. MEMBER : What about the
Railway Budget,

MR. SPEAKER : Even after that, there
is sull ame,

sit Fo ®o ATE (IYT) : HeAW
wen. F% fregaa & fag 1 %7
T == & TeaTeit ¥ FrAEw ATAT 9T,
FHE T 9T 1T FUT FT FHC 9T
AATTHT F AT geoTHTA wTH § |
(sTa== ) | 3IE, GH AN 30 FAE
Fodr 1w £ faanft 29 & Fawm
R ATITTR TR g AT AT W AgA
Frfas AT ATOw AT § | S A ZH
TR G A g 1 g g mwov
trra AEfFmmaagd &
faraT ==t #1 99 F1E qEAT T F
fa@ &z v ¢ & g sy afafoga
= fas F17 F1 & AT aqrfaT
T & 43 g2 faindt a9 & g@y Aav
# 7 St 57 & foady, 99 &1 agood
sEF A akamreEisTag &
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Fot arear & 1 e v § Rl
T FM aT AEE e ]
THENT % W& WG 9 TAAT W
§ @ FHG F7 FET AR W
FaL FY F12H FT WEF TqT FG 8 |

12,47 Hms.

[MR., DEPUTY-SPEAKER in the Chair]

T FEAEATT TH A5 # AL T Fiaw
TATAT AT AT ST
TR AT & I F g 37 0w ww
arsl A ATETEEY G aw At §

g 9T AT § W09 T W g
FHE T AT FW qEf & F9C
# T NI F g F yo fawe
AT & FTAA TR AEAT | TENT qTOQ
ag AEr 97 TRy & & s wredy o
7T F 491 f§ gwra faega e
araA” qFEAr &1 HIT S W e
I’ HFEHT FAET T 9T W
fod o8 gz T A A fs ag T
%6 ZTesgEd 1 AT femrond | & agi
9T St Wt & WTew & fors s
WA § AT qmErn Tgw g E i
FTEE ATAA K1 q700 3% F47 4 | I
FH%Y G97 £Y FHAT 9T, Afew areany
TR AT o a7, Javat & f, fy s
AT SIREAS S qPE F faur qmav
a1 38 # m% &t 7 g5 WY fafgg
Mg ISER TSI AT H I A1 WY
o FTfearar| 24-8-65%1 IR
T AT § ST WA e, sw A a1
F AT FT AT HTHAT HTAT ATEAT
g 1 Y e F oo wgr A

I do not think, Sir, that it would be
advisable to cast any reflection or doubts
on the tribunal just at the present stage.
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The tribunal will naturally consist of
the most distinguished people of diffe-
rent countries from wherever they come.
But, as | said, I have every hope that
our case which is very strong will be
considered appropriately by the tribunal.
Pakistan may say that they have also
some documents. But I am quite sure,
Sir, that it would not be possible for
them to prove their case or to prove or
justify their claims, However, we have
taken a risk no doubt.

AT FEE o wew fagrd awaEy
TH A9 1 A% WA fF 97 I T
|/WT H T8 A1 FY T91 IBTS o q| wredy
MNAmam R Fgrarfsgad fos g
FIE AAH $9 & g A 781 2 F
T g & g qFA S A
ws fas g w5 g
AT q9qT & A1 arfeeaE @
g AFIAT SArqar qfvww g s
X fromegar & ag faora ar o g7
o ar F facger war A & fF g
fawms ot dwer gar @ Fam heen
w9 7 faar amar

T AT A T T g g
THEH F1 G gy a0F & T A g
g AT FwEr T § fF e A
A | qgo-t afmat w € §, aww
T T 59 w1 & 97 iy @ s}
T W FY TG SF A E W A
¢, SrOaTES gRTL F FT A @I )
# qard & §v siwl F 76 A9 A
T G § Areiad AT agar g | &
FAwaT g fF g0 a<g & TNl 93¢ g
e & A & 1 a8 Fe fe g
W g3 A &, a1 TRAATgES oA
%9 agt e A€, § wwwar § v faege
Fafrare N fraere e T § | gl
WETRE 9T AT g AFIS! A1 Frafend
qr W F7X § 99 § § 3R ww e
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¥ da9% a1ga ¥ ot Forw fear & gy
QM ¥ 9§, 399 § § §9 Fui 71 Aoy
T FT GACT E, THA & F gA |
M3 X wTeT & v &7 anrg 2EE
AT 5 A X @ faar A @ e
FA Q-0 METEA AW &Y &1 d@ew
qTed ¥ @1 afefede faar & 9991 o
™ | 99 9gE T, AT ¥ awel
%aﬁmﬁrﬁ'ﬂaﬁsﬁ,mmﬁf
§ afer a1 | dFW7 AR ¥ 9 wEEd
F AT 9T Y 7= Fvpy fear 9 s
47 | JHFT 3@ FT ¢ qTE & AT §
F aoufe @ 88 s grfos
#raT & S WA A7 AT Aw
g & w8t § | dav7 wgw g 72
MR & a1 7 forad & -

The appraisal of the above summaris-
ed evidence of India presents no diffi-
culties. As a corroboration of what was
said by Kutch in its Administration Re-
ports, which was the clearest possible
expression, of the animus, and what the
Paramount Power said in official notes
and publications of the Government of
Bombay and the Government of India,
more particularly in the form of official
maps, which was the clearest possible
expression of recognition, the evid

of the display of Kutch State authority
over the whole of the Great Rann, and
accordingly over its northern part up to
the northern edge of the Rann is abso-
lutely  sufficient,

It has to be concluded, therefore, that
the test of display of State authority
gives a result in favour of the claim of
India.

RS WY g F qoT =wrgar § fr #-
Y wrEgrET I @ TE Y, FA-A I
Y g T 4t fom #Y aog ¥ ag
o1 g%ar § fF e aga e fom
T qgF & ag ora favi g

FEh aTh T o oo e ¥
foig Y 3@ | I¥ a9 OF IO
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A O | FAETO A Fag AT A WO 3§ A e gy fager

frig ax ag = 0 & 1 SR aw faviw Ao & o W § A% e Ao

AP aeedfcadfm Fam@ @ & | I fagar & sm Wt 2 1 v A
TN T D wreAfesg® & Y A &Y o v &

faft o & w7 foan oy | F - we-
ZF 9T, FH-¥ 79 Y AR W ag T
fread qragd F, fasgaras @i €1

fFz aq drd s & faom @t
3G | g dq97 qTea F 9% Y AgAT AVTE
it #ga § fF ag 9% & afF gl
it ag & e SaerC wmea & aorie
F Y FEHA E1Y g8 A IR T B
2 e & 1 o 5 fofw #1 93 F A=
73 fammr & faeger war Y &, faega
g TE & 5 798 fesqme & donfdt
AWET I I} AATEIT ¥ wERS AT
I FTT F A7 gu fagrei &1
FagerT w< fvir fear & 1 @@ i
Y JEETH A TWAFC I AR GF AT
# Gar @Yt @ f ag Saer frorear s
= #¥ wrEAT ¥ St g w1 g faan
mr ¢ afer #E AT FTT F
sy $aer faar € )

ag T 79 ¢ fr fas e @t aem
T A9 a1 wIE A fah g e
I g A 99 ¢ gafew oy dger
T farers ) & 1 Y feegr aifeema
1 & T F Y faar mar § 9@
Qe & BT a1 BT RST FTATE
T ¥ gfee § agT glawmms g
foeit @ | 78 w=< oTfFe # @
# ot §, T9T g9 q @ & 9
2

AT ATIATE HTEA ¥ TF I -
e T Ao &Y 1 A s A9
WY § 77 Fgy & 5 dwee A A
St feroiy fiear § 2@ Reagerer 7 foi 3,
& e & o g AT
iz W Y 7 | gfewe qg § 6 o

Wl gWe GRo wwil: fagam Wi,
ASATHT WY § |

Sit Ao wo WY : & gATATE | WE
IR T T R

T 99 gE AT & A9 v
Bkl

IEH ¥ ¢ fr g AN ooz
¥ wafon sfag 7@ & fr a8 s
frsgren a1 camé 7Y § 1 o ag F-
AN Y wat FY 3@ 4 I9 F ave fear

maﬁ&?ﬁawaﬁﬁﬁam{c
g § W Iwd whae €1 | saemd
F 9t W § I AT 3(2) F 4
ferargard:

“In the event of no agreement bet-
ween the Ministers of the two Govern-
ments on the determination of the
border being reached within two months
of the cease-fire, the two Governments
shall, as contemplated in the Joint Com-
munigue of 24 October, 1959, have
recourse to the Tribunal refeired to
in (iii) below for determination of the
border in the light of their respective
claims and evidence produced before it

AMAE |

“and the decision of the Tribunal shall
be final and binding on both the parties.”

At the end of the Award it has been
stated :

“The glignment of the boundary des-
cribed in the Opinion of the Chairman
and endorsed by Mr. Entezam has ob-
tained the required majority. It is
therefore the boundry determined by
the Tribunal.”

Then, it is signed by the three mem-
bers of the Tribunal,
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THERY WIAMT Y gU # Aqar
argw ¥ Fg =rEAT g 6 g A
Fardz gare qx arifew & | T Ay
o SEF qr F faw e Al § et
aqA qTT FY AAAS FT T ATAT AR
g @ fee ot o AmeeAT gRAWTH F
faoiar & o w1 Fom 7 gEwT
G5 31 A 7 v e P @A At
IR AT T FT I I

# wwzren g & 9 geow o w@
¥ faege aqframe & st faaume &0
TEEA H FAEH K WGl § are
fesgmer & @ afuwre @ i< ag faw
T TF AT HANT L qEHAT 4T G A AT
we & A A frgg  gmndimi
# I 9 919 9T OF T @Y 9T 2 1 q7-
HGA AT F1 qg a1 o fF g o
a0 & & f5 fag ot 58 & frw w14-
&t vy < &, fesgaa vy w0 s arfir-
FTT T 4T | FA-AY FAT @A e,
ag & &3 &1 fosgma w0y w1 sifiae
A8 9T | W F IS A @R A
Tl # w16 WY e & 9 dqe AT
Froodz § i R AT g
I 60-70 %1 97 & | IEA 3g A
forar & s oo #7 wat F srgETC Sy
dar Y wwt & o aw s awmar
¢, ¥ i g =ifed, gmwt aw w
g s # afuwre 78 2
IEH wETE

“If the Tribunal finds that there was no
boundary at the critical date or that the
boundary was not complete, it cannot

supply a boundary of its own making
or complete of its own making an in-

“Nevertheless Pakistan says thut if
the Tribunal finds that the boundary is
not fully conterminous, the Tribunal
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should determine a conterminous boun-
dary” on the basis of rules and princi-
ples applicable in such circumstances.

It has to be held with respect to this
request of one Party that the Tribunal
has not the power to do so. It canmot
invent a boundary, a normal, conter-
minous boundary, where such boundary
did not exist on the critical date, or
partition, territory which belonged to
neither Party on the critical date,

¥R F F OF A ATIH qHA TGAT
=gt g 1 faEnft 3= =i #1350
T AT qfa S T awEE A
AT § F 19" #7 A"r frEEr
ATed & AIT I9% fAn § IR e T F7
72 & | gg 391 AfuFTT WY & AT JrEe
sfuwTT & 1 UF TeEifaE T gE
TIAAT & FY A R TG F2 53T
Tl T WIART ISMAT ATEAT 2 AT AG
wrarfas ot & 1 afFa & <N 7 o
fore & g% & o, faga, sonf,
qWAET B HT qew w1 JAE @
7T 9T F AT ATy, g fae o g &
sfaa 7@ &1 =% fog spre e &
Foatfoai foedere & &t fadndt a=t
F1 W 9 A-farimrr a@E w7
FAT T | WY, i, 2, TR,
oier T 1 & T A AT L FY AT G
FAE AIF-ATH AT FLATH  SCHRA
Zary, fandy 2= grr frm s &
faQdt 790 a1 9w & f§ Fd9 AR
AT & A qR wE I T Y
oF T &8 SH a1 oy | qfEw ¥
T T TAE R IR T AT AT )
form 7T & NS s 3 9F gu § w4 A
aFgtfragaardr A gt I
THRT & & q2 I FT AW grw ar
T T q
EEEIEEEEICIEECUEE R R LIS £

13 HRs.

The . Lok Sabha adjourned for lunch 6l

Fourteen of the Clock,
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The Lok Sabha re-assembled after lunch
at Fourteen of the Clock

[Mr. DEPUTY-SPEAKER in the Chair]

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS

SHRI SHRI CHAND GOEL (Chandi-
garh) : Sir, I want to raise a point of
order before the Prime Minister rises to
reply. | have already sent a letter to the
Speaker,

MR. DEPUTY-SPEAKER : There is
nothing hefore the House now. How can
you riaise a point of order.

SHRI SHRI CHAND GOEL : | wam
1o raise a point of order under rule 352
which lavs down that & member while
speahing shall not refer to any matter of
fact on which a judicial decision is pend-
ing. Sir. two writ petitions have alreadv
been filed in this matter,

MR. DEPUTY-SPEAKER : This i~
altopether anticipatory, In case a refcrence
is made to it, you will be justified in rais-
ing it. How are you justificd at the pre-
sent  juncture ?

5HR] SHRI CHAND GOEL :
of the writ pelitions, the Prime
has been impleaded as a party and the
prayer in that writ petition is that the
Prime Minister be restrained from giving
effect to the award given by the teibunal.

In one
Minister

MR, DEPUTY-SPEAKER : All sorts
of pelitions may be made to the High
Court or the Supreme Courl. Are we po-

ing to make a plea on that basis on the
floor of this House ?

SHRI SHRI CHAND GOEL : She is
the Prime Minister and she is going to
make an important statement, which has
vital implications. She is going to bind
the whole nation by her statement. T am
seeking the assistance of this rule. . ..

Mo AETAY HEWY (WETIAAT ) 577
7z sfavarg-sema amw F faar am,
A qur /At BT T FEA T ATACEHAT
A vEAT, yaT N W TR T
gt fewma T oAm AT M AT £

MR. DEPUTY-SPEAKER : You are
expressing your own fears, Ia case a re-
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ference is made to the matter before the
court, I will allow him to ralse it

ot wew fagrdt amady (FeroegR)
WA A N ahd § | oF adw 7T
# & ot frz 38 seem & g €k
2, T Y % I T oW g §
#T ¥ FIIT AU wAr § g7 A e
97 THY FE a4 9 w£F, A QAT
37T AE-A { ATdr 941 §X 1§67
AT 72 € fF 99 qurT oelft &F qeaey
¥ 1|, a7 qfaz gis wr¥e W fFar
ard | f T % fam a1z g & S
Taa &1 FgW fF g qur A W
A £ #I7 ITqET AT 0T AT F1E
AT T |

MR. DEPUTY-SPEAKER : It is a word
of caution, not a point of order,

it wo fao wgmw (famrege)
TTenE WEEW, TEA A1 3 AE AWAT
Zrm fa s a7 frz 38m vafae &
w2 7 1w ag e e o
fz #1 7 &, &1 qu qAT I A gfee
§ vy 37 77 fzaga w1 yamy T s
|

We

MR. DEPUTY-SPEAKER : I have al-
ready ruled that it is not a point of order.
If a petition is presented, it is yet 1o come
before the court. It has nothing to do
with this debate,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Before T begin, I would like
10 say that the simplest way to deal with
this matier would be for the Hon'ble
Members to withdraw the motion. Opce
they have brought forward the motion,
they cannot say that 1 should not reply to
the discussion. That is very simple.

SHRI SHRI CHAND GOEL : The state-
ments of other members are not so wital
and important. But whatever the Prime
Minister is going 10 say, that is going t0
bind the wholc nation, Therefors, ehe
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should be very careful and cautious, (Inter-
ruptions).

MR. DEPUTY-SPEAKER: I have
already ruled that she is perfectly with
her rights to reply to the debate, So there
is mo point of order.

SHRI PILOO MODY (Godhra) : Sir.
may I make a suggestion ? The Prfmc
Minister can speak without saying anything.

SHRIMATI INDIRA GANDHI : I leave
that honour to the hon, Member,

Mr. Deputy-Speaker, actually the Govern-
ment's point of view has been stated very
clearly and cogently by my colleague, the
Deputy Prime Minister, yesterday. So it is
not that I am making any new pronounce-
ment just now. [ want to say that I wel-
come this discussion and the oppportunity
we have had to deliberate on various as-
pects of this award and the agreememt,
und T am grateful to the hon, Member for
the level of the debate. It is natural that
there should be differences in our points of
view and in our comvictions, but it is not
right for any hon, Member to claim a
monopoly of patriotism which some of our
hon. friends opposite have tried to do.
Even when we differ with them we do not
attribute motives to their remarks or their
reasonings and arguments. We expect the
same from them. We, on this side, have
had a long record of service to the natlon
und we are second to nooe in our determi-
nation to uphold national honour and to
work for the welfare of our people. We
do not wear our patriotism on our sleeves,
so to speak.

Mr. Deputy-Speaker, you will appreciate
that when we are called upon to form a
government, to provide a government, we
are of necessity compelled to face the hard
facts of life. We cannot escape into emo-
tion nor can we lay the blame on others
and escape our responsibility. The approach
of the Government, as I said earlier, was
made very clear yesterday by the Deputy
Prime Minister, and this morning my col-
league the Home Minister also has spoken.

When all is said and the patriotic fervour
and emotion spent in very legitimate ex-
pression, we are left with the fact that the
freely elected government of this country
entered into an agreement, an international
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agreement. That agreement was placed be-
fore both Houses of Parliament which
endarsed it by an overwhelming majority.
I cannot understand how a democracy can
function unless the Members are prepared
to accept majority decisions. That is the
whole point of democratic functioning.
Nor can I understand the logic of the argu-
ment that the decision reached by Parlia-
ment, by a majority, is not binding on us
all.

A few hon, Members have argued that
we can retreat from our obligation to im-
plement the decision of the Tribunal, and
references have been made by some hon.
Members to what they have called the
compulsions of international public opinion,
Naturally, we do not ignore international
public opinion in many matters, but where
national interest is concerned we think that
it is national interest which must come
before everything else, and T should like to
assure the House that international opinion
is certainly not the guiding factor in what-
ever decision the Government has taken.
What is important is that India should not
do anything which is not right and pro-
per. The Government must honour its
commitments which is that the decision of
the Tribunal—and | am now speaking in
quotes, a single sentence which has been
quoled by other hon. Members,—'shall be
binding on both the governments and shall
not be questioned on any grounds what-
soever”, Many hon. Members who have
spoken from the opposition, even thoagh
they have disugreed with us on other
matters, have supported this view.

The Tribunal had to determine the boun-
dary alignment and, I might add that the
alignment claimed by India has been sub-
stantially accepted. The opinion of the
Chairman of the Tribunal, which was con-
curred in by Judge Entezam, contains the
following sentence :

“It might be added that the boundary
proposed by me for the greater part of
its length roughly coincides with the
boundary proposed by my learned collea-
gue, Mr. Bebler.”

I cannot say that I am satisfied with the
Award. [ expressed my views the other day
when I made a statement. I entirely agree
with what the Home Minister said a. little
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carlier. However, our natural disappoint- und a deep sense of devotion and those

ment at having succeeded only to the ex-
tent of 90 per cent, and not 100 per cent as
we would naturally have liked, should mot
colour our judgment as to where our duty
lies. We propose (o honour our jnternation-
al commitment in the carnest hope that the
settlement of this issue will close an unfor-
tunate chapter of conflict and promote the
development of normal relations between
these two neighbouring countries,

The assertion by some hon. Members
that the dispute between India and Pakistan
Jdid not exist is somewhat strange, How
can hon, Members forget that there was
not only a dispute but that there were bila-
teral talks about il and there was even u
conflict 7 Since these failed to produce the
desired results, the matter was referred to
arbitration with the approval of our Parlia-
ment. 1 should like to recall the words of
the late Prime Minister, Shri Lal Bahadur
Shastri, as to what the Tribunal was meani
1o do and has done, He had stated :

“I would, at this stage, like to explain
why the agreement referred both to the
determination and demarcation of the
boundary, It has been the Govern-
ment of India’s consistent stand that the
boundary in question is already well
cstablished and officially settled and that
what remains to be done is its demarca-
tion on the ground. On this point, how-
ever, Pakistan has bad a difference of
opinion with us. Pakistan's contention
has been that the boundary is yet to be
determined. This difference had to be re-
solved either by nepotiations or by refer-
ence to an impartial tribunal.”

He went on to say :

“Once the houndary has been deter-
mined in this manner, the next step of
demarcation on the ground will be taken.”

The Tribunal has now determined the boun-
dary alig and [ should like to expres-
our appreciation of Judge Bebler's fine judg-
ment. 1 should abso like to place on record
Government’s thanks to Secretary-General,
UThant for the help provided to the Tribo-
nal by the United Nations and, finally, I
should like to express our deep apprecia-
tion of the services rendered by all our
eminent counsel and concerned officials.
They have worked with great thoroughness

who read the entire report of the Award
will be impressed by their work.

Some hon, Members referred to the views
of the hon. Member, Shri N. Chatterjec.
He is away in the Andamans, But when
he heard certain radio reports of the views
expressed, he sent me a telegram. He has
stated that the terms of the cease-fire agree-
ment between India and Pakistan definitely
commit them to two things—acceptance of
the Award by both the countries and execu-
tion of the Award by the Tribunal in the
event of any difficulty in the actual delinea-
tion of the boundary as declared by the
Tribunal. He has further added that the
presentation of India's case was both com-
prehensive and cogent and full justice was
done to India’s case by the members of the
Indian Delegation.

The hon. Member, Shri Pashabhai Patel,
has spoken of the possibility of the utilisa-
tion of the Narmada project in reclamation
work in Kutch. The position is that the
Narmada Water Resources Development
Committee has recommended a master plan
for the optimum and integrated develop-
ment of the water resources of the river
Narmada. This envisages the irrigation of
3 lakhs of acres in the little Rann and 4.5
lakhs acres in the Great Rann of Kutch. I
appreciate the constructive suggestion made
by the hon, Member. Now that the Award
has settled the boundary, we should get
down to work and develop this area so
that it can also contribute to the prosperity
of the country.

The debate has raised the general jssue
of our relations with Pakistan, Shri
Madhok contended that we could never
have pood relations with Pakistan. This,
at best, is a counsel of despair. The Gov-
ernment cannot proceed on the presumption
of perpetual hostility. However distant the
prospect might be of fashioning our rela-
tions with Pakistan so that they become
peaceful, normal and friendly and however
tortuous the route, it must always be our
endeavour to work constantly to make Pakis-
tan realise that its interests too lie. in
friecndly and co-operative relations with
India.

I was glad to find that there was an
understanding among some hon. Members
of the Opposition that as a Government we
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must take a responsible and reasonable
position in the matter of Indo-Pakistani rela-
tions.

Some hon, Members have expressed con-
cern regarding the defence and security of
this important border area. I quite appre-
cidte their concern and also, of course, the
concern specially of the people of Gujarat.
Once the Kutch boundary has been deli-
neated after this award, no one should be
in any doubt that that border, like any other
border of the country, shall be defended by
the combined sirength of the nation and by
the valour of our valiont urmed forces,

SHRI 5. M. BANERIEE (Kanpur) :
Sapdar Swaran Singh should note it.

SHRIMATI INDIRA GANDHI: Once
more we have before us what ane hon.
Member on the other side took pains 10
describe as a simple motion. The Home
Mioister also referred to this matter, |
presume it was made “simple” so that all
our friends oppusite could get together on
the motion. For the rest, as the House is
aware, the mover of the motion, hon, Mem-
ber Professor Madhok, spent some time
criticizing his other colleagues who had
toined him in this motion, 1 have no desire
to defend his colleagues or those parties.
Some of them have spoken for themselves
and 1 am sure, they can defend themselves.
But I should only like to remind the Houss
that notwithstanding such confessions of
regard for each other us are made on the
floor of the House, Professor Madhok's
party has not hesitated to combine with
Professor Mukerjee's party to form gov-
ernments in more than one State. How-
ever, 1 lcave them to their own devices. |
do not want to say anything further on
this..... (Interruption). 1 am glad, they
think that it is the same thing. That is
not the impression 1 got from Professor
Madhok’s speech.

Although the motion brought before the
House purports 1o be a general one, the
debate, in fact, has centred around the
Kutch Award almost exclusively and very
few other points were ruised. Anyhow, 1
have dealt with most of the economic and
other matters just a few days ago when 1
was replying to the debate on the Presi-
dent’s ‘Address. Hon. Members have talk-
ed of the unity and the integrity of ‘the

FEBRUARY 28, 1968

No-confidence 454

Metion

country. As 1 just now mentioned, we do
not call their patriotism into question. I
believe that they are sincerely concerbed
with these important questions and that is
why I draw their attention to these issues
time and time again.

I was very glad to hear hon, Member.
Shri Krishnamoorthy, denounce the burning
of the national flag in Coimbatore. Madurai
and other places and the insuh to  the
national anthem on another occasion. Whai
hus happened. whether in Coimbatore or
in Madurai or in Assam, is natura’y some-
thing which saddens vws all. [ sincerely
hope that the misguided young people will
realise the folly of their uctions and that
all responsible leaders. no matter to what
party they belong, will join together to up-
hold the dignity of our national emhlems.

All movements, all attitudes whizh create
lension or fissiparous tendencies or sepa-
ratist, feelings. whether they are between
people who speak different languages or
live in different States or whether they are
between people who profess different reli-
pions. castes and creeds, must be put down
strongly, It is only then that we can build
a firm base from which we can defend and
strengthen our unity and our integrity,

SHRI BAL RAJ MADHOK: Mr.
Deputy-Speaker, Sir, I have heard with
preat attention the uttercnces of the hon.
Prime Minister, the Deputy Prime Minister,
the Home Minister and a number of hon.
Members from the Congress Benches whu
have spoken on this motion, The wvery
fact that such senior-most members of the
ruling party found it necessary to inmter-
vene shows thal the arpuments that wc
had put forth, that the casc we had pre-
sented, has proved to be cffective.

Sir, T am sorry to say that while replyiny
10 the decbate, they have depended more on
invectives, more on references, to the late
Prime Minister. Shri Lal Bahadur Shastri.
for whom we have as much respect. ...

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Please cite the inwec-
tives.

SHRI BAL RAJ MADHOK : ....as the
Congress Benches have. 1 look upon him
as the first, really, truly, Indian = Prime
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Minister of free India and, therefore, any
reference to him is not going to create any
kind of feeling in our minds against him
or in favour of him. He was a great son
of the country and we respect him,

The question is : What is the issue 7 The
hon. Prime Minister just now said that we
are bound by international cOmmitments.
The Deputy Prime Minister said @

ST AT 9T T9T 7 AT

May 1 know what has happencd to vour
vachans about Kashmir? What hus hap-
pened to your vachans about other parts of
the country ? You have forgotten them
conveniently. You remember vour vachans
only when it serves your purpose and when
it means surrender of the national terrd-
tory. 1 wish even now you respect your
vuchans, what you have pledged (o the
country regarding Kashmir, vour pledee to
tbe country that you will not give up an
inch of your territory.

We have already lost 50,000 sq. miles of
Indian territory. There have been  four
invasions on our country in the last 20
years as .a result of which we have lost
50,000 sq. miles. Do vou have the check
to say that you have been defending th:
country 7 Do you have the cheek to say
that you have been defending the sovere-
ignty of the country? You have been
bartering away the integrity of the coun-
try; you have been bartering away the

sovereignty of the country, This is a
charge on you.

SOME HON, MEMBERS: Shame.
shame !

SHRI BAL RAJ MADHOK : You say

that you don't agree with my thesis of
Indo-Pak relations. 1 have the good for-
tune or misfortune of coming from that
area which is now Pakistan. My home is
lost; my lands are lost and T lost a pood
number of my kinsmen. 1 know what is
Pakistan, I wish you had undersiood the
character of those who rule Pakistan. 1 am
not against all Pakistanis. I know the
people of Sind, the people of Bengal and
Pakhtoonistan are groaning under the heels
of ‘Ayub, They want liberation now and.
1 think, we should help them in their libera-
tion movementls.

‘When 1 suy Pakistan i1 pgoing to remain
iour enémy, I mean the people who ruele
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Pakistan today are going to remain Our
enemy because their interests demand that.
I agree with Mr. Chavan that there can
be no permanent fricads and permanent
enemies and that here can be only perma-
nent interests and it is the interests of the
Pakistani rulers which impel them to re-
main our ¢nemy.

SHRI NATH PAI (Rajapur) : That is
Palmerston,

SHR1 BAIL. RA] MADHOK : Yes; he
quoted him, the devil quoting the scriptur-
[N

Look at the last 20 years of Indo-Pak
rclations,  After all, one must learn by
cxperience. What has been you experience
in the last 20 years 7 The more you try to
appease them, the more you try to placate
them, the more you try to befriend them,
the more they kick you, What has happen-
ed 10 the Tashkant Agreement ? 1 am not
4 war-monger. 1 do not want t0 create
scare in anybody’s mind. Mr, Chavan said
that there were three courses open: nego-
tiation or war or arbitration, He said that
we should not go to war lightheartedly, |
know we should not go to war lightheart-
vdly. 1 know the horrors of war. We
have ponc through them. A large number
of my Lith and kin are scrving in the arm-
ed forces of the country. 1 myself would
have been in the urmy. I pot the commis-
sion in 1942, But the call of nation called
me on this side and 1 am in politics. Other-
wise, I would have been in the army. That
has been the profession of our family all
through the centuries, Therefore, don't
tell me about the horrors of war. [ koow
the horrors of war, But the question is :
Were you able to avoid war by eatering
into this Agreement? If #t had avoided
war, T would have agreed with you. But
it only created an impression in the minds
of Pukistanis that India cannot fight, that
India is weak, that India has neither the
will nor the capucity to fight and, there-
fore, it only encouraged Pakistan to wage
a war on us. 1 say, this policy of appease-
ment, this policy of weakness, is going to
bring war nearer. Shakespeare has said :
“Cowards dic many a time before their
death,” And we have the experience Of
Munich Agreecment between Germany and
England. Therefore, this & not the way of
avoiding war. The only way to avoid war
is : be strong, be powerful, stand on youor
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own legs. By depending on Mr. Kosygin
or Mr. Johnson or Mr. Wilson you are not
voing to defend yourselves. My question
is : what have you dome all these twenty
years to make this country strong? Had
we been strong, there would have been no
invasion from Pakistan; had we been strong,
there would have been no invasion from
China. But because you kept the country
weak, there were these invasions,

We have everything to make us a strong
power.

We have the munpower, we have the
industrial power, we have a rich fighting
tradition, but becausc we have a bad leader-
ship, we have bad policies, all these things
have gone to dogs und the country has re-
mained weak. That is why I say that this
is not the way of doing the things. By
this way you cannot defend the country.

You have failed to defend the country
and that is one reason why T demand that
you must go, Our Prime Minister is like
good Queen Bess. 1 wish she had also the
qualities of that queen. 1 do not doubt
anybody’s motives, 1 do not doubt any-
hody's patriotism. but the question is what
policy you follow. Your policies are lead-
ing the country towards destruction. She
ix @ lady and that is the privilege she has.
1 cannot forpet that T am a Hindu; T must
show her respect, 1 must show her the
respect that is due to Matri Shakti. But
she must also show respect to the interests
of this country, to the interests of the
neople of his country, and the greatest ser-
vice that she can do to the country at the
moment is that she should resign voluntari-
ly. That is the only service that she can
do because she cannot give the requisite
leadership. What has happened during the
last two years of her Stewardship ? Fissi-
parous forces have raised their ugly heads
all over the country and the country's
image has gone down. Therefore, when 1
say that you have failed, T do not doubt
your patriotism. Ewven a patriot can com-
mit mistakes, and you have been commit-
ing mistakes, you have been following
wrong policies, That is the main charge.

Even if this award i to be accepted why
should you go about making propaganda
that it is very mood: The moment this
uward came, instead of discussing it dis-
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passionately, objectively, the All India Radio
began preaching, broadcasting, that it is
very good that we have saved 90 per cent.
I would request you to remember what
Mr. Chagla said in this connection in the
other House. We have saved 90 per cent.
Is this an argument ? The whole of Rann
belongs 10 us. My friend, Mr. Sheth, said
that there was a dispute, He is wrong.
There was no dispute. There was a dis-
pute only about the western sector and that
dispute too had been settled by the Resolu-
tion of the Bombay Government in 1914.
Pakistan never challenged it in 1947. The
area of Sind given by Pakistan in 1947,
1948 and 1954 is 48,136 sq. miles, There
was no dispute. Even then if you think
it fit to plead the case of Pakistan, 1 can
only pity you, That is not the way of doing
things. TLook at the way you are pleading.
Chhad Bet is gone, but Point 84 & with
us, What a pity! How are we trying to
mislead the country! What is Point 84 7
There is the whole Rann and there are
certain tracts, certain areas, which are lifted
one or two feet above the Rann and there
we have grassland. The Army for the pur-
pose of identification has given names to
certain points., This Point 84 is as good
or as bad, as high or as low, as any other
point or Bet in the whole of Rann. It may
be just 6 inches higher or 6 jnches lower.
But our Government goes about saying that
we have got the highest point with us, Can
there be a greater attempt at misleading
the country 7 1Is this the duty that you
are doing to the country 7 Why can't you
tell the facts ? Here we have ‘Satyameva
Jayate’ as our motto. Is this ‘Satyameva
Jayate'? Is this the truth that you speak ?
You talk of ‘Satya” but you murder ‘Satya’
in this country and in this Parliament. This
is my charge against you,

My submission is that even now things
arc not beyond control. We can still
amend the things. My hon, friend, Shri-
mati Sushila Rohatgi was saying, what can
we do, how can we challenge the award.
I can point out a number of cases in inter-
national law where the awards of arbitra-
tion have been challenged, There was a
case in 1911 when there was a dispute about
the Chamizal tract between Mexico and
the United States, There, the award given
by the arbitrators was that the tract should
be cut into two parts. The USA comtend-
ed that the whole tract belonged to her, and
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Mexico contended that the whole tract be-
longed to her. But the arbitrator said, let
it be cut into two halves, and let one half
ro to the USA and let the other half go to
Mexico. But because the arbitrator had
gone beyond his jurisdiction and gone bey-
ond his terms of reference, this award was
contested and repudiated.

Then, again, in 1931 there was a border
dispute between Canada and the USA.
There were two lines on the north-eastern
horder of Canada and the USA, one line
claimed by Canada and the other line
claimed by the USA as the boundary. The
King of the Netherlands was called upon to
arbitrate and give his award as to which
line was correct. But instead of giving his
award in favour of the ome line or the
other, he drew up a third line and said that
that should be the line, This award was
contested becausc he had only to decide
which of those two lines was correct and
he had no business to give a third linc,

In the case of Kutch now what has hap-
pened ? Here wus a boundary. We said
that the boundary had been demarcated.
The tribunal hud only to see whether the
boundary was demarcated or not.  But
what does the tribunal say ? The tribunal
has said that no case has been proved. and
since cattle from Pakistan or cattle from
Sind had been gruzing in Chaad Het area.
therefore, they would award Chaad Bet to
Pakistan.  Similarly because there are cer-
tain inlets and cerlain enclaves of  India
bulging into Pakistan on either side of
Nagar Parker, the tribunal has said that it
would award those inlets to Pakistan.

Shri Morarji Desai has said that it s
demarcation of houndary and it is not trans-
for of territory. Shri Morarji Desai is an
old man. I respect old men, He has the
privilege of old age and old age has also
its privileges, and. therefore, be can have
his way and he can snub anybody herc.
But may I ask him how he can say that it
is mot transfer of territory ? What busi-
ness had the tribunal to say that those in-
lets should be piven away to Pakistan ?
If you read the award you would find that
the tribunal has quoted an old document
from Pakistan which says that if these in-
lets remained in the hands of Kutch, it could
build its rortification there and that might
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endanger Sind territory. On this ground
that Kutch can build its fortification there
and, therefore, endanger Sind territory and’
Pakistan territory, the tribunal has said that
these inlets should be piven away to Pakis-
tan. May T know whether this {s demarca-
tion of boundary or this is outright transfer
of territory ? In fact it is not only transfer
of territory outright, but it is outright rob-
bery of Indian territory to appease Pakistan,
Government say that it is only demarcation
and it is not transfer of territory. But my
submission is that here is a case of transfer
of territory; it is not demarcation of bound-
ary at all. And they cannot transfer terri-
tory without amending the Constitution.
The Constitution will have to be amended.
Without amending the Constitution they
cannot do it, On this point a reference
will have to be made to the Supreme Court,
Here is our Constitution and we are bound
by it. Government cannot transfer the
territory of the country without amending'
the Constitution,

I would like to make another construc-
tive suggestion. If they do not want to
repudiate the award, at least they can refer
the case back to tht tribunal pointing out
the flaws and pointing out the discrepan-
cies; they may refer the case back to the
tribunal saying, bere are the discrepancies,
it is not a judicial award, and, therefore,
they may please review it. At least, Gov-
emment could ask them for a review. But
then Government say that because the award
has been given therefore, we are bound by
it and so, we have to accept it, whether it
be right or wrong. T submit that this is a
wrong approach.

Government say that we are takiog a
partisan approach. My submission is that
it is not we who are taking a partisan
approach but it is they who are taking a
partisan approach. They never rise above
their party. They never think of the coun-
try. ‘That is our charge against them, The
yuestion of national defence and the ques-
tion of national sovereignty are not party
yuestions, The Kashmir question is not a
party question. We have always looked
upon these questions as national questions..
We have always suggested let us sit round
a table and evolve a national policy, but
Government never do it,
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My appeal to Government in this, So
long as they had almost a monopoly of
power, that might have been all right, But
now they are just one of the parties, and
the country is facing great dangers, inter-
nal and external, and, therefore, in the
name of the country and in the name of
Bharat Mata, | appeal to them that for
God’s sake, some time at lcast let them
rise above the party considerations and
think of the country. | know that they
have their loyalty to the Congress, | have
also my loyallies 10 the Jan Sangh. But
then it is only if the country lives and if
the country remains strong and  united
that the Jan Sangh will grow and the
Congress will grow. If the country does
not remain, then where will the Jan Sangh
be and where will the Congress bhe?
‘Therefore, the country is above the Con-
gress and the country is above the Jan
Sangh and the country is above the PSP
and the Swatantra parties, Let us think
of the country first, If we think of the
country first. then many of these problems
cap be tackled. can be solved, and pubhc
opinion in the entire country can be mobi-
lised. We can have the public opinion ot
the country with us, Then we can muel
the greatest ecnemy. We can meet China
and we can mcet Pakistan. But with a
divided country, with a people who have
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and with a crisis of confidence in the coun-
try, we cannot do that. What is important
is to have a strong government, It is there
that the present Government is failing.
Therefore, 1 commend my motion for the
acceptance of the House, 1 do hope thai
even the patriotic Congressmen will sup-
port me in throwing this Governmert out.

14.36 HRS.
[MR. SPEAKER in the Chair]

Before | conclude, 1 would like to pay
my tribute to Judge Bebler of Yugoslavia.
I do not do so in any partisan sense. Reed
the judgment. Any independent  man.
when he reads the judgement, feels that
here is a judgement of a Judge, here is o
Judge with a judicial mind. He bhus pot
allowed political considerations to comu
in. He has quoted documents, he  ha-
quoted maps. und then given  his  judpe-
ment. Therefore, before | request the
House to accept my motion and throw this
Council of Ministers out, 1 would kLke to
pay a tribute to Judge Bebler of Yugo-
lavia,

MR, SPEAKER : The yuestion i<

“That this House expresses its want
of confidence in the Councii of Minis-

e,
lost faith in the rulers, who have lost faith
in this Government and in the leadership Lok Sabha divided -
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Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khadilkar, Shri

Kbanna, Shri P. K.
Kinder Lal, Shri
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y,
Kureel, Shri B, N.
Lalit Sen, Shri

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mandal, Dr. P.

Mehte, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Nanda, Shri

Nayar, Dr, Sushila
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pandey, Shri K. N.

Pandit, Shrimati Vijaya Lakshmi

Pant, Shri K. C.
Parmar, Shri Bheljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Sbri S. B.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Qureshi, Shri Shaff
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Radhabai, Shrimati B.
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri
Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ram Swurup, Shri
Rampure, Shri Mahadewappa
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Dr. K. L,

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao. Shri J. Ramapathi
Rao, Shri Thirumala
Ruao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhw Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sambasivam, Shri
Sanghi, Shri N, K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharmma, Shri D. C,
Sharma, Shri M. R.
Shastri, Shri B. N,
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinde, Shri Annasahib -
Shiv Chandika Prasad, Shri
Shukle, Shri S, N.
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Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D, N.

Sinha, Shri Mudrika
Sinha, Shri R, K.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
‘Sonar, Dr. A. G.
Sopavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Swell, Shri

Tarodekar, Shri V. B,

14.43 Hms,

MOTION RE: CONDUCT OF TwO
MEMBERS DURING PRESIDENTS
ADDRESS—contd,

MR. SPEAKER : The House will now
take up further consideration of the follow-
ing motion moved by Shri P, Venkatasub-
baiah on the 20th February, 1968, name-
ly :—

“That this House strongly disapproves
of the conduct of Sarvgshri Maulana
Ishaq Sambhali and H. N. Mukerjee
who created obstruction and showed dis-
respect to the President at the time ot
his Address to both the Houses of Par-
liament assembled together under article
87 of the Constitution on the 12th
February, 1968 and reprimands them for
their undesitable, undignified and un-
becoming behaviour.”

St rEpe gewe  (IwdEr)
e AERE, AL AT AT T |
Twell & a1 F oF W 1 T §
Wwgm i g fF 12
HEQ FT gH AW A TG IHT ATHATIE
frar wm& art 7 feeigas faar o
A& arya § 5 arwarse w3 A1 A
&Y afew e 8o a1 9 ¥ W SuTAT
% dfsw aw 4 ag fefermm
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Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tripathi, Shri K, D .

Tula Ram, Shri

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandia
Yadav, Shri Chandrg Jeet

MR. SPEAKER : The result of the Divi-
sion is ; Ayes 72*, Noes: 203.t

The Motion was Negatived

wifem e wmEfeafow
T F O TEE AT AT ! oaw
I ATHHATIE FIAT 0 § A 3 qF
AT FA 4 B A AW IwH AR
& fords g 21 €Y R @

e AT, WA 4 § fEogw X
w1 gt 7 s 3| & A9 wgAr A
ifE AR T AR FAT I F e
7g TET A 9T A TG | forerea
et ag W Tae a1 dure & g
o Al i asr e g fe ont
TOATH HAUT AT K I F A A &
I 7g | A AT A 3O w7 gfawme
¥ 74 9g g~ form fomm a1 o ag foram
g o ot A 9w AR & g &
argar § 5 ¥ & wgw qw Y faxwa
HAwFC | AT FRT AT

“Tregafa o, gRTC A A 20 A &
¥ wrfaee A7 fE<d AT SAET &
afmm  Afewm wrAifEr safet &
M ® Fed T M@ I QT
IT qF TAT 7500 THIZTAT AR
gu & fo 7 foadh 77 <1 Al § 20 BaR
g & v faa & wxt w1 g adY v

*Sarvashri Kanwar Lal Gupta, Pashe bhai Patel and D. N. Deb also wanted to

vote for ‘AYES".

*Sarvashri Sursingh and C. A. Patil also wanted to vote for ‘NOES’.
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HT 7591 % B A FFar T |
G FTF TaTE - 31T A FTHT
R F s g ?

T 77 AR A A g Fergraa
W g o @3 gu AT IR
Ig FeHH Fd | 48 W AT @ AR §
< T - v g e T
T e T AR AT Tga & wfedi 7
He UHo FwS, WIfTHy T, @vwET
Ffear, g7 Tow A gAY faaw &
qEEMA, TF & 7 g A9 A 0w
s F Far fF AT w1 oA T\
T ? {F JOAY AT F T FA gA
AT I AT A AT ¢ ogEl
¥ femefy ag@ JHT aFTO HETEEd
Y FTTRTLH FY AT § W I HeA
A At F1 qFa & fam w4 gy
AEEAT 1 AT W F A FH
ISET AT 1 AW A9RT FAT 9T
ATz Ev T 2

oz 7w 9 9 TfawE ¥ 3
o fad gd & 1 wemw wEeg, g9 9w
ay & fr o= ofaarde, gamo sz
YA, ZATT FIEIEGUA AT FAT T
Fmifes foeew gw ) 9 & T
mafs m y aeoT s & %
TG & {97 ATare I3 gw & awn
& ¢ Fr I f) ArgEdY 8 6y &
T Ea g &
fawTs. wmET 95 |

aeafy &t & fau #3 fre § e &
9 77 A2 2\ Y fRw 99 #7 A
SgavTe WY 3T & 1 IR o ogw
ﬂ@@mm ......... {m)
AT AEIRY, TE TG 3A HAW Al
®Y & 1 7g WY AT ¥ Y FE &Y Y
TEY 317 W g Wi S 91 g A a6 |
qg T & & gvnd § o Far G o
gmi fx few & wegafy ot & fav
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folty & =97 v Ad & o T AT §-
TOOT T 7 FE gATT & gy . )
WAL AW TS TY I FATARA AT AR

"7 AT E wd ol gw A afwa

#R AT g AT A qFA {F 9w
T w1 AAfF TR wv of) qE
T faar ar . gErt dec o dm
a7 76 1 97 w7 Faa e ATl
HOT-FTIAAN FIAT A | FATY AT ATT
Tt oA § F1§ FH F7AT T8 T
7% a7 & AT AT gre g & 9 & fae
ZW STETS 337 AT ATHRATE FI@ &

qeqsd AEIET, § o9 & AfC.¥ 79
oaFf 77 % f5 7% oz W w aww
#i o ? a1 A # e
A FT AT WifF wgafa wgRw
ugAnEA & wfew § aeF F1 afar
REawIfFwymEm T @
g zafam 3 39w agoag feavd ) &

3wz o dE wge # fede @ dem

FZ AFAT 97 SfFA TG IT I AL
F1 qrfeft & arr Az E & € gofan
THTY I A& 47 fF 70 9 59 A
F1FZ ¥ | qAIA gW 7 07 fF o Ay
T oW fawfa & 7@ FC G &
mar 5 ag faeedt |re, a€
Fifgei N g 77 fAewdl
FIFTT 20 TN E1 AT HeqW T 76
dRm Fgaw feedds @ 78 gu
afex @ 1 9% F A T G &
fF 32 areAE 1 g2 &, IR @
wfERT U #1€ T9ww wE foar s
TRTHT T § FFT TE & TR % 7
T

+ft srzw fagr wrogdt  (FsIWYY)
gz @ w7 fF dmgaer saeaT OF
FT Fe g1 |

i} gaE® anwd : HF Y daEae
I A7 FT AT FoA garr | ag I
o o9 i 3@w 7 FoF 7 T gam,
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AP A AT A Few F M@
gar A gT a9 F § g R_w
¥ oo g9 7@ g ! qwie ol
A1 fo T0HTT & F17 @ Iy | & ST
STEaT g 5 @1 59 § wamn andredg
AFT SR qgr 7T AT FE A1 aFar
SHRI P, VENKATASUBBAIAH (Nand-
yal) : Sir, on a point of order. You were
kind enough to give him time to explain
his conduct on that day. Shri Ishaq Sam-
bhalj is a strange amalgam of communism
and communalism. He wants to take this
occasion to go beyond what he was asked
to do. So, | seek your protection and [

request you to see that he confines him-
sclf to his explanation,

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, T want to support the point
of ‘order raised by Shri Venkatasubbaiah.
Shri Sambhali is misusing the time of this
hon. House. He is trying to use this forum
for a dangerous communal propaganda
and we condemn it strongly,

SHRI HEM BARUA (Mangaldai) : In
the course of my speech that day, I pointed
out to a particular portion of the speech
of Mr, Ishag Sambhali. He said, as far
us | remcmber and as my hon. friend Shri
Nath Pai remembers—

MR, SPEAKER : What he had said on
that day is part of the record.

SHRI HEM BARUA : He was now
reading out from a prepared speech, but
unfortunately. on that day, he could not
read out his preparcd speech when the
President was addresving the joint session.
He therefore uttered a few  sentences.
Possibly, in that heat and frenzy, at that
moment, he used this cxpression :

“fergram & seAT ava o

TgTa ll!

My submission is this. One can criti-
cise the Government for not being able to
tive protection to the minority communi-
ties, for the success of majority rule
depends on its capacity to give protection
und security to the minority community.
(Intcrruption) What has happened in
Meerut is regretable; it was communal.
But to condemn the whole of India as
communal is wrong, because we all belong
to India,
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MR. SPEAKER : May I request Mr.
Sambhali not to go further into it? I ealy
wanted him to explain what happened on
that day, Please conclude now.

SHRI S. KUNDU (Balasore) : Sir, may
1 bring ome matter to your motice 7
MR. SPEAKER : No, no, Mr. Sambhali
is on his legs.

il gRETE AN ;| AW AEET,
¥ e goraT arof FT @ E fow A wa

vk wAdm wren ;0¥ faae § e
F7 0

Hl E&ITE ATWA) ¢ AAAIE GG
#7 Trew fov &% AW E | |
&0 TfFT &7 & | T COFT AT AT G
e

AT TERT, § AT FT @G 4T
w9 29 92 T & i A & B, agr
F FERT F FIZT, gAL GFHT B q0d F
BAY & a9 797 79 37 d@y @ 7 Wy
ZH =) & o g7 37 T A7 @ HL
for 7z w4t WY § 1 a7 7€) g =rfygd
R woft & fF A% ot aget o F,
awe &S 7, A FEr AT fe gWIL qew
FY 7Y, AL 777 ¥ fgrg oA, ag
& ST qTEATTEr &7 ATAY ATAT F7 @AL
T ITAHL AT A1240 F73 § 1 7%
na‘ﬁvﬁm?aﬂrag T w
i 7 F A gAAAFIFTRE |

az 91 § 5 7 arzafeer swgfady
7 AT WA E 1 A qF e
Y, 7E AT AFAE GG e
&Rﬁﬁ!ﬁ%ﬁmﬁn AT 7w fama
¥ ff au qow #r wrd & fad &
1 FF TITE, AT A FE 9T | F
faft o177 qaw 27 F fAd goqe aadr
F1, g T A5 7 frr A fr & aw
mﬂgﬁwﬁ #7 AT AU
wp&ﬁmﬁm&wmm
wIE §, 9 fa T o A7, A e
e AL HTHAT |



473  Conduct of

[sit wegre sewsh)

AT A fad 7 a1 o AweE &
fordt smarer STt o AT &9 AR i
¥ T qgrE | AT SE A ¥
e & Form derae & 2w« Ty ®
avtay &7 fgem fom, o s
g agwr  wet AR e
e o w1 dar fear & & fee
TE F9 W Y qETSH WY@
f wwar | Fawwar g 5 o™
FIHIC & AHENF AIFAT FT ATATA
JETAT I § &Y 7 S q@ AV, AT A,
AT AT FT A1fed, o & fod are-
T A SSMT Arfed | dRT ghe
M AT T e T & |
i e dar & A g TE
afe s TS A AT IeE o
& ag ot are-arc wE )
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MR. SPEAKER : Three amendments
have been moved to this motion by Shri
Madhu Limaye, Shri Vajpayee and Shri
5. M. Banerjee.

st e fagrdt =Tt sy
TR, AW FYSAT THETE qTEWST ¥ A
g faar ¢, WA g AT w9
a0t & | gATY WA Fafoa gt W |
AT F AT A eHE TH TE FEMAEH A
foa fear & fe Z0 1 dreqmmar &
HYTA FT AT F4 |

MR. SPEAKER : Mr. Vajpayee is not
pressing his amendment, It will be deemed
to be withdrawn,

Shall 1 put Mr. Limaye's amendment to
the House ?

=it 7y foma@ ({7) © S AT
HEEG ATAT ST IH 4 A7 F aqqew
HulgA AR AT | AE WTE FTIT
amger ®7 78 §, o fai & aon T,
sz AE aw |

MR. SPEAKER : The question is :
That in the motion,—

for

“strongly disapproves of the comduct
of Sarvashri Maulana Ishaq Sambhali



481 Conduct of FEBRUARY 28, 1968 two M.P.’s during 482

[Mr, Speaker]
and H, N. Mukerié¢e who created obs-
truction and showed disrespect to the
President at the time of his Address to
both the Houses of Parliament assem-
bled together under article 87 of the
Constitution on the 12th February, 1968
and reprimands them for their undesir-
able, undignified and unbecoming beha-
viour”,
substitute—

“after taking into consideration the
happenings at the time of the President's
Address to Members of Parliament on
the 12th February, 1968, is of opinion
that the Rules of Parliament should pro-
vide for the ventilation of grievances by
Members of Parliament at the joint
opening session of Parliament every
year”, (1)

Those in favour may say ‘Aye’.

SOME HON. MEMBERS : Aye.

MR. SPEAKER : Those against may say
‘No'.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER : The ‘Noes’ have it.

SHRI S. M. BANERJEE (Kanpur) :
The ‘Ayes’ have it,

MR. SPEAKER : This is Mr, Limaye’s
amendment,

SHRI S. M. BANERIJEE : Yes; still 1
can ask for a division on it.

MR. SPEAKER : I know you can ask.
But your amendment is coming next and
you have a chance of asking for a divi-
sion then,

President’s Address (M)
The ‘Noes’ have it, the ‘Noes’ have it
The motion was negatived.

MR. SPEAKER : I will now put Mr.
Banerjee's amendment to the House.

The question js :

That in the motion.—

(i) for “strongly disapproves of",
substitute—'having considered”,

(ii) omit “who created obstruction
and showed disrespect to the Pre-
sident” and for “his" substitute
“President’s",

(iii) for “and reprimands them for
their undesirable, undignified and
unbecoming behaviour™

substitute—"recommends that no
action be taken against them”, (3)

The motion was negatived,
15 Hrs.
MR. SPEAKER : I will now put Mr.

Venkatasubbaiah's motion.

The question is :

“That this Housc strongly disapproves
of the conduct of Sarvashri Maulana
Ishug Sambhali and H. N. Mukerjee who
created obstruction and showed disres-
pect to the President at the time of his
Address to both the Houses of Parliament
assembled together under article 87 of
the Constitution on the 12th February,
1968 and reprimands them for their
undesirable, undignified and unbecoming
behaviour.”

The Lok Sabha divided :

AYES

Division No. 6]

Agadi, Shri 5. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F, A.

Amat, Shri D.

Amin, Shri R. K,

Amin, Shri Ramchandra J.
Ankineedu, Shri,
Arumugam, Shri R, S.
Asghar Husain, Shri
Awadesh Chandra Singh, Shri
Ayarwal, Shri Ram Singh
Azad, Shri Bhagwat Jha

[15.03 Hirs.

Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr. Maitreyec
Baswant, Shri

Berwa, Shri Onkar Lal
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
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Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Birua, Shri Kolai

Brij Bhushan Lal, Shri
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chauhan, Shri Bharat Singh
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
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MR. SPEAKER : The result of the
Division js :

Ayes: 2411; Noes: 45%%,

The motion was adopted.

15.02 Hgs.

RAILWAY BUDGET—GENERAL
DISCUSSION

MR. SPEAKER : The House will now
take up General Discussion on the Budget
(Railways)

SOME HON. MEMBERS rose—
MR. SPEAKER : Shri Lobo Prabhu,

15.03 Hgs,
[Mr, DEPUTY-SPEAKER in the Chair]

SHR1 LOBO PRABHU (Udipi) : Mr.
Deputy-Speaker, Sir, it is not very easy to
come into the quiet waters of the Railways
Budget after all the high-notes of the
debate we had today. Nonetheless, this is
ap occasion, an exercise celebrated annual-
ly by tire Railways to escalate fares and
freights on one side and posts and projects
on the other, This Budget raises the reve-
nue and expenditure on the maintenance
side by Rs. 45 crores. It escalates freight,
expenditure to Rs. 892 crores. Somehow

it appears that the Railway Ministry thinks
of crores as if they were thousands and
rupees as il they were pennies, For this
reason alone can onc understand the in-
crease from Rs. 243 crores in 1950-51 10
this figure of Rs. 892 crores this year.
These are astronomical figures, because
during the same period no one, Dot even
a drcamer on that side could believe that
the railway has increased its services, or
increased its capital, to that extent.

About these total figures 1 would make
the first charge of miscalculation, The hon.
Minister says that the budget of 1966-67
ended with a deficit of Rs. 24 crorer, even
though an over-cstimate of Rs, 5.6 crores
was available on the expenditure side o
cancel that deficit. In the current budget
he anticipates a deficit of Rs. 17.5 crores
and an increase in expenditure to the tune
of Rs. 244, crores. From these figures one
can expect nothing but miscalculation in
the budget placed before us.

1 feel that 1 can make a contribution to
this budget by examining the figures of
the past three budgets with patience but

*Wrongly voted for ‘NOES'.

tSarvashri J. P. S. Bisht, R, K. Sinha,

wanted to vote for ‘AYES'.

Devinder Singh and D, N. Deb also

**Sarvashri P, Ramamurti, S, M. Joshi and J, M, Biswas also wanted to vote for

‘NOES".
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without prejudice. I would like to poimt
out that these figures disclose a spirit of
complete indifference to the value of
money. [ would like to point out that on
the earnings side, on goods earnings the
Minister has admitted a fall. The figures
of goods lifted arc 203 million tons in
1966-67 and 201 million tons in the
following year, In the current year, while
it was estimated that 8 million tons more
would be carried, there has actvally been
‘u decrease of 2.14 million tons. Up to
date it would be more,

Now it is necessary 1o examine this fall
for the last three years against the increase
proposed in the current budget. The
Minister explains that there has been a
fall in agricultural production and that
there has been recession in industry. Unfor-
tunately, the figures furnished by him in
other publications do not support this, In
respect of industry there has actually been
a rise in the indices from 187 to 192, In
agriculture in  the years 1965-66 and
1966-67 there has been onmly a difference
of a few points, the indices varying from
33.6 and 33.3, According to the Economic
Survey in the current year the agricultural
production has pone up by 30 per cent.

15.10 Hgs.

[Sur1 G. S. DuiLLoN in the Chairl

Therefore it is not the fall in agriculture
or in industry which explains wholly as to
why there has been a fall in poods freight.
Other reasons must be found and 1 would
like to venture a few reasons to the notice
of the hon. Minister because it is impor-
tant that we should remove them.

The first reason is that this fall has
coincided with the suspension of the Fourth
Plan, After that Plan was suspended in
1966-67, goods traffic, which before that
time was bounding up every year, has been
stationary and hus since fallen. The rea-
son for this is an important one which
will probably be discussed at length in the
Pudget, but it is important even here to
point out that when Government reduces
its own expenditure there is a fourfold
reduction in private expenditure, It is
described as ‘the multiplier theory’ by
Keynes, namely, that you gannot increase
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private expenditure when you reduce pub-
lic expenditure. 1 hope, therefore, that
when the Budget is going to be discussed,
the Railway Ministry will be on our side
for pressing for more money being spent
by Gover t on productive puTpotes,
on reviving the Plan to the extent it is
necessary not only to keep up the Govern-
ment expenditure and the Government
stafl but also to keep up the whole tempo
of the economy.

It is a pity that I do not have the Gene-
ral Budget before me to examine its effect
on the Railway Budget, It is in a way
rather unfortunate that we have maintained
this British practice of having the Railway
Budget before the General Budget, If some
thought was given to this, the Railway
Budget should follow the General Budget
and should be more precise about iks fore-
casts of earnings and expenditure such as
may arise from changes in dearness allow-
ance and other matters. I do hope, here
also, that at some time, i not next year,
sooner than later it will be possible to have
the Railway Budget just as any other
Demand for Grants following the General
Budget.

The other influences on the fall of the
goods freight have not been considered by
the Railway Minister although in some
respects he has an inkling of what s
happening, He has noticed that there has
been a fall in the poods freight because of
the good monsoon, because of a reduction
in long movements of grain on Govern-
ment account as shorter movements by
road are natural and possible. This s
very important now. This is also a point
which. like the General Budget. must re-
ceive the attention of the Railway Ministry.
What will happen to their earnings and to
their expenditure in case there is a preci-
pitous fall in prices? This fall in prices
should attract even ministers who are not
in the Railway Ministry, It is a precipi-
tous fall. Today, the general price index
is 176 as against 190 at this time last year
and 209 only four months ago, From 209
to 176 is a fall which should merit the
attention not only of the Railway Minis-
try but also of the Finance Ministry. The
Railway Ministry will find that this ten-
dency of freight not being moved, as in
the past, will be accentuated. The Rail-
way Ministry will find, perhaps, a counter-
vailing trend in the movement of industrial
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products. But whether the two will can-
cel each other will depend on other
factors, The Railway Ministry which is
very concerned about the increase in dear-
ness allowances may find itself in a posi-
tion to reduce the dearness allowance, A

new complex of factors is coming into
existence due to this fall in prices, We
have to see this change in Delhi, If Delhi

and Kanpur can give up rationing, we may
take it that within a short time, almost all
other cities will have the right to have
good grain and will have the right to be
free from Government supply, This is
not a small change. This is a great
change which will affect more than one
sphere of economic life of the country and
I do hope that the Railways will consider
this,

Other factor is in respect of goods traffic
and of the Railway’s making. What have
the Railways done to improve the goods
traffic ? The Railways claim that they
have speeded up their services; the Rail-
ways claim that they have introduced a
container system and the Railways claim
that they have introduced a special section

of m nent or 1 hip All
these new es have coincided with
the worst fall in goods traffic. It means

cither these measures are useless or that
they are not strong enough for a situation
like this. The Railways cannot rely on
them to increase their goods traffic. The
Railways have, on the other hand, to
consider many other things, many other
factors, that have not been mentioned in
the Budget. Although the speed of trains
may have been improved, there is no im-
provement in the speed of loading and un-
loading or delivery. This is an aspect
which, 1 think, will reccive the attention
of the Minister, not only because of the
delay but also because of corruption and
pilferage which are concomitant of all this.
It is very important that not only the speed
in the ruoning of the trains should be im-
proved but also in the loading and un-
loading and in delivery, It is also impor-
tant that the senior officers should not have
confidence that all is well because there
are juniors who are attending to this work.
1 had pressed this point before also and
I do hope it will be possible for the Minis-
ter to see that the surprise inspections
made are complete that they include not
only the vigilance part of the police force,
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not only the Directorate of Investigation,
but also the staff of the Railways,

The other reason or the factor which has.
been overlooked by the Railways is that
they have been increasing the freights to
the point that they have become regressive.
The principle of regression is fairly well
known and what has been happening ? You
had a Railway Rates Commission in 1958,
which gave assurances that the railway
freight would be more or less stable for a
period of time, That assurance was broken
almost at once by surcharges of 3 and 6
per cent and ultimately in 1964, the whole
surcharge was commuted, was added into
the freight rates with another assurance
that there would be no surcharge. Almost
at once, there was a surcharge of 20%
on smalls, last year there was a surcharge
of 6% on all goods and this year you have
another 3%. The Minister is trying to
correct me, Probably I am wrong; I have
not taken any notes to assist my memory.
But all these surcharges on railway freight
are uncompetitive with private trade, with
the freight carried by road, One may think
that the Finance Minister is helping the
railway freight by adding to the taxes om
vehicles and petrol, but even. then what-
ever help he gives falls far short of what
is required because there is a bulk of
freight which cannot go by road and
which, therefore, does not move at all and
is lost to both the types of transport, I
do hope, therefore, that this would receive
the attention of the Minister that, in pres-
sing for the imcrease of 3% this year, he
will remember that the factor of regression
has arisen,

Now I come to the income from passen-
ger fares. The position here is not so bad
because according to the figures available,
the kilometre miles have risen from 177 to
182 or thereabout last year, and this year,
although there is an increase in the total
income, it is not certain whether this is due
1o higher fares or due to a greater pum-
ber of passengers, The income figures dis-
close a loss of Rs. 4.5 crores on the higher
classes and a pain of the same amount,
namely, Rs. 4.5 crores on the thind class
fares. This may mean that the higher rates
imposed on the superior classes have been
regressive und that the higher fares in the
third class have prevented the normal rise
of 3%,
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I shall examine how things can be im-
proved by various measures, but here and
now I would like to suggest that the Rail-
ways should consider removal of certain
disparities. The reports disclose that as a
result of the checking by the Central squad
in certain zomes, window sales have in-
creased by 6.5%. That is a sizeable gain
and it should be up to the Railways to
generalise this investigation staff to all
zones to get a similar result.

Secondly. 1 would point out to certain
disparities mentioned in the Minister’s own
Report. In the suburban traffic, there are
people who pay only 7 single fares for a
-dm:lhle fare of 30 or 31 days of the month.
‘This is no doubt a favour to certain class
of passengers, but it is a favour at the
expense of other passengers, a favour at
the expense of the tax-payers. It is proper
!.hal such disparitics are cxamined and it
is seen that all pay what is due,

Then, there is overcrowding, overcrowd-
ing of a fairly serious mature. There are
trains in which as against the capacity of
72 passengers there arc 1200 passengers, an
increase of 40 per cent, while there are
trains which run empty and where the
average coach capacity is about 51 per cent
full, which is not at all satisfactory. Here
also is a case for close examination of
those lines where there is overcrowding and
provision of more accommodation on
thosz lines. This should mot be difficuli.
considering the big cushion of wagons and
coaches available with the railways,

The capital budget of the railways hardly
ever receives attention, Somchow, one
forgets that there is a capital budget which
is called works budget by some kind of

intentional or indeliberate mistake. This
capital budget has been reduced from
Rs. 304 crores to Rs, 278 crores, Onc

always—tends to welcome a reduction in
whatever Government spends, but in this
connection, the railways must remember
that a reduction in the normal expansion
is not going to be ultimately good. Ne
doubt, the railways have been expanding
more than necessary, Their targets werte
wrong. As against a freight of 200 million
tonnes carried during the last three years,
they have provided so far for 245 million
tonnes, That was an over-estimate, and
probably some correction was duc by the
way of reducing wagons,

FEBRUARY 28, 1968

Railway Budgetr 494

If one scrutinises the works programmes,
one finds a provision of Rs. 105 crores for
new coaches and wagons, Is this neces-
sary, especially when it has been admitted
recently that wagons were not being pur-
chased because too many of them were
idle? 1 know that there were pressures
on the Ministry and there werc pres-
double track, A double track is of great
sures  e¢ven from economists thut they
could not cut down the wagon supply and
the wagon manufacture of this country.
But can we go on adding wagons just to
keep the economy blooming? Can we
not think of some other capital work which
can absorb the capacity of these wagon-
building factories and which can  uhsorb
the capacity of the steel and other facto-
ries 7

1 would refer now to track renewals
where a provision of about Rs. 50 crores
has been made. The railways can spend
more there, I would refer to traffic facili-
ties where also there is a provision of
Rs, 50 crores. 1 tried to scrutinise it; I do
not know if my scrutiny was complete, but
1 find no instance of an addition of =
double truck. A double track is of great
advantage to this country; Since more
trains can be run it economise the staff.
and it cconomises the rolling-stock, So, |
would like the hon. Minister to consider
why there should not bc more provision
for double track as we have surplus  of
building capacity just now, and we ure just
going to have very soon as surplus of stecl.
We have a surplus of labour to make the
ballast and do other civil works, We have
not much capital expenditure to incur as
the track is already there and only in some
portions it may require to be strengthened.

I would further suggest that the adven-
tures of the railways on the road require 10
be reconsidered. There is 2 provision to
this effect. It sounds paradoxical. The rail-
ways not only compele with the roadways
through their fare but now try to compete
with them by putting on the road their own
buses and lorries. This is not fair, You
have already got other people, other opera-
tors in the field, even State Government
operators, and there is no reason why at
a time when the railways are so short of
funds, they should indulge in this adventure
opn the rozd. This is the side of income.

When we come to the side of expendi-
ture, the picture is even more painful. The
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Minister admitted that the staff today com-
pared with 1950-51 is better off by 106 per
cent against which the traffic has risen only
by 50 per cent in respect of goods and 36
per cent in respect of passengers. Is the
Ministry justified in spending so much on
the staff when the income has not corres-
pondingly risen ? The actual figures of
expenditure on the staff are Rs. 1,250 per
head in 1950-51 and Rs. 2,540 in 1966-67.
Taat is bad enough, That is a very steep
risc. But on top of that, there is a rise
in the expenditure on welfare from Rs,
34 to Rs. 144 per head. At the same
time, the railways are fortunate—this is
rather an  exception— in having Rs. 5
crores for merely increments, Normally
there is no separate provision for incre-
ments because people retire at the top
muking up for the lower increments below.
The railways seem to have stalled on the
Pay Commission report and not finalised
it. They should finalise it and avoid
increments due to this present indetermi-
nute state,

Secondly, the Minister informed us that
Rs. 97 crores is paid in dearness allowance
only. It is a staggering figure, much
higher than the figure paid in salaries in
1950-51 to all the staff. Only in dearness
allowance it is Rs. 97 crores now, Add to
thut the expenditure  of Rs. 5 crores on
providing more quarters to the staff when
ulready 37 per cent of them have these
guarters, and others are receiving house
rernt  allowance., Nobudy grudges these
quarters, but in a year of strain when
you are asking for higher fares and freigat,
one has to consider whether the railway
servants also should not be asked to make
o small sacrifice,

Then there is the question of these pass-
es and PTOs, A recent calculation made
by a sample survey shows that it involves
u total cost of Rs. 18 crores a year. What-
ever it is. where is the justification in
allowing officers six passes plus unlimited
number of privilege travel orders? They
are getting the same salaries as others
with comparuhle gualifications, and to
pive them these passes seems to be some-

what of an excessive generosity by the
Railway Board to the railway stafl.
All this is very burdensome, very

serious, but the Minister who gave us an
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assurance of economy, who told us that
there was & ban on -recruitment, seems
to have ignored one thing, that in 1966-
67 there has been an increase of 734 Class
I and class II officers, from 6,500 to 7,200
or so. Here is this ban if officers in one
single class could be raised in that pro-
portion, about 12% of their total 7 At
the same time, there is no increase in
Class II1 and Class IV, as if the railway
can be run by officers alone, as if there
is a demand only for these officers and
there is no demand for others,

To take the diflerent Demands, the first
Demand is that of the Railway Board which
should be an example to other Demands,
but it is something very surprising, something
very disappointing. In the old days there
were four members of the Railway Board.
Now, in addition to the four members, there
are any number of additional members al-
ready added. But this year, after the Minis-
ter had said that there was a ban on new
appointments, there are three more mem-
bers being added, one permanent and two
temporary, on a salary of Rs. 3,000. There
i~ one Director on a salary of Rs. 2,500
added. There are three Joint Directors
added. Iz this o measure of economy, is
this a sense of the necessity of spending less
on yourselves waen so much is being de-
munded from the public 7

I was looking into the Telephone Direc-
tory. T think the Chairman of the Railway
Board has a bigger personal staffl than the
Minister himself. and probably except the
Prime Minister, there is no one to compete
with him,

Last year. in the newspapers it was re-
ported that he had a special bathroom con-
structed at a cost of R 7,000. It is also
reporled that he installed an inter-comsys-
tem at a cost of Rs. 2,50,000. It may be
I am wrong. but 1 am only quoting from
a paper, which you are at liberty to con-
tradict,  This is not economy,

In the other Demands, in Demand No. 4
there is an increase of Rs, 5 crores, in
Demand No. § of Rs. 10 crores and it
Demand No. 6 of Ry. 8 crores. And the
reasons given arc better utilisation of assets
aund higher expectations of traffic. As a
matler of fact, I have already mentioned
that assets this year are not going to be
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increased more than before, and higher ex-
pectation of traffic may also be quite an
illusion of the Railway Board.

There is one other point on traffic. 1
hope the Minisiry will apply their mind to
it. Though there is no increase in goods
traffic in the last two years, the cost of fucl
bas risen Rs, 122 crores to Rs. 140 crores
and to Rs. 148 crores in this budget. It is
not wholly explained by the increase in sales
tax or increase in the cost of coal, because
toe figures are much more, and in any case
there would have been some reduction from
the fall in traffic. I am mentioning this,
not because 1 want to be critical of the
Ministers. In fact I am extremely sympa-
thetic with them because they are faced
with two special features among the minis-
tries of the Government, They are faced
with the Railway Board, that i, the top
executive, without the intervening secre-
tariat, The secretariat may have many
faults but it is on the side of the minister
as against the technocrats. By climinating
the normal secretariat, ] am sorry to say,
the ministers are completely at the mercy
of the railway board. They may not realise
it but it is the Board, which rules because
the ministers are no match to technocrats.
It is the common man, the public that has
to pay. I should like this to be examined.
The point is whether some administrative
layer should not intervene between the
ministers and the technocrats, Otherwise,
1 am afraid that ministers would be very
much the prisoners of the technocrats,

I have to hurry because my time even
by my own calculations is running out . It
is most unfair to close down tae 71 lines
which they propose to close down and on
the other hand open' lines which, they are
not very sure, are going to be very econo-
mical. The terminal lines are important
to the main lines. Without them, there would
be diversion of traffic to the road and the
main lines will suffer in turn. These lines
have created a certain economic life waich
cannot be di d simply t Rs. 6
crores are involved. You must also remem-
ber that many of these lines suffer from
removable defects I mention only the Nila-
giri railway over which I have travelled for
the last fifty years. I can say that the
train in that section is now going an hour
slower than when I was a boy of ten years.
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It takes three hours more to travel by train
than by bus. I am also sorry tlo say that
it is always late by two aours with the
result that if anybody arrives in time, they
find that nobody is expecting them because
they have reckoned with the late running
of the train by two hours. What are your
officers doing? Why do they not remove
these defects ? Why have your officers not
made use of the big traffic offered by the
raw film factory 7 Way cannot they do
something to reduce overcrowding in the
third class? It is very unfair that you
condemn a line when you yourself are to
blame in not looking after the normal amen-
ities and opportunities.

I have to jump from one subject to an-
other for want of time, Being a ministry
with socialist aspirations, it thinks that ten
per cent can be added to the AC coaches.
It simply means that you divert that traffic.
These coaches are used mostly by govern-
ment servants or by people whose expenses
accounts will be passed on to otiers. I am
entirely sympathetic with the idea that the
sleeper coaches should be made to pay
more. In fact there is a very justified de-
mand that the Railway Minister should
enquire from the Railway Board why they
allow this ‘luxury’ only to those who take
the trouble of reserving tickets. 1 do not
tnink the country welcomes the ten per
cent surcharge on luggage because this will
fall on the poorer class of people, passengers
who have a very low luggage allowance. A
first class passenger hardly ever carries lug-
gage which will attract this increase, T am
certainly oppossed to this increase of 5, 10
and 15 paise per ticket because it is a orude
way of increasing the fare and there is no
rationale behind it because a man who
pays five paise pays a tax which is higher
in incidence because his ticket is the least
priced, The estimate made that this will
yield an income of only 10 crores only fs
likely to be wrong 1 tried to work it out
and find that it could yield at least Rs, 20
crores this year.

Lastly, the freight on goods traffic is
very unfair because as I have already said
the prices are falling. So, its incidence will
be greater. I should imagine that if vou
care to, you can find economies how to
avoid all these taxes.

Lastly, Sir, I would like to say one thing
for my colleagues here, The Minister will
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pick up for reply weak arguments or un-
important arguments which we place here.
Unless we meet the Minister with a common
attack on certain issues, their defence is to
avoid answering the main issues. I would
request my colleagues to join me in pressing
these issues and of course other issues which
emerge that are of common interest. These
facts and figures might have wearied you,
| find the House has become very thin,
.thouga nobody has challenged the quorum.
But I would like to say that all these facts
and figures are arrived at with a view to
.do something which is good and workable.
You should accept these figures or you
should explain them, Otherwise, you will
convict yourse]f of miscalculating the in-
come and expenditure of the railways, of
pampering the staff, of reducing the existing
facilities and of aborting the possible im-
provement in the economic condition of
this country.

SHRI D. C. SHARMA (Gurdaspur) :
Please say something about passenger amen-
ities also because you have given so many
facts and figures.

SHR] LOBO PRABHU : I am sorry; 1
would like to speak about passenger facili-
ties, about punctuality and so on. But I
will do it on a later occasion, But T would
say that Jet it not be said of the Minister
that he threw away the chance to improve
the railways, to speed up the development
of this country and to satisfy the people, 1
hope it will not be explained that his com-
plaint that the railways were burnt was
anything more than expressing the simple
fact that of all the central services the
people have the largest number of grievances
against the railways, I hope it will be
said of us who will criticise you construc-
tively that we gave the railways to the
country and not the country to the railways,

wt e (faadr) : sy wEiew,
W AT I FT I W JAT9G § TG
frar @, & 3o 3o oY Al Y T
= fafree #1 e faamar agan g o
gy Y srereAT ERfr AP e adY
feafa s 7 @t @, @Y ag e
T grm | and Gy e @ Foreet sy
50 9T® ¥ FU EHIT | IF WEL F AT
ary & At R, e o & Ay F g
W ¥ FAC Y AT AT T & A
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15.55 Hrs,
[Mr. DCPUTY-SPEAKER in the Chair]

sl fafrer sz g1 & Yoaw Al
oifadi aWT #1 FT 22 f 24T @ ag aer
o7 4 wzfrai faer 35 & 37 31 ;b
AT 71 &1 27 A afaur g

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : When there
was u total strike by the Bombay transport
service, the railways did the maximum
service,  Without the railways, life in Bom-
bay would have been completely paralysed.
Here 1 am listening to the hon. membet
saying that the railways did not play their
part and somebody else had to play his
part by setting fire to the coaches.

SHRI N. N, PATEL (Bulsar): At the
same time. the railways also arc responsi-
ble for it.
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oft wermry : ¥ i fewe gmaT
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15.53 Hgrs.
[MR, SPRAKER in the Chair]
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16 Hgs. e o
Motion Re : INSTALLATION OF SHRI
MANDAL AS CHIEF MINISTER OF
BIHAR
MR, SPEAKER : The House will now
take up discussion on the motion to be

moved by Sari Nath Pai.

SHRI NATH PAI (Rajapur) : I beg to

move :

“That this House disapproves the manner
and the procedure adopted by the
Governor of Bihar in installing Shri
B. P, Mandal as Chief Minister, as
likely to bring the Constitution in con-
tempt and danger.”

SHRI R. D. BHANDARE (Bombay

Central) : Sir, 1 rise on a point of order.
1 wish to draw your attention to the words

Shri Mandal as
C.M, of Bihar (M.)

“disapproves the manner and the pracedure
adopted by the Governor—as likely to
bring the Constitution in contempt and
danger”. [ need not refer to the dictionary
1o give the meaning of these words, because
my hon. friend knows it. *“Disapprove”

censure. cond Therefore, 1 say
that under rule 184, under which thig motion
has been moved. ...

MR. SPFAKER : Where does that rule
say that we cannot discuss the action of
the Governor ?

SHRI R. D. BHANDARE : | am coming
to that, That rule says:

“Save in so far as is otherwise provided
in the Constitution or in these rules,
no discussion of a matter of general
public interest shall take place,...”

Therefore, if there is no provision in the
Conslitution, no motion can be discussed.
This is a substantive motion which seeks
lo condemn the conduct of the Governor.
Since we have accepted a federal Constitu-
tion, 1 need not say that the powers are
so divided between the Centre and the
States.

MR, SPEAKER : He is taking away the
time of the House. Let him come to the
poift, Does any rule prevent Parliament
from discussing the Governor's action 7

SHRI R. D. BHANDARE : 1 am refer-
ring to Legislative Assembly Debates of
1936, Volume VI, page 373,

MR. SPEAKER : That is pre-indepen-
dence time, But he said sometaing about
the constitutional provisions. Could he
kindly say where it is mentioned that Parlia-
ment, which is a sovereign body. cannot
discuss the aclion or conduct of the Gover-
nor ?

SHRI R, D, BHANDARE : T am coming
to that.

MR. SPEAKER ; Parliament has got the
power to impeach the Governor. Then, how
could he say that Parliament caunot dis-
cuss the action of the Governor?

SHRI R, D, BHANDARE : If they bring
a motion to impeach the Governor, T will
not raise a point of order, But this sub-
stantive motion is of a nature which seeks
to condemn the action of the Governor and,
therefore, under this authority, thiv decision
given by the President of the Legislature at
that time. ...
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MR. SPEAKER : I do not think it is
relevant today, It was given in 1936.

AN HON, MEMBER : He i¢ speaking
.on the merits of the case.

MR. SPEAKER : No, he is not talking
-on the merits, He has not referred to Bihar
at all, He is only speaking about the
constitutional aspect.

SHRI R. D. BHANDARE : It may be
said that the decision which 1 am refer-
ring to came hefore we got independence
and the Constitution came into force.

What is the position today? [ may
refer you to the Practice and Procedure of
Parliament by Shri M. N. Kaul and Shri
S. L. Shakdher, Secretary sitting bere, On
page 393 it says :—

“....it has been held by the Speaker

from time to time that the following

matters cannot be raised by way of
an adjournment motion :

* * * *

Conduct of the Governor of a State.
Therefore, so long as this authority stands
and so long as this decision is not obliterat.
ed, T am afraid, the conduct of the Gover-
nor cannot be condemned.

Coming 1o that portion of the conduct
of the Governor, let me raise this point.
So far a¢ the Governor is concerned, he
is assigned certain powers and functions.
When the Governor acts as the agent of
the President. in the spherc of that acting
and conduct it can certainly he challenged
v« (Interruption).

SHRI NATH PAI : Sir. vour paticnee is
unlimited but our time is limited,

MR, SPEAKER : We will extend it by
10 minutes,

SHRI R. D, BHANDARE : 1 am con-
fining myself to that discretionary part of
the conduct of the Governor which cannot
be discussed without reflecting on him,
'l?lercforc I am just trying to analyse and
vivisect and say that the conduct of the
Governor as an agent of the President could
certainly be discussed as it was done in
the case of UP, Rajasthan and Punjab.

There T agree; but here is the conduct an

act of the Governor in respect of......
MR. SPEAKER : The debate is on the

*Constitution oot on the Bihar Governor.

Shri Mandal as
C.M, of Bihar (M.)

SHRI R. D. BHANDARE: Respect-
fully I am submitting that as to who should
be the Leader of the House at that time is
the gquestion to be determined by the ob-
jective mind and the objectivity of mind
cannot be challenged, discussed, condemn-
ed in this House,

MR. SPEAKER : 1[I have understood
the point. You are not raising a point of
order but you are making a speech on the
constitutionality of it.

SHRI R. D. BHANDARE : We are just
considering that aspect of the action of the
Governor where he had been given the
authority. . ..

MR. SPEAKER : I have understood the
case bul you want to have vour full say.
For your satisfaction you can have it. 1
cannot help it.

SHRI R. D. BHANDARE: 1 do not
know whether I have made myself suffi-
ciently clear,

=it v fag (wnfvm) @ @A
q2Eq 19 § 929 ST fAeT 9
T F 4tz a1 AT F9A F & Al
TAT FF 47 q4T FEAT AR £ |

SHRI R, D, BHANDARE : | need not
say lhat he is such a novice regarding con-
stitutional issues that he is not prepared
even to discuss the points. When the
Chiel Minister is out of office, it is in the
discretion of the Governor to find out a
person who can form the Government. If
a person with a majority is not prepared to
come forward, he has a right to appeal to
a person and to find out the person who
can form the Government.

MR. SPEAKER: A point of order
must have an end to it. It cannot be made
into a speech. Now I am giving my ruling
whether you like it or not. Whatever it
is, he has quoted only one book written by
Kaul and Shakdher. Shri Shakdher him-
self has been this motion. Therefore this
point does not arise. We have been dis-
cussing not the conduct of the Governor
as an individual but the action of the
Governor.  After all, if this forum cannot
discuss, where else can we discuss it 7 In-
stead of discussing in the streets and
baezars, this is the forum where we can
discuss it. Therefore, to prevent the dis-
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[Mr. Speaker]
cussion in the bazar, this is the forum and
we can, certainly, discuss and take some
decision and the decision of Parliament,
which is the supreme body, cannot  be
questioned.

SHRI NATH PAl: Mr. Speaker, Sir.
Prof, Bhandare was known to me as a
professor of law, How quickly he has
managed to forget all the law! During
my long career as a back-Bencher in this
House, I have never heard a more flippant
point of order raised here than the onec
raised by Prof. Bhandare.. . (Interruption).

Sir, I would like this motion that T just
moved in the House, with your permission,
to be read along with another motion
which I had moved on the 15th Novem-
ber, because the real meaning of what
we have in mind will be driven home 1o
the House if the two maotions are read
together. That motion reads :

“That this House disapproves of the
action of the Central Government in
using the institwion of the Governors
of States not as an instrument for  the
proper  functioning  of the Constitution
but as an agent of the parly in power
ut the Centre as examplified by the
current developments in Bihar and Woest
Bengal.”

That meotion of ours was, unfortunately,
defeated. But how prophetic that motion
was has been proved by the subsequent
developments that have heen taking place
in Bihar, in Punjub and in some other
parts of the country,

Sir, I want to submit at the very out-
set that the Congress Party, under Mr.
Chavan, has reached the limit of political
impropriety and immoralily in Bihar. 1
would like here, at this stage, to read a
memorable editorial from the Free Press,
when this thing happened, called
“Manoecuvred Democracy”. We  have
heard of all kinds of democracies: peo-
ple’s democracy, guided democracy, basic
democracy and, now, Mr. Chavan's sin-
gular contribution has been manoeuvred
democracy, In this editorial, the editor
says what you and T and perhaps every
Indian who is worried about the future of
democracy feels. It says:

“But even those who had reasons to
be critical towards that Government will
be flabbergasted by the crude way in
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Shri Mandal as
C.M, of Bihar (M.)

which the Mandal Government has been
manoeuvred into position. If the
Governor had insisted upon the largest
Opposition party—in this case, the Con-
sress—forming the  successor Govern-
ment, he would have been fully justi-
fied. Bul in the event, he became party
W o process  of manipulation which
discredits the very system of parlia-
mentury  democracy.”
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The Governor's office is contemplated in
the Constitution to uphold the Constitu-
tion. Here, we find the Governor. .......
tterruption).  Please, temporarily, for-
vet the parly lovalties and let us remembe:
the first oath which all of us take when
we are admitted as the candidates and later
on, when you, Sir, admit us as Members
ol this House.  This is the cath we all
of us take.  This is the basic commitment,
this is the first commitment which trans
gress the commitment to any international
tribunal  or the commitment to a party.
T'hi~ commitment is binding on Mr. Chavan,
on me and on Mr, Kanungo and everyon:
of us. This is the oath :

T, I will bear true faith and alle-
giunce to the Constitution of India ay
by law established. that 1 will duly apd
faithfully and to the best of my ability,
knowledge  and judgmeng perform  the
duties of my office without fear or fav-
our, affection or illwill and that I will
uphold the Constitution, ..."
This is the basic oath; this is the commit-
ment made by everyone of us.

In this editorial, the editor further com-
ments :

“The Governor emerges as a casuvalty.

In this case, he was cver the silent man

seemingly accepting whatever role was

given to him. He was told to accepl
an unknown M.L.A. as the Chief Minis.
ter and he did so; he was told to nomi-
nate Shri Mandal to the Council and he

did so; he was told to swear in Shri

Mandal as the Chief Minister and be

did so.”

Mr. Chavan had told us that Mr.
Kanungo would be sent as the Governor
and if they did not accept him, the Con-
stitutional  inevitable would follow. He
had held out that threat before us. Now we
know why Mr. Chavan was so solicitous
about Mr, Kanungo, why he was 30 parti-
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<cular about sending him. The role was
already cut for him and Mr. Kanungo
was to go and do the bidding and fulfil
that role. Mr. Kanungo did it, as you
knmow, very eminently. He had been cut
for that role, he had been tailored for it
a ready-made Governor, and he went and
did all the bidding.

Now we must go a little deeper in what
hus been happening. 1 am afraid. the whole
process of democracy is likely to be dis-
credited. Things are begimning to happen
which are likely to betray what our people
achieved in 1967. What happened when
the commun Indian went to the ballot box
in 1967 was rather unique in the annals of
Jdemocracy. Few countries could have
hoasted of such sobriety and such maturity
us was displayed by the Indian who was
ridiculed by the political pundits both at
home and abroad. We were told that
democracy is a very tender plant, orly
suitable to grow in the special climate of
the Anglo-Saxon world. We were 1told
that democracy would crumble because of
the illiterucy of the Indian musses. But we
wilnessed something very unigue of which
we should be proud,

Mr. Speaker, from Japan to Ghana, from
Tukyo lo Accra, those countries which had
become free in the wake of freedom of
India, onc after another have gone under
the Jack hoot of one type of dictatorship
or another, and whenever the people had
tried to raise their voices against the local
tyranzy  which had replaced the white
tyranny, we know what happened; we know
lhat in these countries the white slave mas.
ler bed gone und the local slave master
had emerped. One after another, in these
vountries of Asia and Africa, the land of
liberty, with so much of faith and hope lit
hy the people of this country was extin-
puished by the local tyrant; the white
tyranny had ended, but black tyranny,

brown tyranny, yellow tyranny had come,
and whenever the people had tried to re-

place the Government which had usurped
the reins of power in the name of the
pcople, there was blood-shed. There was
-only one country....

MR, SPEAKER : Mr. Nath Pai may
please remember that so many parties have

o participate in this.

SHRI NATH PAI:
al 410 or 4,12, ...

I think, T started

1889 (S4AKA) Shri Mandal as
C.M, of Bihar (M.)

MR. SPEAKER : At 4.10.
SHRI NATH PAI : I think, I have halt

an hour under the well established conven-
tion.
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MR. SPFEAKFR: No; only twenty

ninutes. He has also to talk about the
Bihar Governor. . ..

SHRI NATH PAI: So far as I am
concerned, had the significance been limited
to Mr. Kanungo, I would not have bother-
ed I would not be bothering about Gover-
nors. But I am concerned, as vou are
concerned, with the future of our demo-
cracy, and it is this that is causing anxiety,

1 was submilting to you that in the other
countries whenever they tried to replace the
monopoly of power by a Party, there was
bloodshed. India was the only country
where we saw the silent miracle, the peo-
ple's revolution; the Party which had been
monopolising power was replaced by the
people of India in the majority of the
States through votes in the ballot box. This
was something unique and this was show-
ing that our democracy was coming inio

majority, was maturing,  But suddenly
something began 1o happen, The Congress
Party, far from welcoming this maturing

process of our democracy, did everwihing 1o
stifle i1, 1o throttle it, o thwart it and to
Jdefeat i, Bihar is the latest example on
the part of the Congress Parly first to rea-
lise the meaning of this democracy and then
of its colossal failure to welcome it. It is
2uilty of doing cverything to throttle this
welcome change.

What huppens is a mockery of democracy.
if we are 1o allow this pernicious practice
which has been allowed to take place in
Bihar at the instance and with the en-
couragement of the Home Minister, we can
visualise a day when a man who has never
been elected either to the Assembly or to
Parliament can for life become either the
Chief Minister or the Prime Minister. All
that is required to be done is to resign for
a day after five months and 29 days, and
then he apain sworn in, resign again, be
sworn in and so on. But this, we will only
huve the beginning of tyranny in this coun-
try. There is many a lacuna and there is
many a gap in our Constitution. Shri Y.
B. Chavap says that there are some gaps,
and | do agree with him that there are some
gaps in this Constitution, because even our
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Constitution-makers could not have pro-
vided for Mandals. They provided for
some kind of contingencies, but even those
founding fathers could not have visualised
these new political Mundhras, Mandals,
and their like or these Gills and Mundhras.

SHRI SITARAM KESRI (Katihar) : But
he was an elected Member of this House.

SHRI NATH PAI: I think accidentally
the hon. Member had made a good inter-
ruption and I welcome it. He has said
that Mr. Mandal was elected to the House.
But what did Mr. Mandal do? He dis-
honoured that mandate. He was not elec-
ted to the Bihar Assembly. He disregard-
ed the mandate to sit in Lok Sabha and
instead chose to sit as a Minister there, as
a nominated man. The hon. Member is
right, and [ have answered him.

ot fragow s (ferwaion)
= gg=aATw fag 7 ¥4 fear ar ?

SHRI NATH PAI:
make one right.

it feragqer wveeh : &7 fEv sa Fary
i oY wfgF

SHRI NATH PAI : This process or this
procedure ol discrediting our democracy
began with Shri Y, B, Chavan's silent ac-
quiescence in what happened in Rajasth
Shri Y. B. Chavan has never told us the
opinion of the ex-Chief Justice of India,
Shri Gajendragadkar, an opinion which he
has been good enough to circulale to the
leaders of the parties, and this is what Shri
Gajendragadkar  has stated. This whole
process began with this temptation on the
part of Shri Y. B. Chavan 1o install Mr.
Sukhadja as the Chief Minister of Rajas-
than. He saved Mr. Sukhadia and his kin.
But how much harm he has done thereby,
perhaps unwiltingly, because 1 do not yet
persuade myself to feel that he did It
deliberately ! But there is further evidence
to shake my faith in him because of what
he did in Bihar,

Two wrongs do not

given by Shri Gajendra-

h

The opinion
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of India in a confidential opinion which was
solicited by the Home Minister,

SHRI D. C. SHARMA (Gurdaspur) :
How did the hon, Member pet it?

SHRI NATH PAI: The whole point is
this. How should the Governor have be-
haved ?

SHRI BHOLA NATH (Alwar) : How
did the hon. Member come to know of it ?

SHRI NATH PAI: May I say that Shri
Gajendragadkar did not whisper it in the
ears of Shri Nath Pai, but the Home Minis-
ter had asked Shri Gajendragadkar to give
his opinion, and that is why Shri Gajendra-
gadkar bas stated his opinion ? He is not
a Kanungo to write something to suit the
requirements of Shri Y. B, Chavan; he has
stated the law as he understands it and the
Constitution of India as he understands it
and he has reached his conclusion. I hope
I am. quoting him fairly when I say that.
But this is not an official secret. ...

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Now that the
hon. Member has raised this question, let
me  say this about it. The opinion was
asked for not about what exactly the Gov-
ernor of Rajasthan did at that time. As a
matter of fact, I had promised this House
that 1 would consider whether we could
lay down certain conventions and puide-
lines for the use of Governors as to what
should be done when no particular party
emerged s a leading party after the elec-
tions. .. .

SHRI RANGA (Srikakulam) - After he
has done the mischief.

SHRI Y. B. CHAVAN : He has raised
this question and T must explain it, o
that matter, I asked for the opinions ol
four or five constitutional exports, Shri
Gajendragadkar was only one. T did
not refer to him this particular matter.
If he had given his opinion about that
particular incident in his own way then
there are other opinions also possibly which
will have to taken into account,

SHRI NATH PAI: T hope you will
deduct the time taken by these inlerruptions
from the time taken by me so far.

MR. SPEAKER: The hon. Member
had d it. He called for them. There-
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gadkar is that the Governor of Ruj
was unjust and unfair in what he did. This
is the opinion of the former Chief Justice

fore, that is part of his speech. Let him-
cunclude in another five minutes.
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SHRI NATH PAl: In that case, T shall
not yield to anybody. Normally it is not
pood parliamentary practice to prevent in-
terruptions. 1 would not like to be a party
to a procedure whereby all interruptions are
stopped. It is a pood parliamentary con-
vention to allow interruptions provided they
are intelligent and wise. 1 thought so: I
expected so and therefore, 1 yielded.

MR. SPEAKER : Provided time is avail-
able,

SHR1 NATH PAl: May I correct Shri
Chavan? In the first place, there were
only two former Chief Justices concerned
in this. Shri Mahajan had not given an
opinion on the behaviour of the Governor
of Rajasthan, Shri Gajendragadkar has
given. Let him, therefore, not mislead the
House. What I have stated is the truth and
the full truth, I hope now he will not
contradict me.

Having begun that process, the process of
discrediting democracy begins with Rajas-
than. Now we see it going step by step.
What Shri Chavan is doing is this. If the
Congress want to come to power, they have
a right to it. | have nothing to say against
the fact that the Bihar Government was
defeated on the floor of the Assembly, be-
vause their Assembly is the only forum
where the fate of the Government could
be decided. When the Assembly is preven-
led by a Governor or by a Speaker from
discharping that function, I am against that
pracess. It is the floor of the House which
must decide the destiny of the Government
in being. 1 have nothing against that, But
what you arc doing is to have a puppet
government and run it from the wing. The
Congress Party wants to have the power,
but will not share the responsibility, It
wants 1o pretend 1o be democratic, but will
not  face the Assembly. In Bihar and
in Punjab, we sce this phenomenon. In
Chandigarh, we sce that there is Shri Gill
popped up by the Congress, maintained by
the Congress, existing because of the mercy
and charity of the Congress. In Bihar, we
find there is Shri Mandal, a man who has
collected 29 defectors and is propping him-
self up, and Shri Chavan here wants to
hold him out as a shining example of the
defender of democratic rights of the people
of Bihar. This is rewarding of defectors
and defections.

1889 (SA4KA) Shri Mandal as 516
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SHRI SITARAM KESRI: You staried

it. You are being paid in your own coin.
Now you repent.

SHRI NATH PAI:
intelligent  interruptions.
fall in that category.

I shall welcome
This does not

This phenomenon of legislators crossing
and re-crossing floors and ministerships
being offered as a bribe openly to secure
defections is something unparalleled in the
history of eny country with parliamentary
institutions, [ think Shri Chavan should
try to get a better reputation than the re-
putation of the manager of the biggest pup-
pet show in India. Mr. Speaker, puppet
shows are organised at Xmas time. But
this is a puppet show that is going round
the year in this country, one efter another
puppet Chief Ministers being installed in
power. What has brought about a danger
to the stability and unity of our country is
the defection of elected representatives of
the people from one party to another party.
In the defections that have occurred so far
no principle has been discernible, It has
been o case of simple opportunism and lure
of power during a period of less than one
year, according to available reports. Ac-
cording to Prof. Kashyap, roughly as many
as 350 legislators have crossed the floor,
several of them more than once. This
means that some 10 per cent of the total
membership of State legislatures has been
involved in the phenomenon of floor-cross-
ing, or one out of every 10 legislators has
been guilty of this practice.

Why did 1 write this particular
piece 7 Shri Chavan was parly to a resolu-
tion which was moved in this House by u
member of his party, Shri P. Venkatasub-
baiah. He welcomed it, he blessed il; he
ridiculed defections and called defectors
‘aya Rems' and ‘gaya Rams'. But within
a few days of this, he welcomed defec-
tions in Bihar and rewarded the defectors.
You did it.

SHRI Y. B, CHAVAN : 1 did not do it.

SHRI NATH PAI: How dangerous is
this ?

SHRI Y. B. CHAVAN : 1 think the
hon. Member while trying to disapprove of
tbe Governor's action, is putting it on me.

SHRI NATH PAI: The Constitution
has been the victim of this fraud. What a
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tragedy that Shri Chavan should allow him-
self to he a party to this deliberate, patent
fraud on the Constitution of India.! How
the right of nominating a member of the
Council has been abused by Mr. Nityanand
Kanungo !

SHRI S, M. BANERJEE (Kanpur) :
Kanungone.

SHRI NATH PAl: This is what article
171 of the Constitution says :

“(5) The members to be nominated
by the Governor under sub-clause (e) of
clause (3) shall consist of persons having
special knowledge or practical experience
in respect of such matters as the follow-
ing, namely—

Literature, science, art, co-operalive
movement and social service.”

A Governor has to nominate a man who
comes under one of these categories. Now,
by what stretch of the imagination, by what
twisting of the Constitution, can we bring
Mr. Mandal under one of these five cate-
gories stupulated in the Constitution ? Co-
operation service, with whom ? With the
requirements of the ruling party. TIs this
co-operation 7 The only art which Mr.
Mandal seems lo be specialising in is the
art of manocuvring himself, with the con-
nivance of the Union Government, into
power.

I would like Mr. Chavan to quote either
a political expert, a legal or constitutiopal
authority or one single daily in this vast
country, which could agree with him.
Everybody was aghast at this process. An
unknown man was nominated, to suit the
requirements of Mr. Mandal, to be Chiefl
Minister for one day. The next day, he
nominates Mr. Mandal to the Council, and
the third day Mr. Mandal becomes the
Chief Minister. Is this what we thought
when we gave ourselves this democratic
Constitution 7 1s this what the Preamble
of the Constitution says ?

This was the process followed by Ayub
Khan. In the morning he goes and tells
the then Governor-General of Pakistan,
“Dismiss Feroze Khan WNoon, nominate
me”, He is nominated. In the evening he
goes to him and says. “Now that I am no-
minated, I dismiss you, I become the
President.”
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These are the shadows. If we go on

playing with our Constitution in this way,
unwittingly we are digging the grave of our
Constitution for party political gain, for
temporary, peripheral gain of our own
party.

I have not much regard for those who
play with the Constitution, but a great res-
ponsibility rests on Mr. Chavan. What a
golden opportunity there is to fill in the
lacuna, the gaps in our Constitution. Will
he use this opportunity to meet the require-
ments of party politics, or shall we create
new precedents to further extend the free-
dom and liberty of our Constitution? 1
do readily agree that there are gaps in
our Constitution, but this is the occasion in
this transitional period when we are making
an experiment with out Constitution to fill
the gaps in a liberal manner in order to
strength, not weaken our Constitution, not
to discredit, slander our Constitution, which
is what is happening.

Here, 1 would like to recall with your
permission what the Congress Party said
about the Governor behaving. The ques-
tion how the Governor should behave had
come up earlier. This question has been
with us for a long time. We had raised
this question when we were fighting for
freedom, when you were with us, when
Mr. Chavap was with us in the Congress
Party, Not the Congress Party of today.
How it has changed out of recognition !
This was a totally different party which
ruised the question of the Governor's
powers. Let Mr. Chaven ponder on what
1 have to say. Lord Linlithgow, the British
Strap, the agent of the British power, had
to give this explanation 10 Mahatma
Gandhi:

“There js no vestice of foundation for
the assertion which 1 have seen advanced
that the Governor is cntitled under this
Act (The Government of India Act, the
relevant clauses of which have been we-
produced in our Constitution) to act at
his pleasure, to intervene at random in
the administration of the provinces.”

At random, at pleasure. Mr, Chavan used
the word *‘pleasure” when he was replying
1o the debate on the 16th November in a
very strange manner. 1 was reminded of
a story. When we were travelling to
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Eoglund by the P&O ship, there as a charm-
ing young lady on board the ship. On the
ship, every day there used to be a ball in
the main dancing room of the ship. I was
a student, a normal student, and g male
student. We used to go there, and this was
un unusually charming lady. She used to
come and watch us. A young man, an-
.other person, it was not me, went to her
and said, “May I have the pleasure of danc-
ing wth you ?" The lady, she was a lady
from Bombay, turned her head this way.
The young man went away. The next day
again he went to her and said, “May I have
the pleasure of dancing with you 7* She
turned her head that way. He was a per-
sistent young man. The third day, he came
1o her and said : May I have the pleasure
of dancing with you? The girl got up and
said : you may dance with me but 1 am
not going to give you any pleasure. Mr.
Chavan's conception of Governor's ‘Plea-
sure’ is something like that of the young
lady’s. .. (Interruptions.) When that issue
came up, this is what the then working
commitlee says :

“The Working Committee has also
come to the conclusion that the Governor
of the Central Provinces has shown by
lhe ugly haste with which he has turned
night into day and forced a crisis that
bas overtaken the province, that he was
cager to weaken and discredit the Con-
gress.”

Now_ replace the word ‘Central Province®
and put Bihar and just where the word
‘Congress’ appears, put the word ‘The Con-
stitution of India’. This resolution of the
Working Committee would then give us the
truth of what happened in Bihar. This in-
dictment of the Government is not by Nath
Pai but by the working Committee. What
seems to be happening is this. I am now
going to quote the resolution of the AICC.
What has this happened ? It has happened
because of the mad obsession with power,
totally inconsistent with the record of the
pre-Independent Congress. There was a
time when to be in politics meant to be in
the Congress. How far has the Congress
strayed from that path 7 What was the pro-
mise that was given to the people of India ?
It is this basic issue that we are concerned
with today in my motion. The last AICC,
the people’'s AICC to which we belonged. ..
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(An Hon, Member: No, no.). What no

no ? FIFFIFT AT & | This AICC which

passed a resolution on quit India and gave
a clarion call to the people of India says :

“Lastly, the AICC wishes to make it
clear to all concerned that by embarking
on a mass struggle”...... to throw the
British out. ...., “it has no intention of
gaining power for the Congress. The
power when it comes will belong to tac
whole people of India.”

This was a solemn assurance given by the
Congress. It wag on this assurance that
youngmen had piven up their universities
and others had given up fomething much
more precious, their very lives, to win inde-
pendence. It is g betrayal of this assurance
that we see. Power will be taken in the
name of the people. Now, it is the people
alone who are forgotten; it is only power
that is remembered. That is why we see
this betrayal of the Constitution, (Interrup-
tions.) Shall we go on playing this danger-
ous game ? Shall we be rewarding thosc
who are disloyal to the people? New
countries in Africa like Kenya and Malawi
bave already passed laws that when a legis-
lator betrays the trust and the mandate
given to him by the people, he shall be
reguired to resign hit seat he shall do so
before he cross over io the other side. Mr.
Chavan told us that he welcomed this.
While speaking on the resolution accepting
the amendment of Mr. Limaye, he solemnly
declared his intention and you gave enough
material for a committee to sit and discuss
it. Am I right ?

Shri Y. B, CHAVAN : You are right.

SHRI NATH PAl: But what is your
practice ? How far is your practice in
harmony with your promises, professions
and declarations ? I want to quote from a
letter 1 have received from an eminent Con-
gressman, a little more eminent than the
hon. Member who had been interrupting
me—Sriprakasa., Mr. Sriprakasa writes to
me, having followed the debates. I do not
guote from the blessings which we have
received from this veteran fighter for our
freedom, because the Congressmen will not
very much enjoy it. But then, having com-
plimented, me and my colleagues upon what
we are trying to do uphold the traditions
of democracy in this country, Shri Sri-
prakasa then says: “When 1 Jook at what
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is happening around we, I sometimes won-
der if the 50 years of my life I gave to bring
freedom nearer have not been wasted.”
What a condemnation, what an indictment,
from this veteran, from a man who gave
the greater part of his life to make India
free, to make India safe for democracy ?
At the end of his life, Shri Sriprakasa is
saying, is this the pass we have come to.
I want Mr. Chavan to ponder coolly and to
reply disp y to my submission. Let
us not go with temporary. petty, paltry
gains, Let us think that we ere playing a
dangerous game, and the only consideration
with Mr. Chavan will be—(Interruption).

SHRI SONAVANE (Pandharpur) :
party is also playing the game.

SHRI NATH PAI : Anybody might have
begun it. But it must be stopped. It does
not matter who began it. We did not begin
it. But it is not important who began it.
It is important who is continuing it. It is
far more important—(Interruption). It
does not matter who started the fire.

MR. SPEAKER : Order, order. Please
conclude.

SHRI NATH PAI: I am trying to con-
clude, and I will have the right of reply
also. It is not important to find out who
started the dangerous fire., In the first
place, this dangerous fire was not started by
us. The historical evidence is that these
defections were started—he asked me about
Pattom Thanu Pillai—(Interruption)— by
Shri Pattom Thanu Pillai and Shri T.
Prakasam; these good men were bribed by
the Congress and the Constitution was
betrayed, (/nterruption), Even more im-
portant is this. Before it is too late, let
us try to extinguish this fire—(/merrup-
tion ),

His

SEVERAL. HON. MEMBERS rose—

SHRI NATH PAl: 1 want to conclude
but T shall not be stampeded. (Interrup-

tion). 1 am concluding, but not under this
shouting. [ shall not submit so easily to
anybody else, except to you, Sir. Shri

Sonavane asked me—(/nterrupiion),

ot wo wro faw@t (afaar) svewer

LR, . . . . .. (W)
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MR. SPEAKER : Order, order. He
would have conculded by now. Your name
is there, Mr, Tiwary. Tt i given by the
Congress Party. You have a chance to
reply more effectively and calmly. T am
alser requesting Shri Sitaram Kesri not to
interrupt.  He is interrupting too many
times. 11 serves no purpose.

SHRI NATH PAI: I am concluding.
No. it does not matter who started this,
But the fires that are burning will not con-
sume this party or that party but the pre-
cious freedom and liberty. And that is
what we are all trying to rescue,

In the end, may I try to tell them one
thing ? You asked me a question and 1
am trying to reply to it. Acharya Narendra
Dev—(/Interruption)—They have a right to
interrupt me because I interrupted when
they spoke. But let them also listen now.
Acharya Narendra Dev set the noblest ex-
ample in this matter. 14 Congress Socialist
membery of the Constituent  Assembly,
headed by Acharya Narendra Dev, left the
Congress and along with them, we resigned
every seat and everyone rendered his resig-
nation. In the Assembly, and in the Con-
stituent Assembly, every Congress socialist
resigned. It is by this kind of thing that
one renders service,

I want Mr. Chavan to approach this issue
in a wider aspect, and to censure the
Governor. Mr, Chavan appointed him, but
his subsequent behaviour has confirmed our
belief that Mr, Kanungo went there not to
serve the Constitution but to serve the
Congress party, and tnerefore, Mr, Kanun-
go should be dismissed at the first oppor-
nity,

MR. SPEAKER : Motion moved :

“Thut this House disapproves the manner
and the procedure adopted by the
Governor of Bihar in installing Shri
B. P, Mandal as Chief Minister, as
likely to bring the Constitution in con-
tempt and danger.”

T 4o not know whether Mr. Kanungo should
be dismissed or not, but my difficulty is.
I have to adjust this debate and finish it
in 2 hours. All the parties will have to
be given a chance, Last time 1 was very
sorry to hear that one party was forgotten
and was not given a chance. I have to
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give chance to B parties and to the Con-
gress members also. It is very difficult to
ring the bell, get up and say ‘sit down'.
The mover normally ought to have taken
only 20 minutes, but we have now spent
45 minutes already, even  providing 10
minutes for the point of order, which was
raised, Therefore. 1 would request hon.
members to be bricf. Mr, A, K. Sen.

SHRI1 S M. BANERJEE : Thacre is going
to be President’s rule in. Bihar also. because
he is defending it now !

SHRI A. K, SEN (Calcutta-North-West ) :
Mr, Speaker, Sir, while 1 was listening to
Mr. Nath Pai, I found that most of us
were taken in by the principles ot political
ethics with which he treated us. It was
much more of a discourse on how we
should behave in Parliament and outside
than an indictment of Mr, Kanungo. against
whom I apprenended this motion is mainly
directed. We have nothing to guarrel about
the condemnation that has come from Mr.
Nath Pai against this practice of floor-cross-

ing. We¢ have all shared this feeling of
disgust, In fact, it started with Mr. Charan
Singh.

SHRI MADHU LIMAYE
It started much ecarlier,

(Monghyr):

a1 hoera anew #FY £ 1

MR, SPFAKER : You can sav that when
you get vour cnance, .

SHRI BAI. RAT] MADHOK (South
Delhi) : We expected at least w man like
Mr. Sen to know the facts.

SHR1 PILOO MODY (Godhra): He is
a legal man.  He is entitled 1o mislead,

SHRI A K. SEN: It staried with Mr.
Charan Singh becoming the Chief Minister,
1 am not aware of any other floor-crosser
who became a Chief Minister by floor-cros-
sing,

@t sterz W dTEr (FET) ¢

AT HEAA g |

SHRI A. K. SEN : He never crossed the
floor. So far as my knowledge of his_lory
goes, the first man to become Chief Minister

was Mr, Charan Singh and others fo!lovm‘d
him. But when Mr. Nath Pai said it did
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not matter who started it, T agree with him.
It does not matter who starts it, but it does
matter who continues it. Mr, Nath Pai
would be very staggered to hear that only
the other day in West Bengal, when a few
Moor-crossers lefr the Congress, many im-
portant members of the opposition sent a
letter to the Governor taat they were pre-
pared to support Mr. Shankar Banerjee and
Mr. Ashu Ghosh, or in other words, if this
gentleman who had about 17 men behind
him wus appointed Chief Minister, he would
be blessed by the leaders of the opposition,
who are so vociferous in their condemna-
tion against floor-crossing. 1 am sure Mr.
Nuth Pai i¥ not one of them. What I am
saving is. when this game was started in
UP with Mr Charan Singh being rewarded
with the office of Chief Minister, people
shinld  remember that this is a game in
which both can play, And, this is what
happened,  For this, Mr, Kanungo is not
to be blamed,  Mr. Mandal was elected to
the House, if 1 remember aright, as a mem-
ber of the Socialist Party, [ think he carried
on i learing campaign with Sari Mahamaya
Prasud Sinha in Bihar particularly represent-
g the backward classes of Bihar—I do
not regard anybody backward; we are all
huchward in one sense, the way we behave
here und outside shows we are all political-
Iy bachward at least—-shoulder to shoulder
with him.  He was then hailed ag Shri
Humayun Kabir was hailed the other day
in Bengal wacrever he went with Shri
Ay Muherjee to address meetings, Today
he is condemped because he has not sup-
purted those who have been his comrades
i the last elections. In the same way, Shr
Mandal hay carned a bad name becausc
those who expected him 1o play a different
rule have found that he has not.
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What happened in Binar 7 Let us forget
about these floor crossings and the partici-
pants in this wonderful game on the chess
hoard of floor crossing,

SHRI  JYOTIRMOY BASU (Diamond
Harbour) : Shri Sen is an advocate for un-
defended cases.

SHRI A, K. SEN: When [ defend an
undefended case | have a right to defend.
Unfortunately, many people choose me to
defend their undefended cases. [ do not
think Shri Basu has ever chosen anyonme.
Rut that does not matter. Tae merit of the
case is what matters,
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‘What happened in Bihar ? Leaving alone
the wonderful picture of floor-crossers being
hailed now and thrown and jettisoned the
next moment, in Bihar the crisis was deepen-
ed because of the deepseated quarrels which
started the moment a wonderful group of
14 or 15 odd assortments had come to-
gether, Fvery day we found that some
party was opposing the Chief Minister’s
some programme or another. Every day
we heard that the Chief Minister was either
tendering his resignation or thr ing to
do so. This went on much to the disgust
of the people of Bihar who had fought so
valiantly in the very movement, to which
noble references have been made by Shri
Nath Pai. The very seat of the 1942 move-
ment.

By a wonderful and remarkable game of
political chicanery, 14 or 15 groups got
together, never gave a common programme,
never talked topether and they tore them-
selves completely asunder. As a result of
that what happened was that they lost
their majority. When they lost their major-
ity the Opposition called.. ..

SHRI NATH PAI : Come to article 171,

SHRI A, K. SEN : You have not come
to it

SHRI NATH PAI: | did, I quoted it.

SHRI A. K. SEN: 1 will come to it
in my own time, not at vour bidding.

Now, Sir, when they lost their majority
the Congress said, please call the legisla-
ture, Now democracy has taken a wonder-
ful shape where the legislature is not the
forum where these political questions are
to be determined, they are to be deter-
mined outside the legislatures. We have
been a wonderful ex le of it in Bengal
We saw it in Bihar, 1 have great respect
for Shri Mahamaya Prasad Sinha. He is
un old-time Congressman. But as it is,
his comrades prevailed upon him in refus-
ing to call the Assembly. He said, not
now, I shall call it when I choose. The
Governor Shri Kanungo accepted his advice.
‘Though it was patent that he had no longer
any majority, yet Mr. Kanungo accepted his
advice, Is he to be arranged for that,
pilloried for that ? 1 remember every paper
curtied congratulatory messages from lea-

FEBRUARY 28, 1968

Shri Mandal as
C.M, of Bihur (M.)

ders on this side saying, look at Kanungo
and look at Dharma Vira, what a difference,
what a contrast. ...

SHRI 5. M, BANERJEE : That was
about Shri Ayyangar and not Shri Kanungo.
Read the papers correctly.

SHRI A, K. SEN : 1 would request Shri
Banerjee to keep quiet. He talks too much
These wio talk too much ought to know
that they carry no weight, Shri Kanungo
waited till the last day, The Assembly met,
We all know what happened during the
debate on the Governor's Address. The
Governor gave an Address on the advice
of a Ministry which no longer had the
majority, and the next day or the day after
hai—I do not remember the date so clear-
ly. 1 confess it—on a motion of no-conli-
dence the Ministry lost its majority and
then it resigned. Then the Governor's duty
is to find who is the person who can com-
mand a majority and one of the memburs
of Shri Mandal's Party, the Soshit Dal Pariv
was taken as the person who commanded
the majority. He came. Then, on tais
Chief Minister’s advice, again_the Governor
uccepled his resignation and called upon
a person to form the Ministry who umil
today commands a majority, 1t is true
that he commands u majorily with the
support of the Assembly. But, according
to Shri Nath Pai,—] hope it is not his own
version—democracy means only support of
the muajority if the mujority consists  of
the opposition.  But il the majority con-
sists of Congress members, then it is not
a majority.

526

16.57 HRs.
[MRr. DEPUTY-SPEAKER in the Chair]

I remember that Shri Nath Pai referrcd
to an ex-Chief Justice of the Supreme
Court. I am second to none in the respect
for the judiciary, When I was on the Trea-
sury Benches people huve seen how much
devoted 1 was to our judiciary, because 1
am an unrepentant believer in the supre-
macy of the law, that so long as our judi-
ciary remains independent and fearless the
rights of the people are guaranteed. Now,
when the judiciary, the Supreme Court, re-
turned a verdict that we could not amend
the Constitution to abridge or take away
the fundamental rights, was the same devo-
tion forthcoming from those who swear by
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the decisions of the Supreme Court ? Then
we were told that the Supreme Court judg-
ment was unfair, Now, when the Calcutta
High Court gave its judgment on the right
of the Speaker to condemn the formation
of a Government, those who said “go tc
the court™ take the verdict of the High
Court™. ...

AN HON, MEMBER : Supreme Court.

SHRI A. K. SEN; The Supreme Court
will come later. We are waiting for that
day. 1 hope it will come and I hope he
will accept it.... (interruptions). Wher.
the judgment of the Calcutta High Court
came. our wonderful devotion to tae judi-
ciary is so great that the High Court judg-
ment was characterised as cross judgment.
I have read wonderful criticism of the judg-
ment of the Caleutta High Court,

SHRI S, M.

vant

BANERIEE : It is irrele-

SHRI A, K. SEN: Until it is set aside
bv the Supreme Court. that judgment
stands, Yet, the judgment of the Calcutta
High Court is criticised and those who
criticise it are applauded,

1 am told that Shri Gajendragadkar has
given some opinion Sari Nath Pai refer-
red to Rajasthan. 1 refer to Bengal, which
is a next door to Bihar, He went to
Rajasthan 1o quote the ex-Chief Justice.
Now, what happens is that the judges are
quoted when it suits somebody to quote
them, but when their verdict is against a
particular party or purpose, they are con-
demand. Therefore, it is no use quoting
an  ex-Chief Justice as if he is the Tlast
word. T do not know and T am not con-
cerned with what he has said. I have the
preatest respect for him as a Chief Justice
and as a democrat.

SHRI S. M. BANERJEE : The words
of an ex-Chief Justice have more value
than that of an ex-Minister.

SHRI A. K. SEN : [ know it has more
value than the opinion of the members of
the opposition also. I do not run down
anyone, It is not my habit. Shri Baner-
jee’s opini is as valuable as mine, If
be can convince the people. It will be
accepted. That is the democratic process
to which we all owe allegience.
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Shri Nath Pai says that Shri Gajendra-
gadkar’s opinion ha¢ not been accepted,
1 do not know on what he has given an
opinion und how that secret has travelled

to the archives of Shri Nath Pai. We have
not been favoured with that,
But whatever it is, we are concerned

in this case with Shri Kanungo and not with
the rights and wrongs of some other
Governor who is not before us now. What
has Shri Kanungo donc 7 When Shri Nath
Pai was giving his long address of 45
minutes ] was  waiting every minute to
hear something about  Shri Kanungo
having done something wrong, He only
indulged in flourishing phrases of his
being a puppet being run by Shri Chavan
from here. 1If asserlion proved the case.
Shri Nath Pai has proved his case,

SHRI NATH PAI: I Object. T call
Shri Chavan as Shri Chavan and not as
Shri Chavan.

SHRI A, K. SEN : Whatever it is, Shri
Chavan remains Shri Chavan. 1f | have
not pronounced a Maharashirian name
properly, 1 expect Shri Nath Pai to pro-
nounce a Bengali name better than I

SHRI NATH PAIL: You are anglicizing
it,

SHRI A. K. SEN : Shri Chavan remainm
Shri Chavan to me, as I said, whatever
folly T might commit in pronouncing his
name. It may not be as Maharashtrian
as Nath Pai's or his Konkani by the way.
We are told that [ lost the case when [
argued that Konkani was a dialect of
Maharashtrian.

SHRI NATH PAI: I now know why
you lost it, just as you are losing the case
of Bihar,

SHRI A, K. SEN : But I shall not lose
this case because tne judges are much
better.

SHRI PILOO MODY : That is only
because the jury is fixed.

SHRI A. K. SEN: That is right.
believe in a jury.

SHRI NATH PAI: A fixed jury!
SHRI A, K, SEN : No, an clected jury.

As T #aid, not one word has been
said against his judgement. Has it been

We
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said that he did not choose a man who
command the majority ? Has it been said
that he did not accept the resignation of
the ministry whica had really suffered a
defeat on the floor of the Assembly ? What
has he done excepling a long discourse in
which Shri Nath Pai has merely asserted
that Shri Chavan has decided everything
for him ?

SHRI HEM BARUA (Mangaldai):
You are wrong in one sense. ...

SHRI A. K. SEN: T am always wrong
to Sari Barua and Shri Neth Pai, but that
does not really matter, What I am con-
cerned with is what the facts are.

SHRI HEM BARUA : Shri Nath Pai
said that he has 17 men with him.

SHR] NATH PAI : 17 defectors and 33
ministers!

SHRI A. K. SEN : The debate is on this
subject :—

“That this House disapproves the rna_n-
ner and the procedure adopted by mel
Governor of Bihar in installing Shri
B. P. Mandal as Chief Minister”,

Nothing has been said about it. We have
told about the defection. We have been
told Shri Chavan playing the part of a
puppet-player. We have been told about
Rajasthan and about everything else,

SHRI NATH PAI: Also about Punjab,

SHRI A. K. SEN : But nothing has been
said about this gentleman. He is an
fnonourable man,

SHRI MADHU LIMAYE : Brutus also
was an honourable man!

SHRI A, K. SEN : He has acted like a
-democrat. He has gone by the verdict
.of the Assembly, He waited until the
resignation of the Leader of the House
who was the Chief Minister. He called
upon the man who commanded the 1_mio-
rity and who still commands the majority
to form the Government, The moment he
loses the majority, he certainly will go.
‘Where has he committed a lapse from the
duties entrusted to him under the Consti-
tution ?

SHRI S. M. BANERJEE : Right from
:the beginming.
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SHRI A, K. SEN: Shri Nath Pai has
quoted the wrong oath of the Governor,
It is not the same oath: it is substantially
the same. The oath is set out in article
159 und it is this that he solemnly affirms
that he will faithfully execute the office
of Governor and will to the best of his
ability preserve. protect and defend the
Constitution and the law and that he will
devote himself to the service and well-
being of the people. I am glad that this
oath has been brought in because many
limes many people forget this cath. It is
a pgreat thing which unites all parties to-
gether in our common allegiance to com-
man principles of democratic government.
What is he to do to see that the Con-
stitution functions 7 How does it function ?
Under our Conslitution. it is by the elected
legislators who by their majority complexion
determine the character of the Govern-
ment and the Governor iy there te
see il there is  a majorily  possible
and if that majority is  possible, who
is the leader to bec chosen, and if
the majority slips away from the hand
of the original person chosen. then he will
be relieved of that duty, because in law
the exccutive function vests in him. He
has done exactly what the Constitution en-
joins upon him to sce that the majority
party reflect their views through their
leader as chosen to head the Government _
so that the Government is formed by that
person who leads a majority. That is the
essence of our Constitution, not what the
complexion of the majority is. To my
learned friends here, the majority is only
a majority wacn it consists of 14 odd
assortments minus the Congress, Even
with the inclusion of Jana Sangh and the
Left Communists, it is still a majority,
But if the majority is composed of the
Congress and somebody else. then that
majority is' not a majority under the Con-
stitution! Something more hus to be
said to prove that! That is my submission.
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MR. DEPUTY SPEAKER : Shri K. M.
Koushik; just 7 to 8 minutes.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): No, Sir. Taat is not possible.
He has taken 20 minutes. You may ex-
tend the time,

MR. DEPUTY SPEAKER: He has
taken the party’s time, We have fixed 2
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thours. We cannot go on indefinitely.
The Speaker has already said that.

SHRI K. M. KOUSHIK (Chanda) : Mr.
Deputy-Speaker, Sir, I have heard with in-
terest the opening arguments of Mr. Nath
Pai and the reply given by Mr. A. K. Sen.
In fact, they have not really gone into the
root causes of the whole affair,

As we have been seeing today, there is
a craze for power and a race to grab it
It is this that is, as a matter of fact, res.
ponsible for undermining our democracy
and the consequent political instability in
the country. Unless there is political stabi-
lity in the country, there cannot be any
economic development also. Therefore, it
is a serious matter for everyone of us to
think in regard to some mecthods by which
we should be able to put an end to this
sort of a political instability. Otherwise,
our democracy will be a mockery and our
motto, namely, Satayameva Jayate, will
have to be converied into one of “Every-
thing for myself and spoils 10 me also.™
This will be the motto the moment we re-
sort to those things,

Mr. Nath Pai reminded Mr. Chavan of
the debate on the 8th December with regard
to defections. Mr. Chavan had very can-
didly admitted that this is an unhealthy prac-
tice and that we have to lay down more
healthy conventions and he gave a recipe.
namely, there must be an understanding
among the political parties with regard 1o
these defections, That was the recipe he
gave. But I am so sorry, without much
lapse of time, he himself forgot what
recipe he pave us and he has been instru-
mental or partly responsible for the Bihar
Ministry coming up in this manner hy
back-door means.

I would say that the Bihar model is only
after West Bengal and Punjab. The mani-
pulations that have been going on will
clearly show that this is seduction, pure and
simple, in every case. As we all know.
seduction is a powerful weapon, Let me
recall the great Rishi Vishwamitra who was
seduced by Menaka. So, this craze for
power or being crazy for power, and the
attempt to grab it, are the things in the
of Menaka. Therefore, we must curh
it and if anybody is found doing it, he will

PHALGUNA 9,

Shri Mandal as 532

C.M, of Bihar (M,)

responsible for doing this and who are crazy
for power will have to be condemned. ln
fact, the Congress Party has been responsi-
ble for the whole thing. It is they who
deserve to be condemned in this regard. That
is what 1 am going to impress on them.

1889 (SAKA)

The art of seduction is not new to the
Congress Party. This game was started in
an aristocratic way by Pandit Jawaharlal
Nehru when he placated Shri Prakasam and
Shri Pattam Thanu Pillai. In fact, he did
not do it for the purpose of forming the
Government; he was not short of any num-
ber, but he wanted to snap the Opposition
and that was precisely the reason why he
nlacated these persons who were very power-
iul Jeaders in the Opposition. That was an
arisotocratic game which he played, it was
a first class game, and I have nothing to
say about it, Now the present Congress-
men cannot play that first class game, the
kame that was played by Pandii Jawaharlal
Nehru; they are adepts only in playing third
class game and it is this third class game
that has been responsible for this evil which
everyhody now admits as an evil. This is
the cvil which we have to combat, and it
should be our effort 10 see how this can
he done,

Now. who is responsible for this evil 7 |
want to fix the responsibility now. What
is the cavse ? The Congress-men have, for
a period  of nearly two  decades enjoyed
power and pelf.  They have become mman-
c;.;lcrs. Onee a tiger Kills a man end enjoys
his blood, it is said that he would not, in
future, prey on animals bug will only prey
on humanbeings.  Sp,  the Congressmen,
atter having enjoyed power for 20 Years,
cannot afford to sit without power and it is
this which has been responsible for all these
evils, These power-crazy Congressmen are
respunsible for all the political instability in
this couniry and 1 condemn them for this
nllfludc. The Congress Organisation is not
doing anything to sec that this tendency is
kept under check and this is greatly res-
ponsible for all the instability, for mal-ad-
ministration and for all the changes in the
Ministries.

Now | would say, as 1 have already said,
that this power is something wonderful. The
Congress people, having enjoyed power for
such a long time and being now out of it

baye to be blamed for that. Instead of , after the last General Elections in many

_ blaming the Governor, the persons who hre

A

\of the States, have got an itching palm and
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it is this itching palm that is responsible for
all these manipulations that have been going
on in West Bengal—of course, now the West
Bengal story is complete—in Bibar, in U.P,
und in Punjab. When you play a good
gamme, I can understand the game being
played in a good manner. Gandhiji has
said that the result will mot justify the
means; the means must be good and the
ends also must be good. This is the prin-
ciple which Gandhiji has laid down for the
people to follow. But the Congressmen
arc concerned only with the result, what-
ever the means might be, fair or unfair. It
they are happy with the result, they do not
hother about the means; according to them,
only the result must be good. This is the
way in which they have been approaching
the whole problem.

What did they do in West Bengal ? Dr.
P. C. Ghosh came out with 15 or 16 per-
sons and these pcople gave him an assurance
that they would support him. They did not
have the courage to come forward to form
the Ministry taking those 16 or 17 defectors
from Dr. Ghosh, and they wanted Dr.
CGihosh himsell to form the Ministry. This
was the position. After Dr, Ghosh formed
the Ministry, they completely let him down;
half the Congress supported him and halt
did not support him. This is the discipline
of the Party ! It is this that has been res-
ponsible for all the things that aere going
on. This is how vur democracy functions !

Then the same position was there with
regard to Punjab. The same thing took
place with regard to the Gill Ministry, The
same thing took place in Bihar also. They
have the same modus operandi, They do
not want to join the Cabinet because then
they would become responsible. So, they
put these handful of defectors in charge of
the Ministry, They give the greatest re-
ward for the man who has taken the lead
in getting defector and he is immediately re-
warded with Chief Ministership and the
other defectors are made Cabinet Ministers.
This is their modus operandi. This is what
the Congress does. They put the defectors
in power but they do not join the Cabinet.
But then they tell the Minister that they
will have to do such and such a thing, other-
wise, they would withdraw their support.
What they cannot do ordinarly, they have,
now, a way of getting them done by back-
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has been doing and this is how the Con-
gress has been creating a hell for them-
selves, for others and for the whole country,

MR. DEPUTY-SPEAKER : Now, the
hon. Member must try to conclude.

SHRI K. M. KOUSHIK : May 1 have
five more minutes ?

MR. DEPUTY-SPEAKER : We must
abide by the time-limit. I must place before
the House my difficulty. The time allotted
for this motion is two hours. The Mover
has taken 45 minutes. T have to accom-
modate several other Members, and, there-
fore, I have to curtail the time for every
Member. The hon, Member has to finish
in the time allotted for him,

SHRI K. M. KOUSHIK: I am sur-
prised that pcople holding high positions
in the Congress organisation and on the
Treasury Benches sermonise from the pul-
pit and say that there must not be casteism
and there must not be any defections.
But 1 would ask them to search their own
harts and see for themselves what an
amount of casteism prevails starting from
the Congress President himself, and what
an amount of defections they have been
responsible for,

I am surprised that the Congress Presi-
dent now says that he welcomes defections
but it would be an one-way traffic only in
favour of the Congress and not the other
way round. This is what Shri Nijalin.
gappa has openly declared at the Hydera-
bad Congress session; he has said that
there may be defections but let those de-
fectors who have defected from the Con-
gress again defect and come back and he
would receive them with open arms. If
this is the discipline in the ruling party,
which is the major party and which has
a lot of heritage behind it, if this is the
discipline which the Congress Party instils
in the minds of its members, then woe
be unto the whole country.

1 had a lot of things to say but since
my time is up, T would conclude by say-
ing that unless the Congress Party lays
down principles and healthy conventions
not only for the benefit of the Congress
but for others also, things will not
prove. If they continue to take to
these ways which they have adopt-
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but on the other hand they will become
worse and qur democracy will begome a
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MR. DEPUTY-SPEAKER :
Tiwary : Seven minutes only.

THE MINISTER OF HOME AFFAIRS:
(SHRI Y. B, CHAVAN) : As this is 2
two-nour debate, 1 would like to intervene
at this stage.

SHRI S. M. BANERJEE : When you
have called a member, how can he inter-
vene ?

MR. DEPUTY-SPEAKER : He is per-
fectly within his rights. He is intervening.
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SHRI NATH PAI: Mr. Chavan was ia
his rights to make g submission that be-
cause of his prior commitment, he would
like to go, though I do not think he is
very respectful to us, but the rules of pro-
cedure are very clear that once an hon.
member is called by name and he is in
possession of the House, you cannot change
the order except with the permission of the
House,

SHRI Y. B. CHAVAN :
withdrawing ?

MR. DEPUTY-SPEAKER : 1 entirely
agree, but he is himself voluntarily with-
drawing.

SHRI NATH PAI: Mr. Tiwary is
browbeaten by the Home Minister.

MR. DEPUTY-SPEAKER : He volun-
tarily withdrew and therefore, 1 have cal-
led the Home Minister because of his com-
mitments,

SHRI S. M. BANERIJEE : T take it that
Mr. Tiwary will not speak at all.

SHRI K. N. TIWARY : No, no.

SHRI S. M. BANERJEE : There are
several instances when a Member who docs
not avail of his chance when called loses
it; he cannot have a claim to speak till
clernity.

MR. DEPUTY-SPEAKER : You have
also appealed from this side that when you
were called, you were not here and so you
must be given a chance.

When he s

SHRI §. M. BANERJEE : He is very
much here. ... {(Interruptions.)
SHR]1 Y. B. CHAVAN : From what

Mr. Nath Pai has said, this discussion ap-
pears to be rather an extension of the de-
bate on the motion which was debated by
Parliament once before. It has now be-
come the fashion to say that whenever they
fecl that something unconstitutional accord-
ing lo them had becn done in.some State
somebody is trying to pull wires from here.
He has built his entire case on this fictitious
assumption  that everything  that  every
Governor does in every State is being direc-
ted from here and according to him the
devil here is me. He gives me that credit
and 1 should perhaps enjoy it. But he is
an intelligent person and knows that it is
not true but still he believes in repeating it.
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_SHRI NATH PAI: Constitutionally you
are responsible.

SHRI Y. B. CHAVAN: For what?
For what the Governor does? You have
never understood the Constitution and you
will never understand it. Whatever the
Governor in a State does, he does as the
constitutional head of the State for which
he is not responsible to the Home Minister.

AN HON. MEMBER.: Two of your
cabinet colleagues were sitting by the side
of the Governor and advising him on thesc
days.

SHRI NATH PAI: 1 had warned you
about his ccoception of ‘pleasure’ there he
is at it again,

SHRI Y. B. CHAVAN: T am coming
to ‘pleasure’ also; your damcing girl's plea-
sure. It is no use telling us funny stories.
You cannot compare a dancing girl's plea-
sure with the constitutional pleasure of a
Governor. .. (Ingerruptions), 1 know what
we are doing and what we are not doing.
I am not angry; when 1 am interrupted |
should give a reply to that,

SHRI NATH PAI: There is a tremen-
dous difference between a girl dancing and
a dancing girl. 1 never told you the story
of a dancing girl. ., (Interruptions).

SHRI Y. B. CHAVAN : The basic pre-
sumption on which the whole case is built
ik that the Governor is being directed from
the Centre to do whatever he did. But we
must get to some simple facts. The fact is
that Mr. Mandal who belonged to ome of
the parties sitting opposite was elected to
this hon. House.  Mr. Nath Pai angrily
looked at us and said that he disobeyed the
mandate of this House and of the people.
I ask him: Did he do so at the behest of
lhe Congress? Tt was the United Front
Government that made him a Minister there
and asked him to disobey the mandate of
the people. Now people make mistakes and
they are to be corrected. Let us try to
find ways of correcting the mistakes. Peo-
ple are apt to make even constitutional
mistakes or mistakes of propriety. Certain-
ly we shall have to find out how we can
correct them. The man remained a minis-
ter for five months and twenty days.

AN HON. MEMBER:
and 29 days.

Five months
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SHRI Y. B. CHAVAN : Then he was
asked to resign. He very cleverly and in-
telligently resigned and then he decided to
part company with ais' friends or so-called
friends. The prodigal son returned to
his home! He came back to his friends
again, (Interruption). Now, what has
happened ? Tn the meanwhile, the con-
troversy arose, and the controversy was
going on in Bihar politics itself, whether
the same man can become a member of
the Government if he is clected leader of
the party. It is a well-known controversy,
whether a man, who has been a Minister in
the Council of Ministers for more than five
months and so many days, can, after a cer-
tain break of time, become again a Minis-
ter or Chief Minister if he is elected leader
of the party,—

SHRI NATH PAI: He cannot become.

SHRI Y. B. CHAVAN : —and the ans-
wer was he cannot. I would like to tell
hon. Members that this position was taken
by Governor Kanungo himself. I mean the
man wanted to be absolutely constitutional
about it. (Interruption),

»ft e fowd : g2 qgS T F wEr
a1 I AT AT FEAM J A

SHRI Y. B. CHAVAN : Whalever the
position was taken before was confirmed
and confirmed with strength by Governor
Kanungo. Here., we are considering the
conduct of the Governor. If he had any
intention, as the hon. Member was trying
to attribute to him, he could have certainly.
at the very beginning, thwarted the action

taken by Mr. Ayyangar,
it we fored o 21 AT

SHRI Y, B. CHAVAN: He took an
absolutely constitutional view in this mat-
ter, and told them this cannot be done. So
here is the bonafides of the man : that he
wanted to stand completely by the spirit
of the Constitulion; not merely by the letter
of the Constitution but the spirii of the
Constitution.

Here is a political arrangement for which
I am not responsible; and they are not res-
ponsible; the arrangement took place there.
Helieve me when 1 say that I hate this de-
fection. But what can one do as long as
we do not create certain statutory sanction
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against it or make political arrangement by
means of agreements and conventions' of
political parties ? If you blame me merely
because 1 am the Home Minister here, it is
very unfair. Last time when we discussed
the resolution of Shri Venkatasubbaiah
here, I said that I hate these defections,
But how can 1 tell the Congress party only
that “you stop the defections”, because, us
long as the defections are practised by
other political parties, how can I ask one
political party, “You cannot do it 7" (In-
ferruption),

SHRI NATH PAI: You rewarded him
by making him Chief Minister.

SHRI Y. B. CHAVAN : Who reward-
cd him? 1 did not reward him. Let me
make the position clear that not only per-
sonally but as a person who has certain
(aith in democracy, ] am completely un-
happy that a nominaled person is allowed
1o be Chief Minister. [t is not a very
happy position. But what can 1 do?
There is no provision in the Constitution
thut a person cannot—

Magfama . s M@ A&
FiET FHE F AT F |

SHRI Y. B. CHAVAN : T cannot help
it. There are certain lacupae in the Con-
stitution; that is my experience. After the
last general election, we have had such new
cxperiences in our political life that  we
certainly will have to think in terms of re-
moving some of thesc lacunae and defects
in the constitutional position. Personally |
feel that it must be made a very specific
provision—and as far as 1 am concerned,
I am willing to support it—that an elected
member of the Legislative Assembly only
should become the Chief Minister. I have
no doubt about it. But what is the use of
saying this, because this is a pious wish as
long as the Constitution allows such a thing
to be done ? And unfortunately, there are
precedents—

AN HON. MEMBER :

SHRI Y. B. CHAVAN :
names—

MR. DEPUTY-SPEAKER: It is a
well-known precedent,

SHRI Y. B. CHAVAN: There are
some precedents, unfortunately.

Rajaji.

If 1 mention
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AN HON. MEMBER: Your party

nominated Rajaji. (Interruption),

SHRI Y. B. CHAVAN : Rajaji. “When
he was a Congressman,” you will say that,
That is why, when 1 say that you were all
Congressmen once, again you will get angry
about it. Unfortunately there are prece-
dents about it. How can 1 say that it was
a pood precedent because Rajaji was going
to be the Chief Minister and how can 1
say that ir is bad because a poor man of
the Soshit Dal will become the Chief
Minister ? How can I do that ?

ot wyfaad : fmt aow

SHRI Y, B. CHAVAN : Let us, there-
fore, sit together, if at all you want to cor-
rect mistakes. You said let us try to cor-
rect the mistakes, I am all game for it.

SHRI KANWAR LAL GUPTA: Are
vou prepared to take the initiative ?

SHRI Y. B. CHAVAN : Let us meet in
this committee on defections and let us
make some recommendations. I am for it.
Personally T am unhappy, but what can the
poor Governor do, when a person who was
Chief Minister makes a recommendation to
the Governor that such and such a person,
who is well qualified under the rule of social
service, may be nominated ? I differ from
Mr. Nath Pai there. Mr. Mandal js as
good a social servant as Mr. Nath Pai and
he was certainly entitled in his own right
to be nominated. 1 know that Mr. Nath
Pai would never like to he nominated. ..

SHRI NATH PAI:
cognise it,

SHRI Y. B. CHAVAN : But hypothe-
tically speaking, supposing he is not elected
and the Government wants to nominate
him. He might raise political objections to
it. but at least he would not raise any con-
stitutional objection to it that he is not
qualified to be nominated as a social ser-
vant. As I said, Mr. Mandal is a good
social servant and he was very well quali-
fied under the Constilution to be a nominat-
ed member. Mr. Nath Pai read an article
that some unknown person was made Chief
Minister. How can you say that only a
known person should be made Chief Minis-
ter? If he is elected as leader of the
party, whether he is known or unknown, he
can be made Chief Minister. Seeing the

I am glad you re-
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way in which he advised the Governor to
apnoint somebody as a nominated member,
what is the duty of the Governor under the
Constitution ?

SHR1 S. M. BANERJEE : At least this
Governor has not read the Constitution.

SHRI Y. B. CHAVAN : Here is a certain
attitude taken by some members. Whenever
a Governor does something which is not
politically convenient to them, they consider
it unconstitutional. Even in defections, 1
saw some interesting definition—progressive
defections and retrograde defections! 1 do
not want to take that attitude,

In this matter, I am very clear in my
mind that no instructions directly or indirect-
ly were even dreamt of, leave aside their
being given. The Governor has acted per-
factly constitutionally in every step he took.
He was very objective and impartial. When
he receives advice from the Chief Minister
to appoint a certain person who is qualified
to be nominated, when he appoints that man
as a member of the council, if that man is
clected as leader of the party there, the
Governor cannot help it, Whether this man
should have allowed that man to be nomi-
nated or after being nominated whether he
should have accepted the Chief Minister-
ship, etc., is not the concern of the Gover-
nor. What is necessary in this maltter is.
after learning o lesson from some of thesc
cxperiences, we should make cetrain recom-
mendations,

SHRI NATH PAI : You agree that that is
not the best thing to do.

SHRI Y. B. CHAVAN : Constitutionally
1 am defending it. But on the ground of
political propriety, I am not defending it.
I am expressing my unhappiness about it.

1 am p y helpless in this , just
as the Governor was helpless.
SHRI KANWAR LAL GUPTA : Why

are you supporting it then ?

SHRI Y. B. CHAVAN : What do you
mean by my supporting it 7 If you ask me
#s a party man, | will ask you hundred
questions as a party man. Just as I am
Home Minister belonging to the Congress
Party, you are also members of Parliament
belonging to your own party, and you must
take the responsibility for every step your

FEBRUARY 28, 1968

Shn Mandal as 546
C.M, of Bihar (M.)

party takes. I can ask any mumber of in-
convenient questions. I do net want to ask
them., Then miy party will work as a poli-
tical party as all other parties are doing
and resort to lactics as other parties resort
to tactics. 1 cannot help that. Unless all’
political parties meet together and lay down:
certain conventions, it becomes a game and
1 am prepared to play the game. There-
fore, my request to Shri Nath Pai is that
he should not take opportunities or occa-
sions like this to run down Chavan or the
Government of India or the poor Governor
therc. Let us understand the reality of
politics. The reality of politics is that
people on their side also are not trying to
be loyal now. What can we do about it ?
Certainly, you may criticise Congress Gov-
ernments.  'We ourselves criticise them. Self
criticism is necessary. I do not see even one

per cent desire in the Opposition parties to
criticise themselves, Every failure of a UF
Government is attributed to the action of
the Governors and the blame is put on them:
Is it right ?

it vy foma - A T Fe1d ? gAw
AT FET AZ F2T 2 | 26 F9AT ST AT
9T FTAE

SHRI Y. B. CHAVAN : 1 hope you are
doing it. It is always said that the Central’
Government is toppling UF  Governments.
It is the most convenient untruth for them,

SHRI NATH PAI : There is a resolution
passed in Hyderabad about toppling non-
Congress governments. The new President
of the Congress has said that it is your
duty and you are going to do it.

SHRI Y. B. CHAVAN : You said that it
is your duty to topple Congress govern-
ments.

SHRI NATH PAI: We admit it is our
duty; you are denying.

SHRI Y. B. CHAVAN : I said the Gov-
ernment of India is not doing it. There
are two things. Why do you not see this
difference between the parly organisation
and the Government? The two are com-
pletely different things,

SHRI NATH PAI : Mr. Chavan, you are:
a clever lawyer.
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@& dhrow: (qf) : war g wEw
oret ot e T &

SHRI Y. B. CHAVAN : If the opposition
parties in Madhya Pradesh were entitled to
defeat and topple the Congress Government
and if you think that they had a political
right to do that, certainly the Congressmen
in Bihar have every right to topple the
Opposition  government there. What is
wrong there ?

Sir, let us try to meet the real issue. Let
us not try to unnecessarily blame someone
where the blame does not fall. The real
difficulty is that we have not foreseen some
of the political happenings that are taking
place today. There arc large-scale defec-
tions. That really speaking has become a
disease of the political life today, We had
not anticipated this before. Therefore, we
have to sit down, sit down seriously accept-
ing the bona fides of all parties concerned,
and try to evolve certain methods which
will try to help us in these difficult times
of running democracy in this country. If
that is the spirit, then I would certainly
request Shri Nath Pai to withdraw his
motion. 1 have all respect for him. Some-
times I clash with him herc but I have the
highest regard for him. He is a scholar.
1 certainly believe that he genuinely believes
in the principles of democracy. He is cer-
tainly one of the finest politicians in my
State. 1If, really speaking, he is actuated
by these healthy considerations, then 1 re-
quest him, with the explanation that 1 have
given, to withdraw his motion.

MR. DEPUTY-SPEAKER : Is Shri Nath
Pai withdrawing his motion? Then the
purpose of the debate is served.

SHRI NATH PAI : T am really surprised,
Mr. Deputy-Speaker.

MR. DEPUTY-SPEAKER : Then I have
to ensure a fair debate. This motion was
admitted on the understanding that it will
be given two hours. I can extend it by
half-an-hour, beyond that I cannot go.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
When it has been announced that it will be
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only for two hours, what righy have you
got to extend it ? Who will ensure quorum?
-+« (Interruptions).

ol vy ferd : SuTew wEww, @
TE TATNH § | F SqACAT HT AW FEAT
STEAT § | ¥Mo Tw Faw fag wwey ¥
R (wwam) )

st Tl feg ¢ (Tgw) ;ogw oo
TR gAET T ALY FGT | qH
ATTH! ToAT FIQ ¢ AT aqrowy oY
few e ga e 1 s w3 )
( )

DR. RAM SUBHAG SINGH : Because,
this debate is only for two hours.

MR, DEPUTY-SPEAKER : 1 know my
responsibilities. I am following the proce-
dure.

st 7y fowd : Iunaw g, @
&7 weror Afwfa &, I faode qeamrd
FHET &, 390 wua fafeaa frar o &
#fE IaT AT ¥ A 9T AEqW BT
F4 8 §0 g AT A afuwre @grg
(zqmer) - FH ¥ W dEd
FF AWT § AT #1 TF ATTwIT @Y
2 fr 7 aqw wfaw & oF 92 1 e
g7 T § | FE 9T R 1B g2 8,
% 7% ZATL AR TeT oL ey § f
AT TF G IF GUT AGT qAHY € |
=AU T9 TE & TRT TC GREAT  H¥8T
T T 1 3T AT q9T [ W A
& & A= oy gEd anw g, Sfew ¥ T
aww fag & forr weat &1 s e @
39 Wi F ATIE A7 (mAAA)
DR. RAM SUBHAG SINGH: Yau
should take the sense of the House, not

only of the opposition, for any extension
of time... (Interruptions).

it wy foRa : 39 w7 aEww " -
Lei kg gl
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o s fagrdt qrodd) : (FFTH-
qT) : qEA SATRT ITAS AT A A3 Afwa
HRET 1 W ¥ FW ¥ 7 g AT
& ot € fF 3 S9T S g 7|
T 9T F7 HE AT A1 2 7% & fw qz
FTHAY T qEOAT TG A qHF T
1 afgw g g\ fmaes
IR A R AT N I A A
sMAI AT FI AT E sl A z9 T
9 * & e @A § )

Tro T gAn fag : ARg | AT
sfrFRaRAFE

SHRI ANBAZAGAN (Tiruchengode) :
At the commencement of the debate, the
Speaker observed that on the last occasicn
all parties were not able to participate and
one party was not allowed an opportunity at
all. That mistake should not be repeated.
Therefore, on this occasion all the parties
should get a chance to express their poinis
of view ... (Interruptions). The Home
Minister only intervened in the debate. He
did not reply to the debate. So, members
of the other parties should be allowed 1o
participate in the discussion.

SHRI S. M. BANERJEE : Sir, I am on
my legs on g different point. You will rc-
collect that an adjournment motion on this
question was not allowed on the ground that
tais discussion will be allowed. On the
very first day of the House there was a
notice of an adjournment motion, but it was
not allowed. In this case, now they have
very cleverly done it. Shri Chavan inter-
venes in the debate and then the Minister
of Parliamentary Affairs gets up and says
that the House will not sit beyond 6
Oclock 7 Since the Home Minister only
intervened, am I to take it that the final
reply will be given by Shri V. C, Shukla ?
... (Interruptions). 1 am extremely sorry
to see this. On such important matters
when we co-operate with the Minister of
Parliamentary Affairs, he should not show
his temper. Generally, he is not like that.

MR. DEPUTY-SPEAKER : All of us
know what procedure we follow on such
occasions. We all of us co-operate in en-
suring a fair debate. Conducting the pro-
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ceedings is the responsibility of the Chair.
Though two hours are allotted for this de-
bate, the Speaker hag stated that, as far as
possible, every section should be given an
opportunity.
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DR. RAM SUBHAG SINGH : No. no. . .
(Interruption),

SHRI K. N. TIWARY : Sir, I move :

“That the question he now put”...
(Interruption).

! Qfo Qo Wi : (qAT): IyTEgE
HEMT, TTo TR W faz ¥ I § FaT
g aEiw a2 st sryarfm

|

ot araarf : ITorg wERET, ® W
ST9H T T@TET F77 AEATE | F g
HTH F 3To TH W iz #1 Tzi 3@ @
g F ITH T N A FETE 0 S
T &1, s fae: gafe fr faee s
a # Ag & 1 fer oft 3 e F
fada, I A 7 5 AR AT WAy
FT AT F AT &7 A7 o TR o
q TH HTCET A7 7T TFAHT F FqasT
fe fedt wiF ama a1 Fgsot Zar
g 1 firo fecdt oftgv, vget amw at 7
7z T 9. fr fFewe a% gew
4%, %9 aF Tg9 94, Ug a0 AT AfY-
FT7 ¥ 3 & | T8 19 A1 676 A7 2
1T @ T FY 97 e o §
&% a1 €1 T4 919 97 SAeT 52 5 gF
fraangas dza1d) (saaamA) . .. ..

W ga fag o & gard wrdAT § fE
TER 7 T A weRT AT I g
fear g—ifs 3 dodw FweS &
FeAt §—3 weEl F1 3 feq & 1 (saw-
g ). .. ...

T AE aF € a1 AT §, T I
el



551  Installation of

o Todix TRE : w1o T AW fag
¥ SUTET TGHT, FAT F T FA AT
FEGET AT W IR A AL | TR
A O quF STTRANEAE T
&t fear g

ot avaard : § i wwAm g oS
W qYE € gl 9% T NEAE ATGTAAT 8
TF 959 " A T, S AT AR §
¥ 5% o7 & IfFamd) A9 o aEE U
&t 17 a1 3Ty 7 A fF 39w A
A GO | F WY F AT F
M ool 93 wifws gy A F
@R oaft @ W § 0 =W
F1 wfgr f& @ A |l F
& a7 ¥ g9 A e 3 & @ Fn
G| %1 | gafan &9 9t & e am-

A qTEY YOAT FAAL AT qGEH A
&7 gro Tw 7w fag & fam w=dl &7
e fFar g T AT ag aE A |

SHRI SONAVANE (Pandharpur) : The
hon. Member, Shri Nath Pai, without con-
templating whether other hon. Members will
be able to take part in the debate, appro-
priated for himself 45 minutes and now he
comes forward and pleads for extension of
iime.

MR. DEPUTY-SPEAKER : We are de-
bating an important point of procedure.
On this point I do not want to take any
decision very abruptly because all pariies
are concerned and we are concerned with
a certain procedure that we are following
so long. 1 do not want to abrogate it or
suddenly snap at a certain stage. No, this
will not be done so far as I am concerncd.
I know, the House is supreme, but every-
one, who has something to say on this
point, should have his say. I am prepared
to give them that latitude. ... (Interrup-
tion).

SHRI SONAVANE : The closure  has
been moved, ... (Interruption). Time can
be extended only with the comsent of the
House.
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MR. DEPUTY-SPEAKER : The closure
motion has been made. According to the
Order Paper, we should conclude it at 6
O'clock. If it is the pleasure of the House,
I will 1ake vote on this. (Interruptions).

Wl wzw fagrdt aodey : SyTeRw
wEEa, oy 9E qfd 1

MR. DEPUTY-SPEAKER : There is a
point of order raised on that..,. (Interrup-
tions), There is a point of order oa that
and I have to listen to that. How can I
brush it aside ?

o wee fagrdh aoddt @ I
HETET, ¥ 97 A1 &< 9 721§ fF w1
et T8 qug faarT A1 FeR AT ArgAT
EIN W AT FTIEAI IR A AT S
T T E |

SHR1 SONAVANE : Let him speak on
the point of order, not autribute motives.

MR. DEPUTY-SPEAKER : I will take
the vote, There is a point of order. (Infer-
ruptiony),

SHRI NATH PAI: I want to make an
appeal to the Dcputy Prime Minister. If
this debate is to be stifled, we will see to
that . .. (Mterruption),

Y wyg fomad : F aore o A &

SHRI VASUDEVAN NAIR (Peermade):
Let us have the game, Why are you killing
the debate ? (Interruptions), They are pluy-
ing a dirty trick ... (fnterruptions).

MR. DEPUTY-SPEAKER : There is a
motion of closure and on that there is a
point of order raised.

i srzw fagr(t wodd) : IR
TERT, AT AT A A 362 R 1K
areaT § 6wy 38 9 T wE
FIE WY 9T

“At any time after a motion has been
made, any member may move : “That the
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[t srewr fagrdt avandadt]

question be now put”, and, waless it ap-
pears to the Speaker that the metion is
an abuse of these rules or an infringement
of the right of the right of reasonable
debate, the Speaker shall then put the

motion : “That the gquestion be now
put”,
7z fraw favger svez § | Twe faor

agad & agl g | g Foim s
sTgfFrdmam ez 1w g
ar | AT FFAT U ¢ fF e
Are J AT § a7 qoaw feae w1
T F % fo g Ay A § AT A Tw
F1 arpafa 7 Ofod | Tgaa & a9 F1 F7
MR. DEPUTY-SPEAKER : Shri Kunte.

=t qfrer fag (dmER) @ AT
How AT |

MR. DEPUTY-SPEAKER : Will you re-
sume your seat ”

SHRI MUDRIKA SINHA : [ am not go-
ing to resume my seat... (Interruptions).

SHRI DATTATRAYA KUNTE (Ko-
laba) : I am in possession of the House.
You have called me; | am not yielding to
anyonme.

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI) : He can shout whatever
he likes. (Interruptions).

it 7y foemd : Tz FT R ATAIE ¢
friet 9@ Fw FET A& aw ey
T Fgd & wie, wree 7

SHRI DATTATRAYA KUNTE: Sir,
you have been placed in a very unfortunate
situation by the hon. Member who has mov-
ed the closure motion. When he has
moved the closure motion, naturally the
further debate stops. This matter has got
to be considered. Now, the closure motion
has been moved under Rule 362(1) and
that rule is very clear that it is for you to
decide whether it is an abuse of these rules
or an inftingement of the right of reason-
able debate, whether a reasonable debate
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has taken place or not. It is not a question
of vote at all. The question of vote will
come when yon adopt the motion. If you
say thet you do not accept the motion,
there cannot be any debate on the motion,
cither for or against. It is rightly your
prerogative under rule 362(1), whether to
admiy this motion of closure or not. There-
fore, rather than any one of us saying any-
thing about it, we leave it to you to decide.
But, Sir, you have already indicated your
mind. You have said that you want a
sufficient debate to take place on this, you
want the members of different Groups and
Parties to speak about it. After all, only
two or three Parties have spoken on this.
You have already indicated your  mind.
Therefore, I want to say that you are plac-
ed in a very unenviable position. Tt is now
for you to decide. (Interruptions).

534

MR. DEPUTY-SPEAKER : The Deputy
Prime Minister.

SHR1 MORARJI DESAI : May [ say that
the position about rule 362, as enunciated
by my hon, friend, Shri Kunte, is quite
correct. I agree with him cntirely there.
In the matter of deciding whether the
closure motion should be put or not, it is
you who have to decide whether there is
an abuse in moving this motion and if you
feel that there is an abuse, it is your right
to say that it should not be put. But you
have to decide whether there is an abuse.
If it is not an abuse. then it has to be put;
there can be no discussion oa this....
(Interruptions). 1 was not in the House
when it started, but what I have learnt just
now is that two hours were set apart by
the Business Advisory Committee for this
business. . ..

SHRI NATH PAI : Don't you think that
this is an abuse ? What is your opinion ?

SHRI MORARJI DESAI: It has to be
finished according to the rules as are
ordinarily followed. But there have been
instances when time has been zxtended by
the Speaker, but it has been done with the
consent of the House. ...

SOME HON. MEMBERS . No, no.
SOME HON. MEMBERS : Yes, yes.

SHRI NATH PAl: After ascertaining
the sense of the House.
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SHRI MORARHM DESAT: Quite right.
1 am not saying, by the vote of the House;
1 am only saying, sense of the House. I
am not saying anything else in this matter.
Therefore, it is for the Chair to decide this.
But I have only to make one submission.
If you go on extending the time for every
issue like this, it will become a practice
and a privilege of the House and after-
wards it will be impossible for the Chair to
deny this privilege to the members when
they ‘move for it and it will be impossible
for us to do the work which has to be done.
1 am worried about it because now the
Budget is going to come tomorrow. After
that, there will be a general debate and
then there will be dcmands for grants of
Ministries which will be considered. If
the time goes on increasing for every item,
what will happen is that there will not be
sufficient debate for Ministries and there
will be a guillotine and discussion will come
to an end. That is what will happen. Thesc
are matters where it will be better if there
are discussions. My anxiety is only this.
We should, thercfore, decide in such a
manner that it does not become a practice
and a privilege of the House. I would
also plead with my hon. friends that, in
this matter, instead of trying to bring heat
into it, if we could decide it in an amicable
way. that would be better. | personally
would leave it entirely to you to decide
this matter in whichever way you may like.

MR, DEPUTY-SPEAKER : As the De-
puty Prime Minister has correctly pointed
out, whether reasonable debate has taken
place or not is a question which I have
to decide, and it is the duty of the Chair
to see that normally reasonable debate is
cnsured in the House when any topic is
bronght forward. In this particular case,
when the motion was moved by Shri Nath
Pai, the Speaker was in the Chair, and be-
fore he left he had indicated publicly that
on the last occasion one or two  groups
could not get an opportunity and, therefore,
he had also indicated that as far as possible
the representative of every group should get
an opportunity. That is the usual practice.

What the Minister of Parliamentary
Affairs says is entirely correct, that the time
fixed for this is 2 hours. There is another
rule regarding time, and what he has men-
tioned in that connection is correct. If I
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have to extend the time, I must take the-
sense of the House. On such motions, we:
usually extead the time by half en Bour or
so normally. ...

DR. RAM SUBHAG SINGH : That is.
not correct.

MR. DEPUTY-SPEAKER : Though the:
rule is there, that is the practice in this
House. Though the closure motion has
been brought forward, at this juncture I'
personally feel that certain groups who are
vitally interested in the affairs of Bihar
have not yet been given a chance, and I
cannot shut them out. It would not be
rcasonable on my part to shut them out.
As the Deputy Prime Minister has also said
just now, reasonable opportunity should be
given. At the same time, 1 would appeal
to hon, Members to be very brief, and we
shall try to finish this debate in half an
hour.

1889 (S4KA)

DR. RAM SUBHAG SINGH : 1 object
to the extension. You must take the
sense of the House.

MR. DEPUTY-SPEAKER : Now, have
to take the sense of the House for extension
of time.

SOME HON. MEMBERS : You have al-
ready given your ruling that you would:
extend it by half an hour.

MR. DEPUTY-SPEAKER : The ruling is
there. It is true that 1 have said that I
would like to extend it by half an hour.
But there is another rule, namely rule 292
which says :

*No variation in the Allocation of Time
Order shall be made except on a motion:
made, with the consent of the Speaker,
and accepted by the House :”

That is the first portion. The second portion
says :

“Provided that the Speaker may, after
taking the sense of the House, increase
the time....”

SHRI MORARIJI DESAI : May I put one
question to you ? You have to decide whe-
ther in moving this motion there is an abuse
of the right or not. I would like you to:
give your decision on that.
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MR. DEPUTY-SPEAKER : 1 feel that
treasonable debate has not taken place. That
«is my personal view, Therefore, 1 would
appeal to hon. Members. Let us sit for
about half an hour more,

'Now. Shri G. Viswanathan.

SHRI G, VISWANATHAN (Wandi-
‘wash) : I congratulate Shri Nath Pai and
the other co-sponsors of this motion since
this motion is going to focus the attention
of this House as well as the country on the
attitude of the Central Government and the
Congress Party towards Constitution and
<democracy. ...

SHRI MUDRIKA SINHA : On a point
-of order....

MR. DEPUTY-SPEAKER : Under what
rule is he raising the point of order ? Let
him quote the rule. v

SHRI MUDRIKA SINHA : You have
just now ruled that the sense of the House
should be taken. ...

MR. DEPUTY-SPEAKER : What is the
number of the rule ? Let him state that
first.

SHRI MUDRIKA SINHA: You are
interested in the number of the rule, but I
-am quoting the wording of the rule.

‘MR. DEPUTY-SPEAKER : Let the hon.
Member please resume his seat. Let him
not waste the time of the House now.

SHRI MUDRIKA SINHA : You must
first take the sense of thc House. On the
motion that the question be now put, And
you were just going to take the semse of
‘the House. ...

MR. DEPUTY-SPEAKER : The hon.
‘Member should understand that 1 have given
-a ruling already after the Deputy Prime
‘Minister had made his observations and 1
"had said that within half an hour we shall
try to conclude this debate,

SHRI MUDRIKA SINHA : But before
‘you extend the time you must take the sensc
vof the House, (Interruptions)

MR. DEPUTY-SPEAKER : With these
trepeated interruptions what can I do?
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SHRI Y. B. CHAVAN : You should be
able to stop il, because otherwise we would
not he sure even of half an hour.

558.

MR. DEPUTY-SPEAKER : Shri Mudrika
Sinha may now resume his seat.

SHR1 G. VISWANATHAN: You may
send him out. That is the only way,

SHRI NATH PAI : I move that the hon.

Member be named for persistent defiance of
the Chair.

ot e & awda avAr )

MR. DEPUTY-SPEAKER :
opcrate with me.

You co-
Two or three minutes.

it wy oo o2 w7 2z @ oaw
fmz ax o | st o e fa e
97 A fame 8 72 & | 9 ©: fiyme
g2 nE F1 £ifFd

MR. DEPUTY-SPEAKER : If there is no
disturbance, 1 will allow; otherwise not.

SHRI G. VISWANATHAN : The Motion
seeks to focus the attention of the people
on the Congress Party’s attitude towards
democracy and the Constitution, the differ-
ence between profession and practice in
regard to the Constitution and parliamentary
democracy. Bihar is a shining and glitter-
ing example of how the Constitution is being
violated and deliberately flouted by  the
Centre finding a lacuna in the Constitution.

We have heard the Home Minister waxing
cloguent in the condemnation of defections,
but at the same time rewarding defectors in
so far as the situation in Bihar or Punjab
is concerned. When Shri M. A. Ayyangar
was the Governor of Bihar, Shri Mandal
asked to be nominated or installed as Chicf
Minister, Shri Ayyangar rightly quoted
article 164(4) and said one can be a
Minister for six months without being a
member of ecither House of the Legislature,
hut after that he cannot be. So he refused
1o nominate him. Then the Congress was
put in a very embarrassing position. They
wanted an obliging Governor. They wanted
a Governor to suit the convenience of the
Congress Party. They found a very conve-
nient Governor in Shri Nityanand Kanungo,
Shri Kanungo was appointed Governor
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against the wish and will of the Bihar Minis-
try and the Chief Minister also. When
Governor Kanungo went to Patna, what was
his job? Shri Nath Pai has ably pointed
out that his work was dictated from New
Delhi and he did gs he was told This Shri
Mandal, who was elected to this House,
became a Minister and continued to be a
Minister for nearly six months. Then he
resigned and formed his Soshit Dal. When
the Mahamaya Prasad Sinha Ministry was
voted down, he was again approached by
the same Congress who condemned defec-
tors. They asked him to become Chief
Minister. The Governor was manoeuvred,

Our Home Minister was defending this
manoeuvred democracy very well.  The
Governor acted—I accuse hnim—on the

advice of the Home Ministry, on the advice
of the Central Government. A man by
name Shri S, P, Singh was installed as the
Chief Minister,

We have heard storics of Ek Din Ka
Sultan enacted. For two duys a  Chiefl
Minister was nominated. His only function
wus to advise the Governor to nominate Shri
Mandal. The next day Shri Mandal was
nominated. The next day Shri S. P, Singh
resigned.  The following day Shri Mandal
became Chief Minister of Bihar, This is
how democracy is going under Congress
leadership, under the able guidance of thesc
Abraham Lincolns here. For them demo-
cracy means government of the Congress,
for the Congress and by the Congress and
nothing else. They want to die in minis-
terial chairs. That is why they are flouting
the Constitution and violating it.

MR. DEPUTY-SPEAKER : His time is
up. 1 cannot extend the time,

SHRI G. VISWANATHAN : I am con-
cluding.

This is the case everywhere in  India
where they arc manocuvring. Whatever it
is Pondicherry or it is UP, they want to
have their own Government; where it is
Congress or pseudo-Coopgress or semi-Con-
gress, it shoud be Congress rule in any
shape or form. Farook Maricar was asked
to resign and Venkatasubba Reddiar is
going to be Chief Minister of Pondicherry.
They treat the country as their ancestral
property, not cven ancestral property be-
cause there the others get a share of the
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property, They treat it as their self-acquired:
property of the Congress Party.

m\

This should be condemned in unequivocal
terms. So far ag the resolution is concerned,
I fully support it and ask this House to.
pass it. The Home Minister also agreed on
this point that this political drama which
has enacted in Bihar should not be repeated
and so I suggest that he must bring in a.
constitutional amendment to prevent it,

MR, DEPUTY-SPEAKER : Shri Yogesh-
war Sharma,

SHRI MUDRIKA SINHA : We are also.
coming from Bihar. We should alkso to:
get a chance.

MR. DEPUTY-SPEAKER : As I have al-
ready said, I have to close the debate within
half an hour. The Home Minister has inter-
vened. If he wants, he can reply at the-
end. Now I will have to finish.

oft vt vt : (FETE) - IaTERe
"R, 4 7§ wrafew o 6 awr ¥
e ag walt, s agmo, 7 g ava w1 &1
Fr< frar & fr fagre & oo & aw
Afa-swysr 1 eqrfag &7 § o) 9fway,,
@ ad, weae fan, ag qoAfas
Atfac %1 gfez & wgy ag § 1 Afew
aare faw worfas sfac & &
a9 7 & fF e wfa-waw fiyeqmae
% fagre & Twuarer & A aiwT AearT
SHRI Y. B. CHAVAN : May I correct
him? T said for the Chief Minister to-
make such a nomination was politically in-
appropriate, but this remark I have not
made as regards the Governor, The Gover-
nor was helpless in this particular matter.
when a recommendation was made to him,
under the Constitution he was bound to.
accept it.
sft dver vt : gfw A A SR
T o, gofoT ag am AT O
Y A ERfr R 1

o frza s @ ar fe ag fas Tr-
ifmafeaFram @ 1 T A ]
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& TroquTe 4 A 0T e fEa,
forer whwar & wgrT oy, T S E
‘gadry watar &1 WA ar g A 7,
dagin Saaa saifas sfafafom w
w1 srmarew fagra @, w99 A g
A aragh | gwamma g wad 2

AT A Faw qm el & fag
aaiy wfg-wew F eqraar Y ) wha-
HEer H7 TAIAT FT FT AR § 7 TR
wfqure F FAETT AfA-wEw F wqO
F A § TEATE FT HATE AT AL
&y ¥ fow | g g &Y wemg &7
zz ? d@faam & wn, SEmr A
¥y @l e & fag | T oA
¥ gaw Afa-wEw A1 ween fage
FAaT ®1 Jar /7 wATE & oo e Hfe-
g & & fr Y ? gadm faAi A
3q wfa-aTw 7 1 g W F1 fEam, 4y
TH a1 #7 gaq § 5 39 A7 g e
T # fag =g #1 wf, afew 97 F}
eqTya i U @ # A 1 7€ i f %
=t fe F1 Fifeer § ATAE F F o
famprom seard ard | ey afoeg
¥ uw safem &t Ao #r fawrfor
FwA ¥ afwy & o wfa-dse
TqTOAT FT M 39 9T qfedw -
FFT FTIGT T T, ¥ AL
gfeTer # <& & H9AT FAAGT FT AATE
FRAMY? AT A TIFLE
& faum & ganfaw o 7€ AT w99 B}
v g frar 7

v g o HEw &Y faum aforg
# qrawE F faeg araw g | §fa-
o & srpare fore sma<t o fa safem
% faars afceg & aras frar s &,
IaF ¥ farer s o< A, afex faeft
FAX FU ¥ oY wETW FY AR A
aar | faure % sATT afged, w1,
s, FEFTEY AT AT qIA Fav
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Farfaimr § T N 37 T oo
gfes oqws wd & & W
awmwE For afgy 1 Afew off dEer
€7 gt faval & ¥ feedt & fadw
T 9, frdr ot favg & sEwfe
sAwEl gt 4, fov WY @@ A
fea o

g7ar & 7, faur ofveg 7 ag oy
A G ALY 47 | OF A7 AR g
# gEArEr fg@mar war 1 AT ooEe
qzr7 fa7 f197 % fadqsw 4, f41 =
Hea a7 3t frog & fasiaw § ? qg oF
A7 TrArR § 1 A1 fH7 oY oF7 FgTor
%23 & f & 13 avwger F1 AT gy faar
TATE

H FIT F ArAAT w9GT & A7 9 -
QT FTA1 g g 5 7@ 37 g7 W=
qret &1 997 7 g8 | T 349 ¥ fage a2y
IAFT 9@t F AT A FEAE ) AEA 4G
¥ 25 ®TEEr &1 OF T T 37 A1C
e 71 oF “afqafaa gfsn” ok
“regreqs”’ A1 =) gfm fas® sasy
“gifqars & "ra gE@Ed” a4 @
s gaty 7 wEr e, mfed
T TN F @ TS AATAT FT HISA g,
W1 OF FEAH AT AA-HAT FAA!
TraAAT F qroaw g0 ¥ aA 59 ga
Gy qraer faar M g1 AT TEi aw
qganﬁafirﬁfﬂwmm'rwwar
7@ A e ) vifaa aE A g7 wa“r
F 9% WEITHIT A1 G qraq g 1"

MR. DEPUTY-SPEAKER : Order, order.
The hon, Member may please resume his
seat now. I cannot help. Shri Kameshwar
Singh. He should not take more than five
minutes,

=t wRea< fag : IAETT WG,

st giwer fag : STTERN WEA,
STy AT fadnedY & & FEEl A LA
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WE 1 77 a § faQet 7w B A
wEEq A qEvn § | a9 fagre # fe
FiitdY qer A w@ T TOAE ? (-
o)

= warew ¥ad . IJIA AR,
TgaTAr T W §7 W w
T ATE F FEEi #Y W FAFT IAT
@ 1 (suTam)

= fawfa s : Sosae WA,

HTY IUT & T qEEGT HY AT AH @ |

¥ A9 347 § fHE) 9aEq K1 #g1 7G5

AR E | (swET)

MR, DEPUTY-SPEAKER: Mr, A. K.
Sen has spoken; the Home Minister has
intervened. I cannot help it.

it afasr fay  goreAer AgET,. ...
(sgmma)

t wy fand : Iaeae AgEE, T
qzq &1 oafra sy Hfom 1w ag @
FA TE TT AFATE | TA AT AT TLTA
w&T AT gt E T AFATE |

MR. DEPUTY-SPEAKER : I it goes on
like this, I have no other go but to adjourn
the House. Some Members from Bihar
should get an opportunity; I do recognise
that. The Bihar representatives should get

an opportunity but I am runping short of
lime,

=t Wlar TR ¥ ITEAA AR,

=t Afzwr fag : 3qemw wEEw,
19 F1 fagre & fwa7 Fr06) 7257 71
T ArfEw, arfs @37 & A A
g fozaror ot s 1 (swaww)

st darom ¥@d ;WY EET W
azard %7 fad | (swaem)
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ot wRvay fag : Jursgw  WERT,
RN ER? (wwwwm)

=t geaTE Wy : IITETE AEEY,
TuT ¥ fagre & fely waer #) qomed

MR, DEPUTY-SPEAKER : I was going
to call one or two members from Bihar. But
it is a question of time. Within half an
hour, I will have to conclude the debate. .
.. (Interruptions).

SHRI B. SHANKARANAND (Chikodi):
Sir, on a point of order. My point of order
should get precedence over all other matters.
Now that you have extended the time un-
fortunately by giving the ruling on which
I do not want to comment.... (Interrup-
tions),

st thr o ;. 3areTEr A1, IE a1
A9 & wfer #1371 9v @ E
(amem)

SHRI B. SHANKARANAND (Chikodi):
Have you extended the time only to hear
the Opposition and not the Congress side
at all? I want to know this, Of this half
an hour’s time how much is the time to be
given to the Congress? What is the time

that you will allow us out of this half an
hour's time ?

MR. DEPUTY-SPEAKER : The Bihar
representatives should be allowed to speak.
| agree.... (Interruptions). 1 shall have
to adjourn the House if this goes on; there
is no other go.

SEVERAL HON. MEMBERS rose—
(Interruption),

MR. DEPUTY-SPEAKER : The House
stands adjourned till 11 am. tomorrow.

18.31 Has,

The Lok Sabha then adjourned iill
Lleven of the Clock on Thursday,
February 29, 1968/Phalguna 10, 1889
(Saka).
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